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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as 
authorised by the Committee do present on their behalf this 
Twenty-third Report on Appropriation Accounts (Railways) 
1965-66 and Audit Report (Railways), I 967. 

2. The Appropriation Accounts (Railways;, I 965-66 
ther with thr Audit Report thereon were laid on the Table of 
the House on P I  st March, 1967. The Committee examined them 
at their sittings held on 1 st (AN), 2nd (FN) & (AN) and 3rd ( F W  
February, 1968. The Committee considered and finalised this 
Report at thcir sitting held on 18th April, 1968 (Av). The 
Minutes of  rach  sitting of the Committee form Part II* of the 
Report. 

3. .4 st;rtcmenc showing rlle summary of the main conchsions/ 
recommendat ions of  the Committee is appended to the Report 
Mppendiw IX).  For hcility of reference these have been 
in  thick typr in  the body of the Report. 

4. Tbr Committee plaw on  rrcord their appreciation of the 
assistmce renrlrrcd to them i n  the examination of thcsc Accounts 
by th(. Cornprrollrr & Auditor Gen~rii l  of India. 

5 .  1110-  r w d d  also like to express their thanks to the Chair- 
man i i~ld i f  embers of t hr Railway Board and representatives 
of the Ministn. of  \Vorks, Housing & Supply for the co-operatio11 
extended bv them in giving informat ion to the Committee during 
the coursr bf their ~vide11ce. 

NEW I)ELHI : M. R. MASmI,  
April I 9, I 068. Chait man, 

Choitra 30, r 840 1,Soko'. Public Accounts ~ o m m i f t e c .  



COMMENTS ON THE APPROPRIATION ACCOUNTS, 196346 
AND CONNECTaD DOCUMENTS. 

F i d  ranJ~r-Paru 6,  page g. 
The actual surplus of the Railways during the y t u  1965-66 m t t d  

to Rs. 18.56 crores against Rs. 29.24 crorm anticipated in the &dget tl# 
year, as indicated below :- 

Particulars Budget Actual~ Vari- 
ations - 

(In crow of mpect) 
1. Gross Rectipta . 7'6.17 733.76 ( + ) ~ 7 . 5 9  

Ddfrtt 
2. (a) Revenue Expenditure 571.03 598.92 (+)27.89 

(b) Payments to General Revenuer . I I 5 .  go I I 6 .28 ( +)oo .38 
3. Net surplus . 29 - 24 18.56 (-)ro.68 

(N.B.-The figures given under Budgct do not take into account the 
figtircs of Revised Estimates and Supplementary pro\isiuns.) 

I .  2 .  The entire surplus was credited to the Railway Dadopmtnt Fund. 
The shnrtfall of R\. I 0 . 6 8  rrorm in the net sui-plu~ over the Ru4qct antici- 
pation I, H rn~inly due t o  increase in the work~ng expenses being consi. 
deral)l\ rn I V  t / t : i r r  thc iltcrcasc in thc qrnss rcrclpts as explai~,cd in the 
S U C C C V ~ ~ I  P.tr.~qi ,kj)hs. 
Rrctiptr-Yura 7 .  Paev~ cy- r o .  

r . g. 'I'hc lllcrcase 0 1  R4. I 7 59 cr ores in the Gross Receipts was mainly 
 it^^ to incrr.isc 1 1 1  t h ~  qc,ods ~ar t~ i r lg s  1 % .  23 59 crorts: which was partly 
wt off h y  sh , r r t : i~  i in p,i\ut.rlqcr earninys i,R\. 2 33 cmrm) and In other earn- 
iuy\ ;&. 3.67 c.rctrc\ . ns intlicatcd below :- 

Part iculan Budget Actuals \'aria- 
tions 

(In crores of rupees) 
I .  Gocxb earnings . 441.90 46549 !fb3-59 
2 .  I ' : t ~ l , g ~ r  cnnrings 2 2 1 .  j0  219 .17  (-1 2 .33  
:I. Other c;mlings ,including suspcnsc 5 2 - 7 7  49-10 (-1 3 -67  

and rniscclla~rcc u s  receipts). 
( h s s  Rcccipts . . 716.17 773-76 i + b 7 * 5 9  

(N.B.-'The fiurcs given under Budyet c i o  nut take into account the 
figurn of Revised lbtirxutrs). 



I .4. The variation between actuals and the Budget Esti mates of goods 
earnings was the highest since 1961-62. 

I ' 5 .  I t  was explained in the Budget for 1965-66 that the estimates 
ofgoods earnings took into account a n  increase of 10 million tonnes of origi- 
nating traffic over I 964-65. 'The total anticipated goods traffic was 164 
million tonnes of originating revenue earning traffic, apart from Rai!wa).s' 
owu tt&c estimated at 42 million tonnes. The actual origirrating goods 
traf'6c materialhed during the year was 162 million tonnes of revenue 
eaniing traffic and 4 I million tonnes of' Railways own traffic. 

1 .6. The Bcdget Estimates also included additional earnings ot' Rs. 
6 .  go crores expected to Ix rcalised as a result of  selective increases i n  thc 
freight rates of a few bulky commodities. o f  t~shich a substantial tonnage 
was moving, partly offset by reductions in thc rates applicable to certain 
%mmodities in thc higher brackets of commodity classification, I ike cot ton 
piece g m s .  Later, a t  the time o f  prcsentir~g the Ret.ised Estimates f(lr  tht 
ytar,a\ong with the Budget for the followil~g year, it was explail~ctl 
that, in the first nirie months o f  the year, an impro\.cment had 1ec.n noticwl 
over the proportionate targets for the period in certain relatively better- rirtrd 
traffic such as miscellaneous pcrleral goods as also an impro\wnent in thc 
lead of traffic. The Re\-isetl Estimates of gc,o{ls c.ar~iings were, thercf(~rc. 
placed at Rs. 20.  I o mores higher than But1gc.t. 'I'he actuals, hotw\n-. 
exceedcd even the Revised Estimates by Rs. .jg cr( t r m  

- 1 .  7. Durircq evidence, the Comrnitrcc polntctf out that ill apitc 0 1  a 
shortfall of about 2 rnilliori tc~nnes in t hc a n t  ~cipatc.(l r-ct rrluc e , t r~ l ing  t 1 ~ f f i c  
dut-ins the year t q G j - G G ,  t l l t  ~ t u a l  carninqs f ~ c m  ~ h c  goods t r ~ f i c  Ivrw 
more than the Budyet E\tirnate by Rs. 23.59 C"OITS. 'I'he Finanri;i\ C O I I ~ I I ~ I S -  
sioncr, hfiliistr). of Railways, stated that in r e ~ a r d  t o  the gross reccq,t\. rlw 
actual goods and passenger carnitlgs deperded ctn the qcr~el-a1 tempo of  ~ h c  
econoay. The crucial factor w.hich qoverned t f ~ c  cstirna tior, c t f  carninus I\ ;ta 

the lcvel of traffic which they expected in any partlc-ular year, but their anti- 
cipation in increase in traffic were belicd. He added "Almost every y c . ; ~ ~  
sometimes that is in a plus direction and sometimes in the rnir~us dircctlol~. 
Our earnings go up and d o ~ n .  'I'he budget is thrown out of  gear to sorrlc 
extent on the earnings side". The witness furthcr stated that i f  the re\.isctl 
estimated figures were taken into account then the difference between the 
revised figures and the  actuals was not much. 'l71c reviqed estimatc of yross 
receipts was a b u t  Rs. 742 crores against the actuals of about Rs. 7:j.l 
crores and the variation was only about 1 %. 

r .8. The Financial Commissioner also stated "In hlarch, 1966, it was 
decided to change over the system of  accountal o f  goods traffic c n t i r t l ~  t o  
the 'forwarded' basis ru a result of the last atage of mcchanisation. This rcaulrcd 
in the goo& earnings k i n g  increased by a b u t  Ra. 7.5 crorcs with a coma- 
ponding increase in suspense also. If this hook keeping adjustment were 



i gnored to assess the position comparatively with reference to the earlier 
years, it would he found that the variation of the actuals from the budget 
estimate of Rs. 441.90 croms under goods earnings is m l y  about Rs. 16 crorts. 
'rhis compares favourably with the similar v~ria t ion of Rs. 22 crores in I 964-65, 
So, this big difference which has oeen noticed by Audit during this year 
which they say has been highest sirlcc: I 96 I -62, it is largely accounted for by a 
procedural accountillg change 1)). ~\ .h ich  Rs. 7 .  rj crorcs was the difference 
created." 

I . 9 .  The Additional Itfcml)cr [F ina~ce )  state(! that the Budget &ti- 
mates were framed on ccrtair~ .r\\umptlc,n Ijased on previous statistla and the 
actual lead of various commodit~cs. 'I'he increase in the lead of cornrnodi- 
tier, had contr~buted to the. irlcrcn\c i n  revenue t o  the estcnt of about Rs. lo  

crorcs. 

I .  12. The Committee regret to note that there was marked 
vukdan between actuds and the budget estimates in rempect of 
p o d s  earnings. 

I. 13. The Committee med hardly emphasise that Budget 
cmtimrtem mhould be framed mawe rerrlisticdly as the policy 
dsdrioom of Govcrnmont ngarciiap &don in firight rates 
dopc#i om thew estimates. They desire that the Ministry of Rail- 
ways rt.aU bcnctlt by the experkmce gained in the p v i o u  

d y s e  the reasom for such variadoos and try to rudr ce 
them to tlrs mlalmurn. 



Remutt ttxpenditurt-qara 8, pap I I - r 2. 

I .  14. The details of the increase of Rs. 27.89 crores in the Revenue. 
Expenditure over the anticipations in the Budget are as under :- 

Particulars Budget Actuals Varia- 
t ions 

(In crores of rupees) 

A-Working Expenses- 

(i)  Staff-Administration including 1 68.46 r 76.76 ( +) 8 . 3 0  
Labour Welfare and Operating. 

(ii\ Repairs and Main tcnance . 146.37 157.58 (+)rt.nr 
(i i i)  Fuel . * . 94.74 101 .o5 (f )6 .31  
(iv) 3iiscelianeous Expenses includ- 48.43 50.65 ( 4 - ) 2 . ~  

ing operation other than staff 
and fuel payments to worked 
lines a d  suspense. 

iv; .Appropriation to Depreciation 85. 00 85 . oo . . 
Reserve Fund. 

B-Mlscel la~reous Expcncli ture such as  5 .03 
cost of Railway Bc,aict arid i t s  
attached officm. S u n q  s, Aud~ I 

k s u b d y  paid t o  Braric h Lmr 
Comparr ies. 

C--Oycn Iirie Works- Revenue . 1 I . oo I o .  74 (-jo '26 

I .  IS. ' n e  increase in the Working E x p u l s e s  u d e r  'Staff' and 'Repairs 
and ~Maintenar~ce' arnountilrg to &. 1 9 . 5 1  crores. [c.f. ,  Itcms ( i j  ad (iij] 
was at tr ihtrd rnai~l ly  to :- 

(a )  Post b u c i ~ ~ r  enhancements i n  the I ates of dcarr~css al lt,wancc 
sanctiorwd with effect f r m  1st h4arch, 1965 and 1st Decendm, 
r g6 j 'R\. r .t .4g crores) and hnwt rent allowance with c f f ~ t  from 
I st jul y I 965 (Rs. I .?a cram), and 

jb, Increasecl expenditure on repairs t o  Rolling Stock and Workshop 
Plait and Aiachinery arising partly from intclrsive utilisation of 
the RlJling Stock and partly from increase in prices (Rs. 5 .H 
croraj. 



: .16. The above ineream were partly &set by savings mainly W 
to non-filling up of cartain w t s  as a meamre ofeconomy (IL. 0.37 ma)* 

t .17. The increase of Rs. 6 . 3  1 cron, under 'Fuel' was attributed mainly 
to increased consumption of cod, dim1 oi l  and ckctricity (b. 3 . 1 1  cram) 
and po& Budget revision in the prices of coal and Ct~bt-lErci# 
dim1 oil (Rs. 2.74 crores). 

1 . 19. The Committee enquired the reasons for the increase of 
h. 1 . 9 6  crows in expenditure on repairs to rolling stock and workshop plant 
and mchirlcry in thc South Eastern Rai lway.  The witness stated "Under 
repain and mai~tenance in the S.E. Railway thc increse was mostly in the 
case ofway & works and maintetlancc of locomotives. I n  way and works it 
was on repairs to sen~ice bui ]dinA- and residential buildings. When repaim 
were undertaken they actually sperlt about Rs. g lakhs more than they had 
anticipated. On maintcr!ancc of Iow)rnotives thc situation was that at 
the end of the scar when thcy macie u p  the workshop accounts they found 
that tt1cr.c was urtrler-charging i l l  the bilIil,g for work cIr,r!c i n  the workshop9 
agairut t l ~ :  dit*ision~ a d  that came t o  a i ~ r ~ l l t  Rs. 64 l 'rkh~ Then there \ % *  

sliqhr i:icrcasc i l l  thc svcr,iqc. c-c,st ofsta~lda~ci  u l ~ i t  , , I '  rcp;iir 1 . f  h ( t m f ~ -  
tivcs f ' ~ r  thc pc.riotlic.rtI cli.c.[-jlauIs. : ~ p y i i r . ~ r l t i ~  r1.c ~ l u n l I ~ . r  of p x t s  which 
werc  :i\*;tilal)lc mid Ivhich w.ctx= rrpl;icetl uctr sornc~t-hat large1 than IVC had 
ant i c i p  tcd." 

1 -2 I .  In a written note the Jfinistr) of F b i l u a v ~  have stated :- 
"The cxprtlditure on repairs to rc.lling stock and \ \ ~ ~ ~ h o p  machinery 

and plant in any particular ?.eiir dcpends upon the condition 
as wcil .w thc number of rolling s t w k  coming in  for ~rpairs. 
The cxtcni to which actual repairs are required t o  k done varies 
substantiall?. fion coach to coach and \sagon to wagon. An increase 
on one Railway i n  o r ~ c  ! c a r  i h ,  therel'ore, not strictl?' comparable 
with thc position on othcr railways. The number of wagons givcn 
periodical averhaul in I 965-66 on the South Eastern Railway was 
more than was origivally anticipated as also the receipt of debits for 



repairs done to this railways' stock in other railways' workshops. It  
may, however, be added that there were sizeable increases on other 
Railways also, e.g. the Central (85 lakhs), the Southern (89 lakhs), 
Eastern (70 lakhs), Northern (59 lakhs) and North Eastern (49 
lakhs) Railways. The increase over the budget estimates has to 
be viewed with reference tio the fact that thc budget estimates 
were framed in NovembcrlDecem ber I 964 several months b t b r c  
the commencement of the financial year ( I  965-66). The effect of 
post budget developments can only be provided in the rcvised4inal 
estimates and this was duly donc." 

"The increase on South Eastern Railway cannot be ascribed due to 
lack of proper budgeting." 

I - 2 2 .  The Committee pointed out that there were saving; of Rs. 2 crrucs 
due to non-filling up of certain posts on Central and Western Railways and 
enquired why there could not be substantial savings on oiher Railways. 
The  witness stated, "The saying$ would rrflect t\to o r  three factors 
levels of traffic, any extra provision that they had madc fijr tr~ffic which 
did not actually materiahe in thc \\.a\. of extra traffic and fi)r  thc staff \\.hich 
would be necessary to move i t  weald also br another factor. T h e  central 
Railway is particularl) wn';iti\-e to changes ill the overall pattrln of trafic 
on the other Rail\va?s bechuse ail the traffic f;om NOY-th, Souih, F k t  and 
West has to pass through Centr;,~ Railways. 'rlivy haler rhc l~igqest 
saving of Rs. 97 lakhs." 

1.23. At ~ h e  inst;ir:ce o f t h e  Committtc, tht. hIinik,tr). o i  Kair~\ay$ h a \ r  
furnished a note \\-hi& intrt oiia ctatcs : 

"PI c,vision i >  ~natic Ijy cach Rai 11j.a)- k,r  espenditu~ c. O I I  atltii(ionrrl st ati 
and filling up csisting vacancit.< acccbrdillx t o  t h r  l ( . t ~ l  of  traffic 
anticipated on  that Rail\r.ay, the vacancies p~c~powd to bc fillcd 
and other factors such as thc  at*ailabilit\. o f  staff under cach 
categrrn and prospects o f  rccruitmcnt and training of staff t-tc. 
The actual utilitticm o f  this provihion wotild dcpcnd o n  the actual 
level of traffic w.hich materialises on the Railway, a r ~ t l  this is not 
uriifr,rm on all Rai~uays.  The sa\ ing due to chis fa( tor wou~d alw 
depend upon the additional provision made and t hc economy 
measures taken hy t hc tvarious adminjstratioru." 

"Tbcre were sizeabte savings on othrr Railways aim namely, 39 lakhs 
on the Northern Railway, 7 l a b  on thc Eastern Railway and 
13 l a h s  on the Southern Railway, although not so large as on 
the Central and Western Railways. O n  the South Eastern Rail- 
way, an the other hand, there was total inc-reaw t,f 24 l a b  resul- 
ting ftom engagement of Additional running and stat ion staff a b 
also organisational changes in the Petsonnel Branch." 



"It may be added that this saving was over the original budget fram- 
ed some months before the commencement of the financial year and 
the reduction in the expenditure during the course of the year was 
duly brought out in the year's supplementary demand for gran t  
submitted to the Parliament(Grar1t No. 4-27 lakhs; Grant No. 5- 
46 lakhs; Grant No. 6-1 3 lakhs)." 

I -24 The Committee enquired the I easons fur increase in the consump- 
tion of fuel. The witness replied, "So far as coal is concerned, consistently 
over a period of years, the proportion of higher grade coal received has been 
going down. It \\.as n I O/, in I 961-62 and by I 965-66 it has probably come 
down to  less than I o';$.The price structure of the coal does not vary in the 
game proport ion as the calorific value of the coal. The lower calorific value 
of the coal is, tht. more: total expenditure on fuel goes up. It has no relation 
to traffic. Rrgarding lariation under diesel there was increase in the duty 
on diesel ail." H r  added, "M.?lene\er there i, an increase: in the coal price, 
rhr electricity latch have bcen going up so far as thc thelmal supplies were 
concerned.' " 

I '25 In a note submitted t o  the Chmmi~tec, the hlinistry of Railwa?s 
have stated :- 

"'i'hc increasc of 13.  r r crores mentioned cornprism incrcastd consump- 
lion o f  coal ( 0 . 5 2  crore) and increase in consumption of dinel oil 
( 2  30 c rorcs! and an additional pa) ment ~ n a d c  by the Central 
Railwa: t o  h l , b . .  . . . . .for electricit) supplied and auistance ren- 
dmc-tl durit~g 1<&-65 and 1965-66 (Rs. t ) .  2 $4 crorr:. (The last 
includt-\ ari in-rear pa~ment  relating to the prrceding year also. 
Expc.ndit~ll-r o r 1  coal depends not only or1 th- Irvel of traffic but 
also o r 1  thr ( j ~ ~ i l ~  t )  of coal mppl led. During thc vcar under revie\, , 
a  largm prop)stion of suppiit3 of r oal war of i n f o  i o ~  grade>. The 
inclcm-tl cxptritliturc on dlrecl oil \$as due to morr twe of dieel  
locos. \\'lrh thc operation of 11i1xrJ tra~ricm> cprl the .same wctions, 
fastei and hta\.~cl train5 arc hauled by diesel and electrlr locos 
while stcanl locos arc relegated t o  lo\rei speed and lighter trains 
therchy inc rcasing the coal consumption. Thr  coal consumed 
in shuritinq wrt.lccr is also generally not III direct proportion to the 
inc rcast: 111 11 affc." 

I .2Ci Atkcil \ \  11rchc.1 011 thr bask o f  efficicnc? produced by certain dri- 
\ CI s ,  thc no1 ti)  f111. aupp~\ of' l l ~ - ~  \\.a\ rcvimt. thc rcprc.scntativr of the Minis- 
t r y  of R a i ~ u  ,.\ \ sutcci tii,it t h c  1101 111 \\ ah f~~ccL by rsperienced inspectors 
afict takinx i n ~ o  A( c aunt 'I crst.\in lo;i(l O I ~ C I  3 5 ~ t . t  ion o f  a r lumkr  of tunes 
and the f'uei 1 a t r o r l  \ \  .LA I \ \ U C ~  to ;111 i~idiriilual Ctri\w 0x1 the basis of the 
IIOrm.  



Sir. The thing is that we know tbe opthum rata of firing for a particular 
sttvice for a particular type of coal. In giving ration we have to make a 
little allowance to the drivers. Tht ration is more liberal and then those 
who save from t h i s  are rewarded." 

1.28 The C b s u n h ~  are ua4appy to wte that there was an 
Qicraae of Rs. q 89 crorcs in Revenue expendbare over the budget 
trdrortek They luve already cornnrented in the previoam purr upon 

need for fmmimg Budget e~timrtrs accurately. The Commit- 
ttc suggest t b t  the -try of Rdwryo  ( m # r y  Boud) . bad  
keep a &am watch over the increuc in working srpenses, pad- 
crJIrly those on eotabUIbment urd fuel. The Committee d 
M y  stress that, coruirtently witb the wsdr of emciency, the Rail- 
ways sbomld explore dl avenmem of efftcting economies so as to keep 
the rise in working expenses under control, 

k i n g s  i n  Grants and A&proprMtionr--Para I o,  @gs I 3- r 4. 
I .sg (a) There was con~idcrablc reduction in the total amount of 

savings under voted Grants as compared to the previous year(%. I 6.60 crerm 
85 against Rs. 41  -66 CTOTCS in 1964-65). Thc substantial reduction in the 
total savings occuned mainly undtr 5 Grants, 3 of which related to expcm- 
ditutt on works. There was, h o ~ m e r ,  an increase in the amount of savings 
under 3 other Grants as shown below :- 

(In lakhs of r upas) 

Total amount Ptrctntage d 
So.  & Name of t h ~  Final Grant of savings savings t o  ha1 

lo. Bavtntlc- Work- 
*'%=-- 
Labour WclLrrc r7,or no,t7 



1 30 A supplementPry grant of IL. 723 l a b  was obtained under Grant 
No. 6 in March, 1966. The final savings were Rs. 73 lakhs, that is about 
I o per cent of the supplementary grant. 

I 31 In respect of Grant No. g also, a supplementary grant of Rs. 136 
lakhs was obtained in March, 1966 but the Grant cloaed with savings of 
Rs. 92 lakhs, that is, about 68 per cent of the supplementary grant. 

I *32  The supplementary grant of Rs. 31 lakhs obtained in March, 
1966 under Grant No. 13-Open Line Works-Revenue proved entirely 
unnecessary as the final savings under this Grant amounted to Rs. 55 I*. 
An amount of Rs. I I lakhs of the savings was attributed to non-finalisation 
of plans and estimates by the Soutb Eastern Railway. The recurring fa- 
turc of savings under this Grant was commented upon in para xo(a) of the 
Audit Report, Railways, I 965 anti Para 7 of the Audit Report, Railways, 
1 g66. 

r ~ 3 3  The final savings of R.;. 159 lakhs under Grant No. i4--Gns- 
truction of New Lines was about jg per cent of the supplementary of 
Rs. 273 lakhs obtained in 3Zarch, I@.  

I -34  (b) Buik of the savings under charged expenditure occurred under 
2 Appropriations, namely "No. 8-Revenue-Operation other than Staff 
and Fuel" and "No. 9-Revenue-Miscellaneous Expenses" which together 
accounted for Rs. :{I .8o lakhs, that is, gr pcr cent of the total sat-ing of 
Rs. 34-88 lakhs. Thc following tablc \s~,uld it~dicate that large savings (3; -  

cuned under thee  t ~ o  Appropriations during the three previous ye;lrs 
also. While the savings undcr Appropriation No. g arc steadily 
coming down, the position in respect of Appropriation No. 8 is detaiorating 
year after year. 

(In lakhs ofrapm) 

Appro- APP+ 
priatioa priatiom 
no. 8 No. g 

1 '35 No provision wiu made in the Budget under Appropriation U.. 
r 4-Cmstmct ion of New Lina and No. I 5-Open Line Wor-w, 
Dqsmchtion Rcscmc Fund and Deutlopmtnt lurid. Horn, sup@+ 
mar* rppropriatiom for Rs. r 88 lakh and Raw 4 - 70 lJhc rupcctively 



were obtained in March, I 966, of which Rs. o 76 lakh and Rs. o 70 lakh re- 
mained unutilised. 

I -36 The Comlnittee were informed that the supplementary demands 
were made on the basis of the data which was received from the Constituent 
formations. Referring to Grant No. I 3, the Additional Member (Finance) 
stated that the saving under the Grant had been the lowest since its inception. 
The Committee enquired whether the Ministry of Railways had considered 
their past experience under the Grant while presenting the Supplementary 
Demands in March, 1966, particularly in view of the adverse comments 
in the Audit Reports (Railways), r 965 and I 966. The witncss stated, "The 
past experience was gone into." 

I 37 In  reply to a question, the witness stated that the savings under 
Grant No. ro Revenue-Labour Welfare, was on account of the provisions 
that had been made for reimbursement of' school fees to the children of em- 
ployees. This scheme was relatively new. They had made a provkion of 
about Rs. 97 l a b  extra over what was utilised. Further they had restricted 
the recruitment of staff and therefore there was a saving of Rs. 47 lakhs on 
the provision for training of staff. A saving of Rs. 2 2  lakhs was on account 
of iess expenditure on medicines and medical equipments. 

I a 3 8  Explaining the reasons of savings under Grant No. 6, the witness 
stated that due to variation in the level of' traffic. during thc last two months 
of the year, less o\.er-time allowance to running staff ivas paid. 

I .39 Regal dioq .a\ ings under- G1-a11t No. 9. the nitncss stated " I t  ( . o r , -  
tains the pi-okision for Government cc 11t1  ibrltiol) to the Pro\.iticnt Fur d and 
~pecia l  cor,trib ~ticm to Provident Fund ol q r , i t ~ ~ i t )  p i : l  at  the timc whcn a 
man retirrs. S o m e t ~ m e  thcrc a rc  dela>\  in  iiscrlt~ining t h e  precise data 
o n  which w e  git:e this gtatuit) ana thete arc. ;~lsr, mi~.trr ditrcrerlccs i l l  thc pro- 
visiort for Pro\*iclent Fund.  l 'his  \$ent t o  ~ u .  23 Iakhs that ?car". 

1.40 "There were certain debits wcctrit\. pat1 oiling of' ttlr railway 
track in Agsarn. . . . . . . . 'l'hc\ \\ere acijtr\tc(l i i l c ~ n ~  M i t h  m i n o r  \.ariation. 
Savings on Ci\*il Defence aniounted t o  Rs. 18 Iitkhs." 

I .4 1 '"The next thir~r: is i r ~ c  idcntal ( tiarges o r 1  stc~rcs 1% t l i ~ h  arc d e b ~ t t d  
to the Department late 11) thr scar 011  the I J ~ \ I S  ( I !  [hc value o f  the purchases. 
Then again the port charges and so forth which would vary with thc parti- 
cular imports, which comc i r t  the last two  o r  t Lrcc mon tha. 1 hat amountcd 
to R3. I 2 lakhs. But more than any ot'thcac t het c \%as a difkrencc in dcntzancis 
payable and miacel larico,ls advances". 

I 4 2  The Comxnittee are rPrpris~d to find that there wcwe mavingr 
rsdcF a nambtr of Cramtr in rpite of the procedure adopted by the 
MbrGtry of Railmy. tbrt "the Supplementuy D e d r  we  bekg 
framed en thc baais of bhrxnation available right up to the mUAtc 
mf J~aprry a d  that if any d u c t i o n  i m  requirememts becornea evideat 



by about the thkd week of February, i.e. rubsequent to the pre#rtr- 
doa of the Supplementary Grants, the amormt of Supplctpcptrty 
Dcma~ds already pre~ated is r e d u d  accordfngly or the S o p p b  
montary Demrarl is even withdrawn if such a course is indicated.'' 

1.43 The Committee fccl that if the procedure outlined a h  
is strictly enforced there shodd not be any occasion where the pro- 
visioh made in a Supplementary Grant proves unnecessary or greatly 
in excess of requirements. 

Excess Ovtr Grants-Para r I ,  Pag~s  I 4- I 7 : 
1.44 There were excesses under 4 Voted Grants totalling Rs. I .64 crcrcs- 

In respect o f  three of these Grants, namely, Nos. 5, 8 and I 5, supplemental y 
grants were obtained ill. March, I 966 for a total a m o u t  of Rs. 28 .  I 5 crores. 
During the prcvious two year: also excesses occurred unaer Grants NOS. 5, 
8 and I 5 though supplementary grarj.ts were obtairiecl during those years 
also towards thc close o f  the years. The excesws were as shown below :- 

Year Grant Grant Grant 
So .  5 30. 8 Xo. 1 5  

~ , I I I  lakhs of rupees) 

1 963-4)t 3 3 60 707 
1961--65 . 4 7  24 303 
I 9 6 5 4 6  o.-) 8 80 :includes the former 

Grant No. 16). 

I ,45 The t ;ran t-wiw dctails o f  excesses during r 965-66, H hich are corn- 
parativcly small in rach m e  but require to k regular-i:ed urdcr Article 115 
of  the Cor~stitutioic arc a.i u d e r  :- 

-- 
No. Br Narne Fu~al  Grant Actual Excess Percentage of 
of the Grant Expenai t ure excess to Final 

Grant 

2. Revcnue-3fis- :~,6:~,G~,oon 3,73,84,480 I 0,20480 2.8 
cellaneous Exycrl- 
di t ure. 



in respect of h i l w a  ys dhare of wrpenrfiturt of Ckn tral Bureau of f nve'stigatbn 
(Rs, 14 lairhs); partly counterbalanced by savings under publicity (Ra. o 
lahhs) . 
5. Revenue 1,78,77d4,000 1979~42~27,624 6 5 , ~  3,624 0 - 4  

Working Expen- 
ses-Repairs and 
Maintenance. 

1.47 'The Excess occurred under all the Railways except South Eastcrn 
andlwestern and was mainly on account of increased expenditure on perio- 
dical overhauls and other repairs to Rolling stock, Workshop Plant and Ma- 
chinery chiefly due to increase in prices of materials (&. 28 lakhs); increased 
expenditure on maintenance of Electrical service (Rs. 20 lakhs), fluctuations 
in the adjustments under stock adjustment account (Rs. 7 lakhs), more ex- 
penditure on repairs to service buildin9 etc. (Rs. 4 lakhs) and cxpenditurc 
incurred for the restoration of a line damagecl in er~emy action (Rs. 4 lakhs) . 
The abnve excesses bere  partly counterbalanced by savings due to non-filling 
up of certain posts and less engagement of temporary labour (Rs. 5 lakhs). 

8. Revenue- Wor k- 34,31,08,0oo 34,39,56,616 8,48,616 0 . 2  

ing Expenses-Ope- 
ration other than 
staff and Fuel. 

I ..la The excess occurred mair~l) 011 two Rail\\ ays, nanlcly, Central 
(Rs. 2 0  lakhsj and Sorth Eastern (Rs. I I IaMls) M hich \\as partly counter- 
balanced by savings on other Railways, rmrticular ly 011 \Yesten, Railway 
(Rs. 14 lakhs) and Eastern Railway iRs. 12 lakhs~. The net excess was 
chiefly due to more expenditure on clothing, staticmery, plinting ar.d 0 t h  
stores (Rs. 18 lakh) and on electrical sewicc~ for traction purposes (Rs., q 
lakhs), partly set off by sav ine  resulting from lcss pa)mcl~t of  cc rnpersatiuri 
claims for goods lost or damaged (Rs. 7 lalihsj and adjustmerit of less credits 
for conference hire and penalty charges on interchanged stock (Rs. 7 l a b ) .  

15. Open Lirle o- 5,33,82,39,000 5,34,62,70,64o 80,3 I ,640 o .  r 
rks---Capital De- 
preciat ion R e r -  
vc Fund & b e -  
loprnent Fund. 

1.49 The exccss uccurrcd mainly  under Stc~rcs Sutcpcn~sc r R b .  65 lakh: ,  
3fanufacture Suspcnse (Rs. 43 IaWa; and Rolling Stoc k (Rs. 2 7  linhhbj partly 
set off by savings under 3iiscella1~cous Advancc--Capital (Rv. 53 lakhs) ant1 
under 'Wurks' (Rs. 2 lakhs) as per dctails givc~i  k l o w  : 

1.50 !a; The bulk of the cxcess of Rs. 65 l a k h  wdex 'Sttrxcs' lclatcd to 
three R-iilways, namely, Western (Rc. 70 lakhsj and Northcast Frorrtier and 
South Ewtern Railways (Rs. 37 Iakhu each) ~ h i c h  was pal tly 3rt off by sav- 
ing7 on two  production bnits, that is, Chittaranjan Locomotive Works 



Rs. 44 lakhs) and Integral Coach Factory (Rs. 38 lakhs) a ~ d  was attributed to 
issues to Works etc., within the Grant being l a s  than arlticipated (Rs. g r W s )  ; 
more receipt of stores from manufactures into Stock (Rs. 40 lakhs) and of 
~urp lus  stores returned from works etc. (Rs. 34 lakhs). The above excesses 
were partly counterbalanced by savirrgs owing to less receipt of debits for cost 
of stores, customs duty etc., (Rs. 64 lakhs) and fluctuations in adjustment 
under 'Stock Adjustment Account' (Rs. 30 lakhs) . 

1.51 (b) 'I'hc excess under "Manufacture Susper.se" was mainly on 
Diesel Lvcomotiw Works (Rs. r 14 lakhs) and was due to adjustment of hea- 
vier debits for customs duty on imported stores t o ~ a r d s  the close of the year. 
This W'LS piirtl)' cmmter1)alanced by savings on Integrdl Coach Factory 
(Rs. qr Iakhs) and Chittaranjan Locomotive Works (Rs. 31 lakhs) resulting 
from less receipt of debits for customs duty (Rs. 47 lakhs) and more issues to 
w ~rks  etc., \\ithilt the grant (Rs. 19 lakhs). 

I .52 (c'! 'l'he excess of Rs. 27  lakhs under 'Rollirig Stock' related to  Rail- 
way Board's bulk orders for the purchase of Rolling Stock items and was on 
;account of  acccleratcd dclivery of wheel sets and other component parts 
I Rs. I o; Iakhv I ,  partly countcrbala~!ced by shortfall in the production of 
R,)lling Stock ::Rs. 25 laktis't, rlon-adjustmerlt o f  ccrtairi payments made act 
,,f.\.I.D. Ioans (Rs. 20 lakhs'~, rcvisiorl in the allotment ofstock ,,&. 2 2  iakhs) 
:ln(l Ilc)li-;.eceipt o f  certain clcbirs for customs d u t y  IRS. 6 lakhs,'. 

r .tj5 '1 '1 ,~ hfi1iist1-y ( )S Rniiways iRnilway H( UI-d ha\-e funlished ,lot= 

( ~ ~ ~ ~ w ~ ~ j i ~  I rspl'iil\ii~q ryc.cwes over \'otc~l C;ratnts a~!tl charged .\p~-"('- 
, , I - .  1 t II \r<~trd. * * (  mly .I \'oted Grants namely Grants 
N I .  2, 5. :\r\ct I 5 wt'r~* ~sc~t*d(.tl t l ~ t  I I I <  ttte !.(..?I. 1965-6li arid there \;\.as 
no escess url<lvl- al ly of tht* " C h ~ q r d '  .\p~)rol)ri.ltiot1~. AS stated in the All&t 
Rcp,,rt ,tsrl[, [llr rxce\ws ",LIT C!blllp;l? $11 it:tal\' q l l \ . d i  111 GlCh  it^''^ j x i I ~ s  lcsq 
than )\nlfofcwe P C ~  CL'IIC \ U > ( ~ C I  . i * l t ~  hr . j, .\!:(t 1:) ~d 2 .80/6 \uder Grant 
No. 2 (vide tt~nexurc 11. 



I .56 Detailed explanation for exccsses in each grant is given below: 
Crrmt No. 2; excess of Rr. 10,20,480 : 

"(a) This Grant, as its name sipifies, covers expenditure on a multitude 
of items like sunreys, the Research Designs and Standards Organi- 
sation which is attached to, but not part of, thc hlinistly al:d 
ather Central Establishments dealing with problcms effecting the 
workir!g of thc Railways as a whole but not part of the hiinistry-like 
the Railway Inspectoratc, the Central Burcau of Invcstigali< 11, 

the Railway Liasion Office and the Staff College at Baroda, the cc st 
of Statutory Audit to name only a few." 

"(bj The excess of Rs. I o lakhs was over the final voted grant of 
Rs. 363.64 lakhs (Il~cludirrg a token supplementary grant of R?. One 
thousand taken for obtaining Pal-lianlen tary approval for the elec- 
trificatior: of a section on one of the Zonal Railways\. The exccss 
was, chiefly under ' Llisc. Estal~lishments' and o c c ~ ~  red lxcause 
the debit raised by the A.G.C.R. on accoulit of the Railways' share 
of expcrlditure relating to the Central Bureau of In\.csti~ation (othcr 
than the cost of the Railwa) Section Officers whit h is Iw,lnc (lircc~ly 
by the  Railways) was about Rs. 1 4 lakhs more than thc provision 
for this item of Rs. 3 1  .52 lakhs in the final allotment which was 
made on the basis of the Rc\+isctl Estimates fiinlishcd f)y the C1.B.I. 
themsclva." 

" The o; iginal provision of Railways' sharc of this expenditur e ad- 
\vised by the C.B.I. Li~~cludir.g the cost of R.S.Os which as ex~~lained 
above is directly borne by the Raiiways! was R5. 35.27 lakhs or exclu- 
ding the cost of R.S.Os, Rz. 31.36 lakhs; the correspo~lding revised 
estimate was Rs. 35.34 lakhs and due t o  the i~rability of the C.B.I. 
to advise final estimate3 for the ).ear at the cnct of the fi~iancial year, 
the revised estimates of Rs. 35.34 lakhs was adopted for the putpose 
of final mtdificatiorl estimatcs which included a provisim~ of 
Rs. 31 -52 lakhs for the expenditure on the C.C.I. excluding that for 
the R.S.0-i. Incidenrally, although tlic debit 1s r~ormally arijustablc 
through the Rescrte B a d  of India, it was I o t  acljustc d h f o l e  the 
bank's books M ere closed towarch t hc mid of ilpr41, I 966, but w; s ra:sed 
ordy in June, 1966, for profornu adjustrnc~~t in the year's acrountb." 

"Another small cxcess of Rs. 80 thousands oc.currcc1 lectcausc the adjust- 
m a t s  under 'Miscellaneous Char gcs' in reym,r o f  cl imitiat ion of 
paise from the Provident Futd Accounts of thc Railway cmployces 
was more than expected ; this acijustmmt could not fx assessed 
earlier with greater precisiotr as the amouut had to tx worked out 
with refererrce to the i~~dividual accrmnts of uvcr onc ~nillic,~. railway 
employem s u b c r i h g  tu the Railu ay I'r ovidwt Frrt~d." 

"These excesses were partly offset by saviligs of ccmrparativcly s m l l  
magnitude aggregating 4 lakhs in which the main itern of fluctuation 
was the expenditure under thc head 'Puldicity' (2 lakhej ." 



"AS shown in Annexures I and 11, the excess actually requiring regulari- 
sation is Rs, 10,34,355 (after taking into account certain erroneous 
adjustments) in rclatian to the voted grarlt o f  Rs. 3,63,64,000 or 
2 .84O/,." 

I .57 The Committee feel that, with a little more coordbatiom 
with the Central Bureau of Investigation, the Railways could have 
got the details of debits likely to be raised against them during tb8 
year. The Committee hope that the Railways will maintain up to 
date their liability Registers so as to avoid a recurrepce of such cases- 

1.58 "Excess of Rs. 65,13,624 under Grant No. 5 : 
(a) This q rmt  dcak with expenditure on the repairs arid maintenance 

of R:iilway assets over the eiitire system including Rolling Stack, 
Baildings, Track, Ferries, Electrical and Signal Equipment and Ins- 
tal latioi~s, Mach i~my etc." 

' T h e  cxcess of R'i. 65 lakhs is only 0 .36% o f  the final grant of Rs. I 78.77 
crores voted by Parliament. It occurred maiii\y on the Central 
(38 lakhs), the Sor th  E-.ster~i ( I  7 lakhsj arlrl the horthern !14 
lakhs, Rxilwaya and was partly reciucecl by savings mainly on the 
Wciteni Rsii\v.ly 1 I 7 lakhs;; ; the Imla~~ce  of' the cxcess of' Rs. 19 
lakhs was shared by the Eastern, the Southerii and the Sortheast 
Frtmtit~r Railwiiytj a~!d was partly c,ff;;ct b y  a small saving of Rs. 
6 lakhs or1 thc South Eastern Railway." 

-'I,!), 'I'lic cxcc\\ was thc rcsult rbf hca\.icr- expenditure , I ,  ctn shop and 
shcd rcpiii-s o n  the basic o f  rhc actual ctmdition of thc stock taken 
up for repairs towards the close ctf the year and a h )  the iric~ease 
i n  pric cs of mntc-I i d s  which cc,uld riot be precisely assessed even 
toward. the (-lose of thc yeill :28 lakhs, , i i ;  heavier esycnc!iture on 
stores for the ~.rp . i i~  ,rnd xn,iintcrl;itlce o f  Electrical, and Signal 
itnd Tcle-Clornmut~ic;ltim awcts du t  t o  more stores t>c.i~~q used to 
m \kc up train liqhtinq deficicrtcies, increase in the prices of the mate- 
rials arid heavier reccipts than espectcd of  certain materials towards 
rhc c-losc c)f the yea!. ( 2 0  lakhc'~ and ' i i i )  the accreqatc of ffuctuations 
i n  r\cljurtrnt*!!ts to thc ~ t o c k  n d j ~ ~ ~ t r n c x ~ t  account i11 respect of 
<iiffcrc~ice, d~scuvered in'the course of verification of \tack, revision 
o f  priccs o f  rnatcrinls etc. ( 7  Inklrs'. A small excess of Rs. 4 lakhs 
cach itlso occurred on account of li) Increased expenditure on re- ,..\ pairs t o  wrvice and residential bililcii~:gs, brid,gcs etc., * I I )  supply 
of  wrtiiin mntcrials indented for 1966-67 but receivcd during the 
yci%r contrary to expectations and fiii) moly cxpcnditure actually 
incurred for thc rc-cqm~i~lg of it line damaged in the Scptcmkr, 
1963 hostilities." 

"The above excesses were partly ofiet  by savings resulting from less 
cngagcment of temporary Intwur and tion-operation of ccrtain post 
( 5  lakhs)." 



"(c) As shown in Annexures I and IT the excess actually requiring reg&- 
risation is Rs. 66,74,139 (after taking into account certai~l crroneons 
adjustments) in relation to thc \.r)ted grant of Rs. 1,78,77,14,000 
or 0.3 j%." 

1.59 Thc Committee feel that there is scope for improvement 
h thc preparation of repair e s t h t e s ,  which should take into con- 
siaeratioa not daly the actual condition of the stock likely to be taken 
g, fbr repairs, but alse the likely increase in prices based on past 
erpcrkncc. The Committee hope that the Railway Board will take 
smitable measures to prepare repair estimrtes more reali~.ticrlly so 
PI to obviate sucb ceses in future. 

1.60 "Excws of Rs. 8,48,616 undcr Grant No. 8 : 
(a) This Grant is for miscellnneous operational working expenses, cover- 

ing such items as compensation for goods lost or damaged inclucling 
amounts kept in suspenses  ending settlement of inter-Railway 
liability ; stationery, fornis and printed tickets, hanclling. cnllectic~n 
and dclivcr). of goodsand expenses atjoint stat :ens; clot hirlg and storcs, 
electrical general sen-ices, etc. The cxcess of Rs. 8 lakhs is 
about 0.24% of the final grant of Rs. 34 31 crores (which includcd 
a suppicmentar). grant of Rs. 2.3 I crores). In 196.4-65 the 
excess under this grant was Rs. 24 lakhs, i r .  0.8% cvf t l ~ c  final 
grant of Rs. 3 I ' 5 5  crores." 

"(b) The excess of Rs. 8 lakhs (including suspense) is shared by the Cen- 
tral (24 lakhs), the North Easteln ( 1 2  Izlkhs) and the Southern 
(5 lakhs) Railways and was reduced by savings on thc rcmain- 
ing Railway--chiefly the Eastern ( I  I lakhs) the b'estcrn ( 1 4 lakhs) 
and the Korthcast Frontier (5 lakhs) Rail\vays." 

"'l'he net esccss was chiefly due to  heavicr expenditure towards the clcsc 
of the year on stationery, forms and tickets and other consumablc 
stores etc., owing partly to adjustment of heavier dcbits. due t o  
increase in prices, on thc Central, the North Eastern and thc Westcrn 
Railways (18 lakhs;. Thcre were also hca\ier debits for supply of 
clothing on the South Eastern Railway ( 1 0  1akh.j but this was partly 
rcduced by fluctuations in adjustn~cnts through stock adjustnxnt 
account ( 9  lakhsj. hott ier smdl excess 01' Rs. 4 lakhs ( ccurred 
on electrical xrviccs other than staff, current for tract;on purposes 
etc. bur these iecxcesscs were partly offwt b j  savings rcnulting from 
fluctuations in the payment ofcrmqrer~sation for gc.tx1s lost or clamaged 
and under adjustmcnts of conference hire and penalty charges on 
ititcrchangccl stock ( 7  lakhs each,. 1 9  

" (c)  After inciudi~lg the amount c+f mischssilica t i c m  ind ica tcd in An- 
nexures I and I I, the excess actually w o r b  out to  Ra. 9,55,653 in 
relatian to the voted grant of Ra. 34,31,08,000 or 0-28%." 



1.61 "Excess of Rs. 80,31,640 under Grata4 NO. 15: 
ca) Thin grant covers (i) Expenditure charged to capital c m  additions 

to Railway assets like Rolling Stock, Machinery and FVc rk\ anti on 
transactions under Storm, Manufactux e and Miscellaneous Ad\ ances 
(Suspense), (ii) Expcndi turc charged to the Depreciation Reserve 
Fund on the replacement of such assets antl (iii) Expenditure charged 
to thc Developrncnt Fund cm amenities for passengers and other 
railway users, staff welfare work%, including the cost of'quarters for 
clam 111 and Class IVstaffcostingabove Rs. 25,000 each and un- 
remunerative operating improvements costing mcre than 
Rs. three lakhs each. 

"(b) The net excess of Rs. 80 lakhs occurred on the Central (48 lakhs), 
the Eastern (35 lakhs), the Northern (21 lakhs), the North Easterrt 
(42 lakhs), the Northeast Frontier (43 lakhs) and the Western (73 
lakhs) Railways and the D.L.\Z'. (99 lakhs); this \\.as partly off set by 
savings under the Southern (49 lakhs) , the South Eastern (66 lakhs) 
Railways besides the C.L.M'. ,,8 r lakhs) and the I.C.F. (84 lakhs) ." 

4 4  (c) The detailed heads of grants under which the excess occurred were 
c b Stores Suspense" (65 lakhs) , Manufacture Suspense (43 lakhs), 
Rolling Stock (27 lakhs! and other Works (12 l a k h )  and was partly 
off set by savings under 3iiscellaneou~ advances (5f~lakhsj and DCVC- 
Iopmcnt Fund Worb ( 1 3  lakhs)." 

" (d) Stores Sutpcn~s : The exccs~ of Rs. 65 lakhs under Stores Suspense 
was chiefly on account of more materials being returned from Works 
and LVorkshops t o  stock towards thc close of the  year (82 lakhs) 
[Northern (48 lakhs), M'cstcrn ( 1 9  lakhs) and Northeast Frontier 
( 1 5  lakhsl] and fluctuations in issues adjusted within the grant (a8 
labs ) ,  western  (50 lakhs) , C.L.W. \25 lakbs) , Northeast Bronticr 
(22 lakhs) partly reduced by Northern (63 lakhs) and Intcrgral 
Coach Factory (6 lakhsj]. I'hcsc excesses wcre partly offset by savings 
on account of  fluctuations in the adjustments under the head "Stock 
Atljustment Account" on the  Western Railways (30 lakhs) and in 
respect of adjustment of materials and debits therefor (29 lakhs) 
[Chittaranjan Locomotive IYorks (75 lakhs) and Integral Coach Fac- 
tory 141 lakhs), partly offset by ir~crease under Northern i50 lakhs) 
antl South Eastern (37 lakhs)]. The balance oC the excess was the 
aggrtgatc o l ' ~ ~ l i n o r  variations under manufactured materials received 
for stock ctc. I,'-& lakhs;." 

"'l'hc cscccs of R3. .is lakhs under 'hlanufacture Suspense' was chi&). 
on accouilr o f  adjustnxnt of t~cavy debits for customs duty rcceived 
tctwarcis thc cl t sc of  the year. (67 lakl~s) [L).L.\V. ( I 14  lakhs) and 
1,C.F. (47 Iakj~s)] n~snufactured stores sent for Stwk on tbc &orthan 
Railway k i n g  lcss than expected (36 l a b ) .  These wrctsses wcre 



partly off set bysavings resulting from fluctuations in issues to'works 
etc. within the grant (n8 lakhs), [C.L.W. ( I  7 lakhs), South Eastern 
(g lakhs), I.C.F. (2 lakhs) J and under drawal of materials for manu- 
facture (20 lakhs). [Western ( I  2 lakhs), C:.L.\r+'. ( I  1 lakhs) and South 
Eastern (7  lakhs) partly offset by Northern ( 1 0  lakhs)] and more 
materials returned t o  stores from shops towards the clc sc c f the year 
(14  lakhs)." 

"The excess ofRs. 27 lakhs under 'Rolling Stock' was chiefly atlributablc 
to the Railway Board's bulk orders f r r  the purchase of rolling stock 
and occurred owing to accelerated delivery c;f wheel sets and other 
component parts ( I  '07 lakhs) ; partly reduccd by less prcducticn 
of rolling stock (25 lakhs), re\-ision in  allotn~ent of stock ( 2 2  lakhs), 
non-adjustment of certain payments made out of A.I.D. Loans 
(no lakhs) and non-receipt of certain debits fen customs duty 
(6 lakbs)." 

"The cxces of Rs. 12 lakhs under '\Vorks' was tt,e agglcgate of minc I. 

variations ~esulting from progress of works depending intrr alia an 
receipt of materials ctc." 

"The saving of Rs. 53 takhs under the Miscellaneous Advances-Capital 
was due chiefly t o  :- 

(ij Less debits adjusted under this head for the cm,t of in~yortcd steel, 
sea freight etc., owing to  the shipments and payments being defer- 
red beyond the financial year contrary to expectations(1 I I 1akhs)- 
Eastern Railway. 

(ii) Less debits adjusted under this head for imported materials etc. 
(2 I lakhs) -Central Railway. 

(iii) Less raw material issued for fabrication, towards the c1o.w of thc 
year than expected ( I o lakhsj-South Eastern Railway." 

"Thele savings were ~ ~ a r t l y  offset by excesses c;n account c.,f :-- 
(a) More debits placed under Suspense for cost of imported materials, 

indigenous wl~ecls, wagons and slaeyers etc., and customs duty, 
sea freight ctc. (39 1akhs)-Eastern Railway. 

{b) Debits relating to payments made by High Cummissioncr, London 
not being cleared to  final heads for want of full particulars (23 
lakhsS--Eastern Railway. 

( c j  More issues of stcms for fabrication etc. towal.da the c lox of the 
year ( I 6 lakhs) -Eastern Railway. 

(d) Aggregate of minor variations ( I 1 lakhs) ." 
"The saving of RI. 14 lakhs under Development Fund was the result 

of minor variations in the progress of work depending on the receipt 
of materials and debits therefor." 



"As shown in Anncxures I and I I, the cxrcss actually requiring regularisa- 
tion is Rs. 77,85,167 (after taking intc~ account certain erroneous 
adjustments) and is only 0 . 1 5 %  of the Voted Grant of 
Rs. 5,33,82,39,000." 

I .62 The Committee find that excess expenditure ocarred under 
Grants Nos. 2,5,8 and 15 during 1965-66. The total excess expenditure 
&ring t h i ~  year amounted to Re. 164.49 lakhs after taking into account 
a rtlm of Rs. 0.35 lakh representing certain mis-classifications in the 
accouats. The Committee regret that escess expenditure has continued 
to occur during the last thtee years, viz.,  1963-65,1964-65 and 1965-66 
on Grants Nos. 5,8 and 15 despite the fact that large amomts were 
obtained by way of Supp!ementary Grants towards the close of the 
year. The Committee feel that had a proper assessment been made 
about the expenditure to be incurred on repairs to variolrs assets and 
purchre of stores at the t t n e  of preparing estimates for supple- 
mentary grants, these excesses could have been avoided. The R d -  
Wys s b d d  also ketp up to date their liability registers so that they 
are able to keep a watch over the liabilities to bt met by them during 
the year. The Committee stress that all efforts should be made by 
the Ministry of Railways to keep the exprndftute within the fumds 
wanted by Parliament. 

1-63 The Committee recommend that, subject to thcst obrer- 
vadons, the excess cspenditute of Rs. 1,64,49,314 under voted Gramts 
NOS. z,5,8 and 15 incurred duri ag 1965-66 be regcllrrised by Parliament 
in the manner prescribed by Article I 15 of the Constitmtion. 

Unnscessory protrision in tht budgelfor a work - Pmn I 2, page 17.  

1.64 'l'hc entire provision of Rs. 1 0  lakhs I;)r the lvork "Provisio~~ nf 
' I 'okt i les  B!ock working on Barauni-Katihw Scction" on rhe Surth Eastern  
Railway was surrendcrcci  i r l  March, I 966 as thc 1vor.k c-ould no t  hc cummenced 
cluc to late rcccipt of i rn i~or t  liccncc for s'gn,rlling materials. 

1.65 'She ab rve work was first included in the Budget for 1962-63 as 
a ncw itern with a provision of Rs. o- 5 lakb. l'hc work was t r e a t d  as "work 
in progress" in thc Budget docun~cnts of thr subsequent years but the provi- 
sions as under were surrendered year aftcr year :- 

In  lakhs o f  



" (i j Work considered for inclusion in the Works Programmt me t ing  
of 1962-63 in Octolxr-November, I 96 I .  

(iij %rk included in the Works Programme c~f 1962-63 as item No. 
43 of Pink Book for 1962-63. 

(iii) Board's a p p r o ~ a l  f o ~  inviting tender invoh ing foreign cxchangc of 
5 - 4 8  crores askcd for on 13-3-1963. 

(iv) Board's approval for issue of teildcr reccivcd on 26-4-63. 
(vj 'I'ender issued on  31-5-63. 

(vi) 'I'ender opened on 20.1 I -63. 

ivii, Abstract Eqtimate ~anctioncd ridr Railwa) Board's letter No. 
63/\+'3 'SG '105 (1-atcd 23.1 1-63 f:,r RP. 19-97, 520,'-. 

. \ . i i i  I Tcndvr approved by (;.%I. on I 9- I 2-64. I'hc ciclay i n  ifii)l)rOviil 
( I f  thc tender ir! (;.%I. was duc t o  thc far1 that thc' clfferc n r d c  
both the trndrrcrs were not c)nly i n c o ~ n p k t e ,  but also rcquircd it 

large number o f  clarifications to ctial)lc finalisation of thc ~cndcr .  
Considtratdc corrcspondcncc had to be carried on with the hrrm t o  
clnrifj. thc varioub points. 'l'hough M/s ............ i: a firm in India, 
thcy had to rcfcr most of the po;nts rrriscd by N.E. Railway to their 
principals hlls.. . . . . . . . ......;id i t  took corrsiderahle tinic in getting 



redies to the rcfcrenocs made. Only on receipt of all the rclevant 
information, the 'render Committee could fmally meet on 22 & 
23-1o.b~. and take a final decision. 

(ixl Board approart~cd for rdcasr of f(trcign exchanl;~ on 22-12-64. 
( x )  Foreign exchange relcasc rcccivcti on 30-3-65. 

(xi) Let tcr of ac;eI,tancc ictsuetl on 30-:3-6j. 

(xiij Import licence application askcti to 1 , ~  sut,rnittt*il b y  the firm 
t o  the Railway on 1-4-65. 

(xiii) Import liccnce application scnt 1,). firm on 5-5-65. 
(xiv) Import licence appiication fcarwnrdcd to RLOlNf IV Dclh i (Jn 

2 I -5-65. 

(XV) Import liccncc issued on 2-1 I - t i j .  

(xviii) Equipment clearcd from the customs in Februaq, r g u .  

1.70 7 b Cammi- oraskkt &at udess work i s  aaudly cum- - w d  e q m d h u c  Ir.currd EtOm tk povidoru made im tLk 
-8 by 8hOUld EO* bc -8d 8 work b p r V r m  



1-71 The conwnittce crrnaot but exprem, unhappinesr at the 
moss delay which has occurred in the cremation of thia operatioaal 
scheme for provision of Tokenless Block working on 'Barad-Katihrr: 
Section' on the North G s e t r n  Rdway. They consider that if the work 
had been properly processed, there would have been no occasion to 
rpsh through the work at this late stage to cope with the increased 
traffic. 

Expenditure held under objection-Para I 3-Pages r 7- I 8. 
I .72 The total amount of espenditure held under objection as at the end 

of the year (and not regularised upto I 5th Octobcr, 1966) was Ks. 105.90 
crores representing an increase of Rs. 8.72 crores over that at the end of the 
previous year. Of this smount, Rs. I 8.92 cror es haw bern pending rcgularisa- 
tion for more than 3 ycars as indicated bclow :- 

Category N o .  of  Anwunl h a r k ~  
cases ( I n  nor& 

? f 
rufiees) 

I .  Want of estimates . 24 15.87 Represents cspendit dre on 
work\ undcrtakcn without 
obtaining sanction to dctailcd/ 
construction estimate. 

-2. Excess over estimates 32 2 39 Rrprescnts expenditure on 
works incurred in cscess of the 
dctailed cstimatcs sanctioned 
b) competent authority. 

1.73 Nine of the works mentioned against items ( I )  and (2 )  above were 
Completed on varying dates between December, I 958 and March, I 964, 
that is, two years before the dose of the financial year under. report In respect 
of these cases completion reports have not bccn finalixd till I 5th O a o t x r ,  
1966. In one case the estimate stnt to the Railwa) Board for sanction on 19th 
March, 1964 was r ~ u r n e d  to the Railway Administration on 4th Septembcrt 
1966 ( that is, after a lapse of nearly 24 yca~s) for recasting. In two othcr rases 
detailed statements showing exct.sses over cstimatcs sent to the Railway Board 
in July and September, 1 g 6 ~  are stated to be still pending rcgularis(1tion. 

1.74 The Committee asked whnhcr t h t  circustances under which an 
t x p d i t u r e  of Rs. 70. gg crores was incurred without obtaining sanction of 
the detailed estimates were unavoidable. T h e  Additional Member (Finance) 
stated "The rules require that normally txpenditurc should not be incurred 
before the sanction of detailed estimates, but from time to time cirrumstanc@ 



have arisen where WG have had to proceed on the basis of abstract estimates 
and prepare the detailed estimates later on. There are cases where urgency 
certificates have had to be issued relaxing this rule from time to time." 

I .75 He added "out of Rs. 70.99 crores outstanding on r 5th O c t o k r ,  
the present position is that Rs. 48.24 crores has been clearcd and the balance 
of a b u t  Rs. 2 2.75 crores is under clearance. Against the figure of Rs. 3 0 . 8 ~  
crores excess which was outstanding, Rs. 16.86 crores has been cleared and 
Rs. 14.03 crorcs io undcr clearance." 

1.76 The Committee pointed out that some times the revised esimates 
were delayed unnecessarily so that the completion report and the revised 
estimates were submitted together and enquired whether it had led to a 
tendency among the t~fficers not to prepare the revised estimates in time. The 
rcpresmtative of the Railway Board staced "The excess usually occurs only 
towards the closing stage of thc work." 

I .77 The Committee pointed out that onr estimate sent to the Railwar 
Board for sanction was returnrc! fijr recasting after 24 years to the Railway 
Administration and two otht-r estimates sent to the Board in July and Sep- 
t eml~w,  1965 \,.(*re pending ~cgularisation evcn hy February, 1967. Asked 
why thew was so much delb)., thc witncs% stated "Actually any cxcess over the 
estimate g(m tip for rcrutiny periodically, first, at the divisional Icvel and then 
at the headquarters' Icrcl and then at the Kaihvay Boar&' level at  half-yearly 
jntel~als and cvcr) time pressure is applied to s w  that these excesvs are 
regularisctl as soon ;r\ pos\ible." 

I .78 ;It the instance- of thc Conlmittet . the Xiinistry of Railways have 
furnibhcd it notr stating thr rcawns for the inordinate delay of more than 3 
year\ in rcspect of 60 items amounting t o  Rs. 18.92 cr01t-s in ~egular i s in~  the 
expmditure particularly by Central and Southern Easmn Railwa~s.  It i h  

stated 1 ~ 1 t . r  alta in thr note: that : 
6 L Expenditure awaiting rcgularisation, panicularl! thc older items, 

have lwrn continuously undcr scrutiny by the Railu-als. Thee: 
itcrns arc rcviewrd regwlarly in rhc periodical mectings of divisional 
officcrs i\t divisional lieadquarters and of the Principd officers 
with thc Gcrieral 5fanagers at t hc headquarters of the Zonal Rail- 
ways ctc. The Railway Board also review the outstandings through 
half yearly teviews reccived from the Zonal Railways and othm 
units and thc annual statement of unsanctioned expenditure received 
from thcm for incorporation in thr .4ppropriation Accounts, and 
have fro111 tinrc t o  time imprrwed upon Rail\\-a! Administrations 
thc importance of clearing such objections ptomptly. I n  regard to  
the outstardirigs for 196j-66, thc R:tilways wrre addressed in hfarch 
I 967 (~nrl again in lllts first \\.eck of Scptt-mbcr I 967 stressing the 
need fi,r special action for tcgularising the outstanding without 
fu~ the r  tlclay, nnd thc personal a t t~n t ion  of the Cflneral hfanager's 
concerrlrd was also tirrrtvn to t fw imprtnnt  outstanding items, in 
a I). 0. Icctrr dittcd 7-9- 1'367 frcrrtz the A<tditior~al lfer~~ber(Finance).'* 



"A substantial part (81 %) of the outstanding amount has sinw k e n  
cleared." 

"Some items under objection for 'Want of Estimates' rilating to the 
Central and South Eastern Railways have remained outstanding, 
because the detailed estimate8 were eithcr under preparation or 
under scrutiny byfcorrespondence with the compettnt sanctioning 
authority. In regard to itcms of 'Excess over Estimates', the works 
of which excess has occurred arc gmerally in an advance stage of 
completion and the excess can, under the rules, be regularibcd 
through the Completion Reports after adjustments have k e n  made 
for credits for released,'surplus material etc., which reduce or eli- 
minates the excess. 'l'hc closing adjustnlents relating to major works 
generally iakc some timc, and these items could not bc cleared 
earlier." 

"The 60 cases referred to in the Audit Rcport arc listed in tbc StatementS 
at Appendix-I1 and the progress in thc regularisation of tht. ex- 
penditure is indicated agakut each. The clearance so far made is 
indicated below : --- --. - - - - - - - 

Outstandings as per Audit 
Report 

No. of Items .4rxmunt 
(in crores 
of rupees) 

Catcgor y Clearance 
------- - 

ho.  of hnount  
cases (in crow% 

o f  rupees, 

24 I -5 87 I .  Want of Estimtes 2 0  13.96 
32 2 ' 39 s. Excess over Estimates . 1 7  I '44 
4 0-66 3. liiscrllaneous. . . . . - -.-- .-- - -- 
60 18-92 15.40 - 3 7 -- 

Ccnrral and South Eastern Railuup omly 

3 ' - 
r 2  

Eastern 1 f4  

I .  Want of Estimates . I (i 
2. EXCCSS over Lstimatcs. 8 
3. Mircellancous . U 

24 ----- 
1 .  \+'ant o f  Il\tirnarcs I 
n. Exccss omr  &timatcs . 8 
y. sf iscellaneouu . . . 

-- -- 
9 

rC- --. - 
*Part amount relating to one item is outstanding. 
*+Part amount relating LO three i tem arc outstanding. 



1-79 'Tbs asprnrtme are g~tonotedrrt  sat d'ur roqtndhrue 
ol Rs. ra5.90 crorsrr held OLOdn os)cctioil for wuct of u-e 
excess over esdmrter a d  fm mbcellaneous i-3 dm -ways have 
bnsP able (ra regmhr;i.c expenditure to tho extent of R.. 69.12 cro- 
rsr leaving m amount of Rs. 36.78 crores which is required to be regu- 
larimed. Tbs Committee stress that the drive for clearance of items 
held under objection shoold be mstaintd and JI theme items clculsd 
at am early date. They dm desire that solitable action should be bEcr 
to tasurc that in future work is not undertaken without sanctimr to 
detaued estimates by the competent authority. When work is s t a d  
on an urgency arddlcatc it should be ensured that the d e t d d  
estimates are srncdoned within a reasonable period. 

1-80 As regmrds work hvdving excess over estimates, the Com- 
mittee desire that the revised estimates should be prepared where 
necessary and the sanction of a competent authority obtained to 
sctth these matters expeditiously. 

1.81 Thc losscs adjusted in the accounts for the year are mentioned in 
"Anncxure '13' to the Appropriation Accounts o f  Railwap in India-Pan 
11 -1ktailed Accounts," The  Total amount of Iossts adjusted during the 
year was Rs. 184 lakhs. The  hscak up is as belt w :- 

I .  Damage to Railway p r t r y c r t h  causcd by Accidrnts*. 64 
. . 

2 .  'Th*:fis ~lncluding tht-ft of fitting-, ** 50 
:j. L ~ n s  arising from civil dist urhnces** * . 36 

.------- ------.---------------- "- -  

*Thc I (  t s w s  tluc r 1 at.(- idcntb oc~.urrctl rnai!llv on f i \ ~  Kxiluxys, nruueiy 
the ( h t r n l  I KT. 213. I Inkhq , South a t  11 . 1 . 6  lalih4 ., \Yestem 
(Rs. 1o.5 l a k b ' ,  So:~thwr~ (H.. 6.6 !.dill\ ; i t \ ( \  Northcw 3 4 ,  6.2 l a b  
K d \ \ ~ * l )  s.  



**During the year under report the total loss attributed to thefts rcgis- 
tered an increase of 61 per cent over that of the previous year. Bulk of the 
loss occurred on four Railways as shown k l o w  :- 

(In lakhs of r u p )  
-.--. ---- 

I 964-65 I 965-66 
c- ---.~- -, .  --- 
I .  Eastern . 0' 7 14. I 
2.  Southern 10.6 13 .8  
3. Central . 11.8 1 1 . 2  

4. Northern . . 5 ' 2 7 '8 

***The entire loss on account of civil disturbances related to Sout hem 
Rai h a y .  

I .82 The Cor~unittec acktd  thy reasons f i r  high incidcncc of rhrfts on 
the Eastel n, Southern, Ccntral and Nort hern Railu.ays. Thc Additional 
h5cmtxr (Finance) stated, "A part of the increase in the figu~ rs shown ur;dc r 
theft is becausc: of the rise in prices. Secandl). part of the incrc.asc is al:o l>c- 
cause the?. include thp figures which used to l>c n1ergc.d in the replawnlcnt 
expenditure. They are no\\ bring 5hcm-n sepiiratcly because wc have- iysurti 
instructions that the location of thcse s h o r t a p  u-hen thr stock gors ijrco thc 
$hops should be much more thorough. So all these appear under thcfrs. TO some 
extent there has been incrcase in vancialism of om: kind and anorhcr anti also 
theft of electric bulbs etc. But i t  is not because thcrr is any slackrle~s the 
part of the Railays." The Chairman, Railway Board, addctl "l'hry jvould 
now try to intensify plain clothes intelligence work and we are going to Con- 
centrate on this type of thing and try to discover the rccei\crs ofsuch stoIcn pro- 
perty and smash up the yhnys." In ~ c p l y  to a quer), the witncss statcd "Xlost 
thefts take place in the industrial areas like Bombay, Shalimar and Ho\vrah. 
In fact w.e have employed some dctcctivc staff at thc k'ictoria TcrIninus 
and reccntl) we came to know certain things." 

1.83 The Chmmittte cnquircd thc reasons for the phcnomcnal incrcaqp 
in the loss due to accidents on the Central, South 'kt trn and Il'cstcrn Rail\vays, 
The Chairman, Railway h e r d ,  replitti that more sophisticated rolling stock 
was now in use. Thc cost of diesel locomotive was R5. 2 I or Ka. 2 2  lakfls, 
ivhilc lhc cost of a stearn Ir~cornotive wau Rs. 4.5 lakhs. 

I .84 Aukd whether thew losucs wcrc due to human failurc, thc C:heir- 
man, Railway Board stated t h a t  a very big dl ive had txcn undcrtakcn irfier 
the Kunzru Gmmittce's report. The inciricncc of riccidmtr, was nov. on the 
decrease. They had appointed safcty instructions and also intcwifinl safety 
cantps. 



1.85 The ~ommittee arc concerned to note that losmes amoantiag, 
to Rs. 184 kkhm were rdjnsted daring r965a. They Ind that out of 
the total 108s of Rs. 18q Ilths, the loss of Rs. 64 l a w s  was dae to 
accident8 a d  Rs. 50 hkhs on accoant of theftr. 

1.86 The total loas attributed to thefts rcghtcred an increase of '  
R8. 19 lakhr or 61% over that of the previous year. The Committee 
stress that aecarity measures on the Railways should be tightened 
so as to reduce to the minimam losses on accoant of theft. 

1.87 The Railways should also intensify their drive to educate 
the staff in d e t y  precautions aud modernise their signalling aad. 
other eqaipmcnt to eliminate accidcntr. 



LOSSES, NUGATORY EXPENDITURE, FINANCIAL IRREGULA- 
RITIES AND OTHER TOPICS OF INTEREST 

Integral Coach Factory-Hcaiy ~ x p n d i t u r ~  on premalur~ rentuds due to txl i . t lsive use 
of a new !)$e cJ.Rooring msterialfor coachts-Para I 8 Pagrs 2 5 - 2 6  

2.1 The 4dministration decidcd in 1961 to  use a cornprcssd jute insula- 
iion board known as 'Barmil' (an indigenous product marketed by a Cal- 
cut ta  fit-m, in place of the s tandard cork (an imported material) as underlay 
in the flooring of EbIU c o a c h e ~  to be manufacturccl. for 1 1 ~  on Eastern Railway. 
T h e  Research, l h i g n s  and Standards Organisation of thc Railways, stated in 
July, 1961 that Barmil h lards had high \\,atrr absorption a n d  had certain 
w h c r  drawhacks an(! hcncc their use was not recommc.ntlcd, T h e  Adniinistra- 
tion, net erthelrss, decided in August, 1961 to uue thcsc Imards in \-ici\ of the 
foreign eschrtng\: involvcd in the import of cork and  also becauw action to 
procure Barmil had  already Iwen init iatcci a n d  any changc ~ v o u l d  stbriowlv 
hamper production. T h r  boards t o  bc used \ \ c w  stated t o  be i i  special product 
madc to suit thc purpose. .+kc-oi-dinyl!. orders \ \ e r r  placed in S c p t c ~ n t x r ,  r $ i ~  
h s  1I1t suppl! of thcse 1,oaid.s l i ) .  the ~n i t l a l  7 a  ( Y  ac.hc5. The  cost of flooring 
with Baunil boards overlaid \$.it h Aluminium cheque-red sheets \\-as c-stimatetl 
to  be Rs. 5,167 per coach against the cost of c w n v ~ n t i o ~ d  cork flooring and 
Ferobestos top (also imported of K,. 8,772 pcr coach. 

2.2 Subsequent detailed tests conduc.tf'd 11)' the Rest-arch. I)t.>ipn> 2nd 
Standards Orybnisation revealed that,  apart  from \ifatcr alworption, Barmil 
boards retained the ivater ahsorlx-d for lorig periods. In vitw of' thf, fi~rcign 
exchange diffic'ulti(ts, hou.cvrr, tht-\ I cco~nmenctetf t he ukt. o f  Harrnil b,)nrtls 
for 'large scale trial$' ( l i a r c h ,  I$. . 'l'hry furthcr 5tatrd that i t  \ \a>  ncc-essary 
"to take all po<sil)le pl-ecaution~ t o  rnir~irnise s c c p a ~ c  of' water to ~ h v  tma1.d~ 
a n d  to employ actrquatc protwri\.e rr~t-as~rc->". In ,Juric., 1 c j G 2 ,  tht-\, ;rgai~i 
recomrnend~d that laryc scale practical trials "under ac.tual \\.orliirrg c~uid i -  
tic-ms" choultl he carried out. Ho\ve\.cc? ri I detail id ti-ials ~ l t i d ~ r  i ~ ( . t i ~ ; i l  \\.orking 
conditions ivelts undet.talrcn and che tvnl! precaution takrn against t h r  wcpagr  
of  \\,ate; u as  that tht. joints i l l  thc Alu~niniuni  c.hc-clut.ix.c\ st i t-r ts  t . 1 ~  .ii.alrci 

2 .  j Later: in Fchruar) , 1 $i j, thc firm sl,ggrsrcd that tlic floor 1)oastlc 
\houlti l ~ e  coa t14  with h i turnr~i  on 1 ~ 1 t h  bides. A s i r t i ~ l , ~ ~  \ugqc.\iir)n \ \a .  ,ii>o 
mark  \,y t h r  Research, I h i y n s  a n d  Stant1ard.i O r g a n i s ~ t i o n  at abc~ut  ~ h c  
same timc a n d  \.\as r c ~ t c n t t c l  cm a numlxr  01 sul~\c .quwt occasions but (hi4 
process \tar ~n t rcduccd  only in coachc5 t u ~ r ~ e d  out aftcbr Septcrnl,r.r, 1gG.4, 
upm ~ h c h  time a total numl~cr of 260 (oacheu had bcerr turnctl o u t  ant1 sent 
t,, the Ea\te~n Railway. 



2.4 The coach% were put  on  tho suburban services in the Seaidah area. 
At the time of periodical overhaul of the first formation of 4 coaches in April 
196.5, it wa(r foand that the underlay of the floor had perished a n d  there were 
white powder deposits. T h e  Eastern Railway Administration then undertook 
a random check of the coaches and reported tha t  the  flooring of 160 coaches 
was con~plctely p c r i s h ~ d  a n d  that  of 56 other waches partially damaged. It 
way decided that the flooring of all these coaches as well as of the 44 coaches, 
which had  not been put  in service hv April, 1965, should Le renewed. 98 
coacheb have y o  far been rt-newed at a n  estimated cost of Rs. 5.26 lakhs. 

2.5 Subsequent trials 1)). the I nteglal Coach Factory Administration 
revc.alcd that vvcn I~itumcriised Barniil \!.as not a satisfactory underla) for 
flooi ing as water swpagc had taken place when the flooring was subjrcted t o  
a high pressure: watc.1. jet li)r 4 days. I t  \\.as also felt that bitumenised Barmi! 
was expcrisivc arid incrcasid thc Lare weight. I t  \\ as, therefore, decided in 
-July, 196.5 t o  elirninatc the 11w of the Barmil boards i d  instezd use wooden 
boards i t . i t  ti Alui~rirlium (.llc:cjue1.ccl ylaics on LOP. 

2.6 The :\clniirristratiorr had in all procurcc! lla:.mil boards equivalent 
t o  thc ~wl~i i re rnents  of 592 coachrs \.aluctl at Ks. I I .84 lakhs o f  ivhich orders 
fol material \vorrI Rs. 6.48 laktls \vc.~.c. placcrl afrcr Sovc rn t~c r ,  1963. 356 
coaches \\.el c tur ned out with thesc h b r d s .  Part of the niaterial \\as thcrcafter 
utilised for encl\\.all paticlling in coaches and part o f  i t  w.25 transferred to 
Enstcr.11 R;iil\\a) leavinr a balancc \.aluu! at  Hh. 2 . 3 7  lakhc t\.ith the ;Id- 
ministration (Jtrly, I 966.) 

2.7 T h e  Committee asked \vhether the Adniinirtration csamincrl the 
suital)ilit? 01' the material I~cforr  initiating yroc!rrerncnt action. l ' h c  re, 
pr-sen~at ive of tht. Railway fhard statcd: "At the wtw, I \\auld likc t o  
suhmit that infr~rc-tn trs cxp-nditurc \r i1-r.; incurrcci. I \\ tmlcl, hotvcvrr. c~ a\.e 
)out inctul~cncc to  gi\- a little background of this cirsc. In all coachcs that \\-r 
c.cmstruc-t, \ \ t Q  hai.c. aI\\ .a\s used iritligenouu mntrvial. Bilt in all clectric coai.hes 
01' \\*hich \\ :. ha\.c. t o  I ) ( .  \.(.I.\ pa:.(ic.ul;;r i~boirr \\.c.i<ht\. w c  ha\.(- 1.1 c j \  idc a 
spcc.i;il t ? p  of trnderla? floo!.inq 1% hid l  has t o  I)r \.tqr! liu-ht hcca i~w ckf'aulr load 

I .  (.olisidrl i t t i o m ,  i h i a  hits ;tl\\.,b\s 1)cr.n i~ltj>ortc.tl. Thc.rc. art-. I \ \ . ( )  iruporttvi iterns, 
one i h  imported c.4)l.k ;init 111~'  otlirr i h  ferroi.)r~tos. \l'hrri the Chlcutta Llt'rtri- 
fit-atiotl \v,iz l ) r i~ iq  dt,nc.  \\r: tho.~gbt  I\ r. \\ t.1 Id hliild thew cc;ach~> in the 
I ~ I I V ~ C , L I  (:o,i~-l~ F a { - t o r \ . .  ;\ -:rioub attempt I\.,LK 111i;dv to c l i~ i - ina t c  ihew ink- 
p ~ r t h .  1 1 1  ()., i l l q  to :lo t l i ~ t ,  1;)s rhc t ( , l )  c~ov(~l ing \\hic.lr I \ ; L ~  f ~ * ~ - r o t ~ ~ ~ t ( j ~ ,  wt- 
provitlccl i * l u ~ ~ ~ i l i i i r r ~ i  c.hcq~lrrc.cl boar(l. 'i'his inrligrrwus substitution \\ah a 
cor1l1:ltrc. suc.ws~. ;\\.wuL tht. i l t ~ c l c . 1 1 . 1 ~  \ \hid1 \$:I:, t h r .  inlyort-cl cork. \vc did 
trot t?avtb ;I l"'.vj)tbl. sui'hlifult. ' L I ~ ~ I  \ \ , h i ~ t ( . \ . ~ ~  p r ~ h ~ ( . d  \\ (:()(I [ k i t  i1b availaidc in 
11- co rnta \ \\.;,s c.fi.rc(l. ' I ' l 1 c . 1 ~  \\ , ~ s  ;I c o r ~ ~ u a ~ i y  in C : i i l ~ \ ~ i t i *  \\ hich offcrert this 

c:)lrlposition giviug us ~ t . r t a i u  ( i ~ ~ t i t i l ~  o f  tho rrqairccl liglltn.ss. \rcicht ~1nd 
hygroscopic yrtrpertirs ;inti tvc accrurcd i t .  But th r  rsperimcnt did not prove 
rr succrss. I ~\~cl,ulJ ml) suI,lni: that 1b1 the flooring 01' tht' coaches as such, tbc 
top was a succc\s atltf th t  underla? \\.as not a S U ~ C ~ S S " .  



2.8 When pointed out that the advice of the Railways awn Rmearch, 
Designs and Standards Organiscr~ion to test the indigenous material before 
use was ignored and that imports l n i ~ h t  be liminated only when suitable and 
economical substitute was available, tht witness replied, "Wc admit both 
of them. 'I he only things was that a very lawe number of clectr ical multiple 
coacbes were I equired, and if we could make a break chrou~h w e  tzould be 
doing a good thing. Seconal,, we do nct make elect~ical multiplc coaches 
cor tincloud). Ther:fore, them were no chances 01' making protot) pe tcsts and 
waiting for the results 2nd then ~rovirlg it a success which we normally do f i r  
Indianisaticn of any imported item. We bad to go on building at the rate of 
4 coaches frcm 1961 onmrds  risinq to 16 coaches a molitt for the whole of 
the Calcucta electrifird area". 

a. g The Committee are perturbed to note that the Integral Coach 
Faaery went in for bulk use of Barmii in place of imported material 
for the anderfry in the flooring of the E.M.U. coaches without satis- 
fying themselves fully about the suitability of the material. The 
result is that the underlay in the flooring of as many as a6a coaches 
had to be renewed. The renewal of 98 coaches has already cost the 
Railways as much as Rs. 5.26 lakhs. The Committee consider that the 
Railways should not have gone in for the extensive use of Barmil 
without first making sure that it fulfilled all essential requirements. 
The Committee also feel that the Research, Designs and Standard. 
Organisation should not have recommended "large scale trials" 
without watching closely the results of an experiment carried out 
with this material in a limited number of coaches so as to reduce the 
chances of infructuous expenditam to the minimum. The Committee 
stress that the Railway Board should take adequate action in consul- 
tation with their mnaufkctu~g d t s  and research organhation to 
ensure that such costly lapses in the name of sabstitution of an 
indigenous mate& do not take p b .  

Chiltaranjan Loromotiw Ilrorks--Los~ i n  flu manufacturr of Aluminium BronuJ;rrrng- 
Para 19 pages 26-27 

2.10 The Administration undertook, in Decemkr, I 960, the manufac- 
ture of aluminium bronze fittings required fc~r overhead traction for thc Rail, 
\,.a? Electrification Project to be uscd as sut~stitutc ftjr iniportcd fittings. ?'he 
fitlings were supplied to the Railwa) Electrification Prcgect Administration 
;it a fixed rate c?f 25 pcr cent over the importcd cmst of the fittings ohrairling 
at that time. It was cxpccted that the cost of production would initially be 
higher than this fixcci rate but would gradually come down below thc fixed 
rate, eventually wiping our the accumulated loss. 

2.1 I As the fittings wtrc manufacturcd, it was noticed that n u m k  of 
them were defective and out of a total of 3.08 la& fittings manufactured upto 
March, I @  as many a3 35,000 wrre rejected by Chittsranjan Locurnotiv 



warks inspecting staff thGrrmelvcs and another 75,000 by the inspecting staff 
ofthe Railway Electrification Project. The total rejections work out to about 
36 per cent of the poduction and the i a s  suffired by the Axlministration on 
the manufacture of thew dafective fittings works out to' &. 5.99 ta.bs after 
giving credit fm the metal value of the rejected fittings. 

2.12 The anticipation that thc cost of production would eventually 
come down did not also rnatcrialise and it waq noticed, in April, I 966, that the 
cost at  which the fittings were manufactured by the Administration was 
more than double tbe prices of imported anicks at thr: time of ~~ence- 
ment of production and much higher than the current prices. . 

2.  I 3 The production was, thtrefore stopped with effect from April, 
~ 9 6 6 .  The loss due to the difference between the cost of productiw and the 
fixed selling rate during the years 1960 to 1966 was of the order of R9. 8.9 
l akh~.  

2.14 The Sfinistry of Rail\\.a\.s stated (Januay, 1967) that in assessing 
the loss, the administrative and t<~\t.nship overheads should not be taken into 
account as they would have h e n  incurred even i f  the manufacture o f  the 
aluminium bronze fittings had not Ix-en taken up. 

2 . 1 5  During evidence the Committee desired to know the reasons for the 
high percentage of  rlcfcct i\.e fittings. The memtxr (mechanical;) Raiiu ay Boarcl 
stated that these fittings uw-c manufacturcci of an allo)- al1m~.inium-bron7e. 
Thc casting of such alloys \\*a\ not known in the country. \\hen the Calcutta 
Elect 1. i ficat ion inc rvased t heir tempo of elcctri ficat ion 1 hcy approached 
every sector f i b r  thcse fittings imt \\-ithnut cuccc5~. "Thc1efore. after a lot of 
prmsurc, ~hp. (:hittaran jar1 I,,,( tw~oti\-c \Ie. ,I  k 4 ~ p . ,  u here rapacity \\as a\.ail- 
ablc f i ) ~  ca\tinq iic such, \\.here had '1 rrwalch and design office on the 
mrtalluryical oitlc. lklt that t hr!. ( o d d  take on a cie~-elopmental order a n d  try 
to suhtitutc the i rnpmrd 11utrria1". ' r h ~  uitnrss added that there \wre 36 
itcrns \\.hit h iswe Iwinq olxiined, and Chittal-nnjnn .ic( epted thr manufacture 
on it trial I , a \ i h  o f  ten itylns. Thc dcvclop~ncrtt \\it. d<we, and thc initial supplies 
wrr t  a succrss accordinq t o  the .~randards that \\.we laid d m n  for. the rnanu- 
fiictur~ ant1 inspection by thc rail\\ay t.lecttifiration. Unfortunately, <()me 
tirnc in 1964 thcrc \\.as an accident, and a 1)r.ealiagc c b f  one id thc parts \\ hen 
that \\a\ invcitigatcd i t  \\as ciiscovcred that thc quality of' ca\ting should be 
improved. A s  the inspection \\+a. tighttttcd rej~ctions became hea\?. 

2.16 In rcply to a question, thc \\ itness s t ; ~ e d ;  thc <ieftcts came to notice 
after thc tightening up ol'thc stand4rrds i n  I 96+, and that M ith furthrr develop- 
mcnt the quality o f  the procluct had inipro\.cti t o  thc- standarch requircd by 
the railway electrification. 

2.1 7 The Corrjniittcf \\.ere inhrrnrd that the market rate o f  these fi t t ine 
was Rs. 2 3.5 per k. in I $35, u.hilc thc xlling price to the railway electrification 
by Chittaranjan workshop was Rs. 2 2 pcr kg. Explaining the reasons f cw high 



cost of production the witness stated,. that the rcwroR war the cm*g s m  
that was adopted bef'e and also the high overhcads that WMG there M tb 
section in which the fittings were o r i g i i l y  being mis~lzufhcturcd. Tha saction 
was t b  brass foundry in Chittaranjan workshop, w k e  ahc ovwhtadr ran& 
to 2200%. When the work was transfixred to a separate section aad 
with separately, the overheads came down considerably. The witness added; 
"therefore the over-all cost came down but the actual con of production of 
castings was like this ; I 962-Rs. 57 per kg; I g6q-Rs. 20 ; I 965-Rs. I 2 ; 
r g 6 6  before the work was stopped, the cost of produclion was Rs. 12 per 
kg." High overhead charges in the brass foundry, the witness stated were 
due to high cost of materials. 

2.18 In reply to a question the witness stated that the cost of manufac- 
ture had come down considerably and was even less than the cost at which 
the item was being purchased from th t  market. 

2.19 The hfinistry have stated in a written note: ; 
..The manufacture of Alurniniuln Bronze fittings was stoyyrtl after 

March, 1966, due to;  
. ,  ;a) uncertainty over the electrification programme during the 4th 

Plan, and. thereti~rc, mininlunl economical outturn from Aluminium 
Bronze Shop could not be guaranteed; and 

(b) the private industr!. having by then de\?eloped the capacity to manu- 
facture these fittings." 

The Committee had desired to know : 
jij how the cost of manufacture of Aluminium Rronzc Fittings i n  Chirta- 

ranjan Locomotivr II'orks compared lvith the price of  thc im- 
ported fittings ; 

( i i  j the production and cost year-wise since the manufacture of Alumi- 
nium Bronze Fittings wu taken up in Deccmler, rg&; and 

,..., 
, 1 1 1 ;  the total number of fittings rejected, their percentage to the nundm 

manufactured and the net infruct uous expenditure incurrccl, d t c r  
giving credit for the metal value of the rrjectccl fittings. 

2.20 The Ministn have in thtir note stated : 
".Ahninium Bronze fittings r tq  uired for overhead t racticm \\*ere being 

imponcci 1,). the Railway f.;lec.~rification. Thercforc, with a vim. to 
sat-ing foreign exchange, Rail\\-ay Elec~rificaiirrn dtcidrc! in 1958 
to locate capacity for indigenous ~nanufarturct of thmc fittings. ha 
the rmponac t o  the development lender iasud in October, r 958, to 
pr-ivatc firms and Ordnanw Fat-toric-s wa% not encouraging, it was 
dec.ided to dmcic~p manufacture of Alununittm Bronv& castings 
at Chittaranjan so that the Metallurgical Wing of R.U.S.O. at 
Chittaranjan could be closcl) associated with the m r t f a c t u r  
of Aluminium Bronze fittings." 



"A total of 3.08 la& fittings were manufictured by Chittaranjan Loco- 
motive Worh tiom November, 1962 to March, r966 (the period 
covered by the Audit). Out of these, 1,og,567 fittings we]-e 
rejected. The percentage rejections, pci-iod-wise from Nvember, 
1961 to March, I g66 arc fiven below. 

Percentage Rt-ject ion of Fittings 

Nov. Apl. Oct. Apl. Oct. 64 .bp.  '65 Oct. '65 
Fittinp '62 t o  '63 t o  '63 to '64 to to to to 

,Ilar. Srpt. 5.la .. Sept. Mar. '65 Sept. '65 Mar. '66 
'63 '6:3 '64 '64 

Contract M'ire: Snivel 
Clip. 

Standard Catenary 
Suspension Clanip. 

Stanciai d Catttna1.y 
Suspension Br-ackct . 

I u  Catcnary 
Suspension Clamp. 

Chntact ]+'ire Ihopper 
C:lip. 

C'htact Wire Ending 
Clamp. 

C.rtcnary Ending 
Clamp. 

I t  \vould he r)bser\.c.d that t herc wa.; a gradual improvrrncnt in the per- 
ctntasc rt+v-tioris upto t he middlt= ot' 1964, as a reult of out gathcring 
cxpcricnc-e in the mnnuhc~urc  of surh spviai die castings. Thr 
sudden increasr: in the rrjeclions, particulwly of 3 fittings \\-a\ due 
to an open tine failure oCorte of the. fittings and consequent tightening 
up of the inspection stanctarcis it1 Scptmkr,  1g6q, which laid 
mnsiderphlc mare emphasis on the quality of surface finish. It  is 
alm to hc mcntiond that the quality of fittings prQchrccd was 



generally acceptable except for the surfice finish. Furthw devclop 
mental work in the die design and techniques was done. Tbereafter, 
the rejstiom which had suddenly arisen, came down again. This 
will be obvious f?om the figures of percentage rejections 0x1 the last 
2 items which recorded only o. I rcjtctions on Contact Wire Ending 
Clamps and 0.2 rejections on Catenary Ending Clamps during the 
period October, 1965 to March, 1966. From the above, it may be 
appreciated that the technical know-how and efficiency had been 
achieved in the Foundry at Chi ttaranjan Locomotive Works even 
according to the ra ised stricter and more rigid standards." 

"The total expenditure incursed on manufacture of Aluminium Bronze 
fittings was Rs. 30.97 lakhs ; the break-up being as fol1o~c.s : 

Parrinrlars Amount 

I .  Direct labour 2,4.4,023 

2. Piece-work profit . 59,430 
3.  F' cto? overheads . . 15,67,44() 
4. Administrative over-heads . 3317,145 
5. Township over-heads . . 2,66,662 

6. Direct stores . 6,33,!#30 
7. Stores over-heads . 840 I 

It would be ot~servcd that out o f  thc total expcnditure, thc overheads 
alone account for Rs. 2 I . j ~  l a b s  (Rs. r 5.67 lakhs Factory overhcads ; 
Rs. 3.1 j lakhs Administrative! overheads ; and Rs. 2.67 lakhs TOM n- 
ship over heads I." 

Though the items comprising the total cost as indicatrtl in thc prmricm~ 
paragraph have been brmkcd against the cost o f  manufacturc of 
Aluminium Bronze fittings-from a purely proforma accounting point 
of view-The Ministry of Rai lwa?~ would submit that in assessing 
the real cost trf manufacture, the following points should hc 
considered :- 

" (i i >fanufacture of Aluminium Bronze fittings was taker1 up by Chitta- 
ranjan Locomotive Works only to  u s i ~ t  Railway Elcctrification 
and as a measure of import ~ubt i tu t ion .  Thin was not a regular 
line of production for Chittaranjan Locomotive Works. The total 
sale value of these fittings during the period of production of q 'r, 
ytara was alxw Rs, I 6 l a b  as compared to the annual sale value 
of  Ru. I 183 la& of the production of Chittaranjan Locomotive 



Works. It wuld  be obacrved that manufkcture of Ah* 
Bronze fittings was a very small undertaking. Thcrdbre, even 
if the manufacture of there fittings had not bten undertorken a t  
Chittaranjon Locomotive Work, the expenditure on account of 
Administration and Township would, in any case, have been 
incurred. Therefore, while, according to strict costing principles 
the Administrative and Township overheads may be treated as 
elements in cost, they need not, in the circumstances explained 
above, be included for the purpose of assessment of real loss." 

" (ii) IVhile analysing the expenditure against item 3 (Factory over- 
heads), it  is to be stated that heavy booking of Factor), overheads 
was due to the manufacture of Aluminium Bronze fittings originally 
having been undertaken in the Brass Foundry where the overheads 
were in the neighbourhood of 2200%,  which is peculiar t o  such 
foundries which usually have high value inventories. Had the 
manufacture of Aluminium Bronze fittings been undertaken in a 
separate shop, as waq done in November, 1963, the overheads 
would have been considerably less. The final modification figures 
for 1965-66, estimated the ~verheads expenditure a5 only jq j% 
(Factory overheads 360%, Administrative overheads 9 5 O I 6  and 
Township overheads 9%) and had thcse overheads h m  
chargcd, the expenditure debited \vould have been Rs. 8 iakh 
less, on Factory overheads alone." 

6 1  ' i i ]  if due allc,w r ce is m: clc fc\r the Rs. 8 la& on account t d  the 
higher Factory overhead c h a r v  and for th.: .Administrative and 
'rowhiship crvcrheads c f R-s. 5 84 lakhs r y t r i r  respectivelv S I I ~  

paras ii & i above:, the estimated loss in real terms would 
~ C S S  Rs. 13 84 iakhs. I n  ocher \saordr, the difference b c t \ \ . ~ n  
the c st of production and  the cred~t  rvjlise I for sde o f  fittmqs 
which s t o o d  at Rs. I 5 laktu when the w )rk w 10 stctppcd, \voulJ 
111  rc 11 terms IK m l v  abotrt R4. I I lakhs R,. 1 5  lakh.;- 
Rs. 1 3  84 lakhs:." 

In t he light of the abovc backgrotrnd, f*t~rthe infbrnl { t  ion as asked 
for the Committee is qi\.er! seri'ltin in the 1' llowir~g p.u.1- 
q r ~ p h s  :-- 

- *  ( i i  'I'hc a\.cragc cost of the imported fittings ~ , I S  Rs. 16  per Ky. 
'I'hc cc st of mmufacttrre o f  rough castings at Chittarar~jan 
1.ocomotive It'orks from April, 1963 to >larch, 1966 is given in 
.-lppcndix 111. It  w - d d  be observed that rhe cl st of producticm 
cmtinucci to show a downward trend. 'The average c a t  of 
yr oduclicw (f(,r rough c.~stirgs) czme tiown to Rs. I a,'- per k;K. 
during i$g & r ~$6. The cost of ftttling, machirlir g and assem- 
b l y  o f  fittings was about Rs. 61- per Kg. Thercfr re, t h e  average 
cost of product iun durirlg I 965 & 1966 was about Rs. 181- pm 



&"{ii) The outtun: of A i ~ m h  i ~ m  Brcnze fitth'gs ficnl IS& to Mzrch, 
I $ %  is given in Appendix I!'. Rccwds of outturn during 
1960 & 1961 are not availabk, a9 this was t k  period of 
development and consequently the outturn was small. The 
cost of manufacture of rough castings manufactured a t  Chitta- 
ranjan Locomotive Works, month-wise &om April, I 963 to 
November, 1 6 5  is given in Appendix 111. Information re- 
garding cost of manufacture for tbe pcriod prior to April, 1963 
is not available." 

4 6  
(111) The number of fittings manufactured at Chittaranjan Locomotive 

Works from November, I 962 to March, I 966 the period covered 
by Audit in this Para, is 5~~08,352. Out of these, l,ogYg67 were 
rejected giving the percentage rejection as 36. Appendix V gives 
the value of the rejected fittings based on  tlw selling price and also 
thc value of the material of the rejected fittings." 

2.2 I In regard to the infructuous expenditux as a result olrejt4ctions thc 
Ministry have stated : 

a c Rejections are inevitable in any Brass Futindry--.the averagc rejrctions 
being about 160,b. Considering that manufacture of Aluminium 
Bronze fittings \vas a ne\v lint of production for Chittaranjan Loco- 
motive M'orks and for which technical knouv-how \\*as not available, 
rejections could not ha\?e been avoided. ?riorcr)ver, the addi tional 
direct and indirect expenditure involved in re-melting, cmting, 
fettling, machining and asscrnblg of fittings as a result of using the 
material of the rejected fittings has alrcadv been acccmnted fot in 
the total expenditure hooked. It is, therefore, submitted that rcjcc- 
tions by thcmsclvcs should not deem to have led to any infructuous 
txpendi ture." 

2 . 2 2  It is noticed from thc ~ l i n i n t r ) " ~  note the percentage of rtjections 
\\.as 91 to 93% in thc case of catenary Ending Clamp during October, 1963 
to hiarch, 1965, ~ooO,b in case of contact wire Ending Clamp during April 
1964 to Marc-h 1y65, Goy; for rc,ntac.t \\ire s~ ivrl  clip during April 1964 to 
September I 964 and 80.30{, in case of contact \r ire 1)roppcr clip during April 
I 96 j to September 1 #is. 



Extra payment of Sales Tax on E.M. U. stock-Para 2 I ,  Pages 28-29: 
2 .25 In Apri I,  I 955, an order was placed by the Xiinistry of Railn ays 

on a Calcutta firm fo~ .  the manufacture and supply of 104 BG EMU coach- 
suitable for operation in the Calcutta suburban area on g,wo volts DC'. 
'I'hc agreement included a clause whereby the Ministry was liable to re- 
imburse the State or  lnter State Sales Tax yayablc by the firm urder Law; 
'The delivcry o f  the coaches was to be made ready for service on rail ex-firm's 
wwks. 'I'hc firm was directed in March, 1958 to convert 54 coaches to 1,500 
\'olts DC, for use on the Western Railway, but no amendrner~t to the original 
ck l iver~  clause \ s a g  made. I t ,  August, 1960, the Xiinistry instrucled the 
E-istern Railway Admillistrat ion t o  take over the coaches from the fum's 
works for rxmg moved to &,mhay JJI rakes of g coaches in view of the lack 
of  space i l l  firm's works. 'I'hc normal procedure of documentation for the 
d t s ~ i i t ~ h  0 1 '  coaches, namely, prrparation of a Fo~rvarding Note by the firm 
anti issue r j f  a Railway Receipt by the Easten, Railua? showing the firm 
a s  the co~rsip~ol- and the Wcsten~ Railvay as the consienee, was, however, 
I I O ~  ~'oIIo~vccI at the time of  taking delivery twtween September, 1960 and 
=lugust, 196:j. 

2 .26  'I'he s;ale o f  the ESfU stock t o  the \Vestern Railway should nc~rmally 
havc WCJI ;\:I Inter State sale subject t o  the cmcesinnal rate o f  Central Salm 
Tax, irhic.h r.itnle i n t o  force from 1st Octcher. 1958, at I per cwt  o f  the cost 
ofsupplies upto 1st iIpri1, 1963 and 2 IW cent thereafter, but,sirlce the delivery 
c-laux iil~ the origir1~1 orcicr had not Ixer) ammded to provide f i~ r  delivery 
at &)mbay and the normal procedure of  documerltatior\ for tht despatch 
of the stock had not beem follotreci, Wcst Rcngal Sales Tax at 5 per cent of 
the cost of' supplia bas levied in hiarch, I 96 j rmulting in extra exper?diture 
o f  RY. 9 . 5  I lakhs. 

2 . 2 7  A seccmd order w a s  placed on this firm in April, 1963 for loo 
EMU coaches 1;)~. use in  the Bornbay area. 'I'he ackicc o f  the firm, 111 Il'ovem- 
Ixr, I 963, to M I ~ C I K ~  the delivery clause to enable the coaches to tx delivered 
t o  the T;,uter~~ Railway as "Carriers" \\as i;ot acccptrd. The illinistly has 
s o  fiir piid the f i t  111 cmly Cclntriil S a l e  'l'ax a r d  the let-). ot West Bengal Sales 
'I'dx hw IKCII  contc~ted by tlw film or1 the act\-icc 01' the hl inkt~y.  

2. a8 'I"hc 3 i i r t i % t r  y o f  Railway> e q h i t l r d  to .-hdit in N o w m k r ,  1966 
that thcy .tsrrc gitidcd hy the kgal opinion given by the Ministry of Law 
at all stages arrd that thrrc w a s  imccrtainty about the correct kga1 p i t i n n  
in the field of  Sales Tax.  



n. ng . Xn the third order placed on thc same firm in October, 1965, for 
106 ,EMU coaches for the Bombay arm, the Ministry revised the deliwry 
clause. 

2.30 The Committee enquired the reasons for not amending the original 
delivery clause when the order was modified in March, 1958 and the firm 
was directed to convert 54 of the coaches to I ,500 volts DC for use on the 
Western Railway. The Financial Commissioner, Railuays, stated that 
"Our contention has been in conformity with the legal decisiou of the High 
Court, that the crucial factor is not where the delivery is given hut where 
it is used.. . . . . . . . . . . We have been adhering to the legal view that what 
matters is the place where the commodity is going to be usea and that is 
where sales should have taken place rather than the place M here we take 
delivery and carry as carriers for being used in  another place." With regard 
to the second order placed in April 1963, the Committee enquired why the 
firm's advice for amending the delivery clause I+ as not accepted. The Member 
(Mechanical), Railway Board replied that due to the leasons explained above 
it Has not considered necessary to change the clause. In  reply to a question, 
the \\itness stated that in regard to the first case they had already vaid at the 
West Bengal State rate because the later legal advice \+as that thc Sales Tas 
at West Bengal rate was payable. In the second case, thcy had not paid 
the Sales Tax at the W e t  Bengal rate. 'The Central Sales Tax rate had 
been paid by the firm and the firm was, under their advice arid instnrcticm, 
contesting the claim of  the West Benyal Govetnmcnt to recovrr Sales Tax 
at State Sales Tax rate. 

2 .31  As to the stage at which the proceedi13gr were, the witncss statcd 
"They are, at  present, stm~ding before the Commis~io~rer o f  Salcs Tax.  I 
believe, that is the authority. Even if the opiiiio~j at that Icvcl IS adverse 
to us, Jte may, in all vrobabilit)-. hate t o  contest at a higher I c \ ~ l .  'I'his is ii 

fundamental point for us, orice ar~tl for all, t r ,  establish clearly \\hat thc legal 
position is." 

2 . 3 2  'The Comnlittce enquired \\h!. the deliver?. i l a w  \ \ a 5  lcvixd in 
the third order placed or1 the same firm ir. Octol~r ,  I 965. '1 tic F~nanc-ial 
Commissioner, Rail\\a>s, statcd "It is i t )  order to  IX rn line uith rmt <cwtcr!tiotr 
that it is the place \\here i t  I ? ,  go~rrg tc, 1w uwd ihar should Ix rhc dccidirlc 
factor uhether it should tx regarded as intcr-State trw~saiacticw c t a State 
transaction. Therefore, ~t is to 1x cor~signed to thc consipme M) that i t  is 
in line w i t h  the place M here i t  is going to lx! used hecause i t  is the cotisigicc 
who is r~ceiving i t  arid will be using i t  in his juriudicticrt?. '1 hc dace ofdclivcry 
is not mentioned." 'I'hc witness added that the place c ~ f  dclivc~-y w a s  13ot 
k i n g  mentioned deliberately hxausc they did not want to create ari impmsiotl 
that the sale was taking place ~n \Va t  Rergal. 

2.33 I n  reply to a question, the witness stated that if thc Ccnrral Salcs 
'Tax Act bas applicable then i t  ~recluded the application of' the Wcsi b g a l  
Sales 'I'ax Act. 



2 .34 The Commit tee poin ted out that it would have been better if the 
firm had been advised to deliver coaches in Bombay and in that case the 
Railways would have clearly been the carriers. The Member (Mechanical) 
stated that the contracts were on f.0.r. basis like the coal contracts. There 
the Central Sales Tax Act was applicable and the Railways took over coal 
as carriers at the colliery head. I t  bas stated in the contract that those coaches 
were required for use in Bombay. He added that in the first order it was 
stated that the order ~ o u l d  he deemed to have been completed afrer the coaches 
had been commissioned into service and the tests and other requirements 
laid dobn in the specifications had been fully complied with to the satisfaction 
of the purchaser. The Additional Member (Fipance) stated that ir. rcnrrs of 
contract the delivery would fiat be complete until coaches had been cornm's- 
siorled and for which they had to go to the 1500 volt D. C. area. 1500 
k o l t  trarisaction was available only in Bcmbay. 54 cc,aches were to be con- 
verted to 1500 volts for use on Western Rai:way. 

2.35 011 being asked why normal procedure of documentation for the 
despatch of coacheq was not followed, the representative of the Railway 
13 )-ird stated "This came to our notice sometime \.cry much later a r d  then 
wc gave advice t o  thc firm to submit documentaticm. Actual l~,  the rcs- 
po;~\ibility fo r  the sul>mission of  the colrect docurnentatior: was that of the 
firm which, evidently, the). failed to do. We have issued positive instruc- 
r io i s  to them that this should be done." 

2 .36  The Committee regrct to note that the Ministry of Railways 
hiled to amend the dgtuldelivtry clause in March, 1958, wben 
tbe order placed on the firm was modified, with the resalt that they 
had to incur .n extra v r d i r r u c  of Rs. g 51 laths oo account of ply- 
meat of West Bengal Sales Tax instead of tbe concessioaal rate of 
Central Slles Tlx a p p ~ l e  in inter-State sales. It is also strange 
to note that tbe normal procedure of d-entation for tbe despatch 
of coaches was not foIlowcd at the time of taking delivery between 
September, 1960, Pnd August, 1963. The Committee see no justi- 
ficatiog for this omission. 

2 .37  The C o d t t e e  note that the questios of levy of State SJes 
Tar in the second case is at presemt pcndirrg before the Commisdoact 
of Sales Tax, Calcutta. Thc Committee, therefore, do not desire to 
comment in detail on the procdun followed by Railways. The 
Committtc would like to be apprised of the h a 1  decidori in the case 
and the acdon taken by the Rdways in pur6uance themf. 

Loss duc to dclqy in thc suppb of ruilj-Para 23, P a p s  30-31 : 

2.38 011 ngth August, 1962, the hi i~is t r  y of Railways placed an order 
cm a Ciilcutta firm for the Supply of 70,000 tonnes of rails f r c n  Canada, 
'I'he formal contract for the supply was executed on 29th Smternber, 1962 
according to which 50,000 tonnes were to bc shipped by the firm by 30th 
Novemkr, 1962 and the balance by Qrst December, 1962. 



2.39 Under the t e r n  of agreement, the Ministry had the right to cal t y 
~ u t  an independent inspection of the material befc,~ e despatch. There was 
delay in finalising the arrangements for the inspection and the inspectms 
of the Director General, Supplies and Disposals reached Canada only on 
24th November, 1962. The  delay was attributed to an ur~successfi~l attempt 
to arrarlFc the inspection through India Supply Mission, Wa.9hington, though 
the then Ministry of Works, Housing and Sup~!y had infiwmcd the hfiriatry 
of Railways as early as 27th March, 1961 that the India Supply Mission 
could not undertake or arrange for such inspections. Due 10 delay cbn the 
part  of the firm in furnishing 'Perfolmance Guarantee Bond' (which was 
required to he submitted by 8th October, 1962 but was actually sul~mitted 
on 28th November, 1962) the Letter of Credit which had kc11 established 
ifi Octobcl , 1qG2 could not ?E made operative unt11 I 0th Deccmim., 19G2, 
that is, till after the espiry of the datc for shiploins the filvt 5o,ocn1 I r  I ~ I ~ C S .  

The datc fi)r >hippirig 50,000 toltncs was thcleupon cstenctcci upto 28th 
Feh-uaty, 1963, and fbr 20,000 tonnes uplo 3 1st hlay, 1963 without  ~ c s t  r \ - i ~ ~ g  
a.ly ri.ght to levy liquidated damages O I I  the firm. 



2.43 ' l l e  Committee desired to be fu~aished with the copies of the 
correspondence exchanged wtwecn the Railway h a r d ,  the Ministry of Wol-ks, 
Housing arrd Slrpply a ~ l d  India Supply Mission, Washington, regarding 
arranginq of i ~ l ~ p e c t i ~ n  of these rails. I'he ir!fo~matio~ has since heen re- 
ceived and is a t  Apnendix VI. 

2.44 When asked uhy i t  was decided t o  ~ c c c p t  only R!. 2 I, 140 offered 
by the firm in full sett1emep.t of the claim, the witr~css statcd that thcy had 
\\ritten to the firm that they \$anted t o  recovcr the full amount of Rs. 42,000. 
The firm did not  agree t o  i t  a!ld suggested that they sh1dc1 go for arbitration 
and also poi~ited o t l t  that tlwy also reservecl the right because the rolling 
prosramme o f  the rni: Is in Canada was disturbed because of their late letter 
oL' crctrit. C ):15idcril!q aI I aspccts, thcy had  scttlcd i t  amicably at ha!l' the 
amoulit. 

2.46 'The Cornmi t tcc el~quircti i v  hethcr the datc for shippiny was cxtc ~ d e d  
mercly because the I ~ t t c r  of' Crxxlit couldritrt be made r)yxratl\t w t ~ l  ~ u t h  
Dcccmbcr, 1962 or tcm i t  chic t o  delay i n  ~ i~\ptct ion.  'l'hc \\ttne?.> \tared 
..What happened \\.as that ~ ~ ) t h  more or le$s coincided I ~ c a m e  the Icttc-I 
of' credit itstlf was opcnccl very late." 



also been stated in the note that the circumstances were not justifying any 
enquiry in the case. I t  has beel? stated in the note : 

1, "In this case the Contract h o .  62/Track/Rails/lo was placed on 
the firm on 29-9-1962. The firm was requi~ed to sumbit the Per- 
fo~mance Guarantee Bord for an amount equivalent to 24% 

(Rs. 8,77,917) of the contract value (Rs. 3,5 I ,16,666) by 8-10-1 962. 
The firm sent a telegram on 5-1 0- 1962 (received on 7-1 0-1962) 
that owing to Puja holidays they wele unable to sumbit the P. G. 
Bond by 8th October, 1962. The firm, however, submitted the 
guarantee bond on 8- I I - I  962 (received in Board's office on 9- r I - I 962) 
for Rs. 8,48,500 only. Since this bond was not for the full amount 
a s  required accordins to the coptract conditions, i t  was handed 
back to the firm on the same day for furnishing the guarantee bond 
for full amount." 

2. "The Perfc rmance Guaran+ee Bond was again received on 15- I I - I 962 
from the firm for full amount. On scrutiny, howe\.er, i t  was found 
t o  be not in accordance with tlie prof( rma sent \v i t h  the contract 
in asmuch as the f(\l!owing para had ocen added in the u: nd which 
did not appear in the prof( rma sent by ttle Ra:lway Bo: rd." 

'sot\,aichstanding anythinc contained abf ~ c ,  our 1'ab:lity under 
this  Guarantee is restricted to Rs 8,78,000 (Rupees Eight Lakhq 
and Seventveight 'I'housand only . Our Guarantee shall 
remain in f c  Ice 'ill t h e  3 1 s t  hlarch, 1563. Unless a suit or action 
to  enfc rce is filed against us befc re this date, all >our rights 
under the said Guarantee shall I F  forfeited and we shall be 
released fi om all liab'lity thereunder .' 

3. " ~ t  \$.as, therefcre, returned to the firm 011 26-1 r . I c,62 for re-sub- 
m:ssion in the pl oper profcmna." 

4. "The firm them submitted the co~rect  P. G. Bond on 2 7 - 1  I - 1 ~ 6 1  
(received on I I I 6 2  in Board's r4Fice)." 

5. &&It may be seen from the aocrve that delay occurred in two stages- 
firstly r n  account of the amount exhibited in tk.e Guarantee Br nd 
falling short and secondly the Guarantee Bc nd submitted by the 
firm not being in the proper form". 

'AS regards the first item, the Bond was no t  even acceplcd by the Board's 
office and was returned by the firw within 2 days after coi~rcctitig 
the amount. I t  was only at the second stage when the form, in 
wb.ich the Guarantee Bond was prepared, was scrutinised in detail 
b \  the Board's office, that i t  wap found thl t  an additional clause 
had been put in. Hcncc the Guarantee Bond had again to be 
rtturned on 26-1 1-1562, which was corrccted and returned by 
the firm without any loss of time. It is not understood as to how 



the firm came t o  include the clause which was not miginally in 
the Bond, but it is surmised that it may have been on the advice 
of their Bankers." 

"An enquiry for fixing responsibility as regards the second stage of delay 
has not been instituted. Simultaneously with this delay, there 
is also the delay in deputing the Inspectors to Canada for inspecting 
+he  manufacture of rails from the bloom stage and passing them 

y .  The time taken for returnins the Guarantee Bond b.t 
q the add~tional clause has been only lo days, i .e .  from 
'9 to 26-1 1-1962, and it is considered that this does not 

quiry with a via\. to fixing responsibi1it)r." 4 

6. "Since . m a  in which the Perf( rmance Guarantee Bond 
was r e q 4  led t o  be submitted by the firm had already been attached 
w i t h  the ( ~ n t r a c t  cnterrd i n t o  \\.ith them, i t  was for the firm to  have 
submitted the P. (;. Bond in that proforma. However, since 
the P. G .  Bond su~rnitted by the firm l\-as not found to be in the 
proforma sent wi th  the contract, i t  had to he returned to the firm 
for necessary correction." 

7 .  "No enquiry has been made rcgardmg t h e  delay in getting from 
the firm the Performance Guarantee Bond as the ddivcry was 
also interlmked with the operation of the Letter of Credit and arra- 
ngement for inspection, as indicated in para 5 above." 

2 .  j g  The Committee fiad from the Ministry's m o t e  tbat tht h 
furnished a Performance Guarantee Bond for the -bed mooat  
in tbe correct proforxna on 28th November, ~962, whca h was requ- 
ired to bc furnished by 8th October, 1g6n. The firm furnished a 
Performarrce Guarantee Bond for tbe first time on 8th November, 
1962, i. c., one month after the date prescribed in the contract, and 
no adequate reasons have been given for this delay of one month* 
In theme circumetaaces the Committee feel that an extension in the 
period of delivery should have been given by reserving the right to 
levy liquidated damages. The hilure to do so resulted not only in 

regoing the recovery of Rs. 21,140 being the extra expenditure 
curred by the Railways, but also in payment of customs of Rs. 
14 lakhs on the impvct of rails. 

r f h c n ~ t  Frontrtr Railtonr-- Dtlcy r n  udju~tnrrnt o j  'on m o u n t '  &vnrmt~ mode to 
/Inn -Paru 2.4, p o p  3 I -32 
2.50 .\n order for thc  fnbricntio~~ anti supplv of 18 numbers loo span 

h1. G .  16. L. Standard girders at R\. r ,535 cach \\as placed on a firm in 
Decetnbcr, 1 ~ ~ 6 1 .  l'ht cont~act provided f t ~ r  'on account' payments (i) 
for steel and other ~n;\teli,ds purchased by the firm, at go per cent of the 
valuc of the  m t e r ~ a l s  uptv n celllug of half the total value ofthe ordcr,namdy, 
Rs. 12.8 lakh plus sales tax and (ii) f o r  fabricated steel work, at 89. 580 

4-4 4>k SabhrlG8 



per  ton of i nvoice weight an inspection and proof of despatch and the balance 
ro per cent on production of consignee's Receipt Note. The delivery of 
abricated steel was to commence in 8 to IO working weeks after the receipt 
of all materials and to continue at  the rate of 70 tong per month, the weight 
,of each girder being 47 n I tons approximately; 

2'51 However, oiilp 2 girders and part supply of 3 other gir.' 
received by Tanuarp, 1966. I t  was then decided that only 8 ' 

b e  purchased against the order and the blance treated a? 
t h a ~  time, 'on account' payments totalling Rs. 7.29 lakb L c ~ ~ a l  
cost of 8 girders amounting to Rs. 5.72 lakh.(: had be. .ne firm. 
The question of adjusting the excess 'on account' p~ .s. I 57 lakhs 
bas not so far been decided. 

2.52 The Administration stated (February, 1967) that the firm had 
not yet agreed to the proposed reduction in  the n~imber of girders and that 
the amount of Rs. r - 5 7  lakhs was covered by a aqrly executed 'Indemnity 
Bond' in terms of the contract. 

1 - 5 3  The Additional Member (Works) Railway Board informed the 
Committee that an order for 18 girders was placed on a firm for certain bridges 
on the North East Frontier Railwa?. Simultaneously, they had also anti- 
cipated a requirement of 33 girders for a heavy construction programme on 
the North Zrontier Railwa). He added that when the final location suwey 
was completed and the details were gone into, they found that 22 girders 
would be sufficient. 

2-59 In  reply to a question, the witness stated that the first decision 
for 18 girders was taken in the middle of 1961 and in February, I 966 i t  was 
decided to reduce it to 8 girders. The first payment was made on the firm's 
bill dated 8th November, 1962 and the last bill was dated 25th June, 1964. 
During the period, the) had no idea of reducing the numbers of girders. 

2.55 On being asked who was to supply the materials, the witness stated 
"For these materials, the firm placed the indent on the Iron BL Steel Controller 
and the Iron and Steel Controller placed on the various steel mills depcndir . 
on their rolling programme." 8 

4- 
2.56 The Committee pointed out that i f  the firm had received material 

by March, 1964 from the Iron & Steel Controller then they should ha\ e 
made the delivery by &lay or June, I 964. The witness stated "But these 
6 4  tonnes were not in the matching lots. Certain sections which were 

c m t i a l l y  required had not been received." 

2-37 At the instance of the Committee, the Railway Board have fur- 
'uished a note indicating inter alia therein the break-up of the matcrial which 



was not supplied to  the firrn in matching lots by the Iroa and Steel Controller 
and the reasons for the same. I t  has been stated in the note : 

"The total quantity actually received by the firm was only 849-232 
tonnes. A statement showing the various sections of steel ordered 
by the firm for the work and the quantity received upto December, 
1965 under each of these items is enclosed a t  Annexure ......... 
This statement covers the list of items actually indented for by the 
firm on the Iron & Steel Controller. remaining quantity 
required for 18  spans was apparantly available already with the 
firm their stock. I t  will be seen from the statement that under 
item 37 v i t . ,  M. S. Plate [ I  200 x 50 ~ 4 3 1 0  mm.) and item 30 (M.S. 
Angles 4" x 3" x 5/16") no quantity a t  all was supplied till December, 
1965 and against item 33 (M. S. plate goo x ro x p o o  mm) the 
quantity required for only one span was supplied till December, 
1965. I'he firm had managed to  supply 2 complete spans upto 
January, I 966 by  utilising some steel which was available with them 
from other works for the items not supplied by the Iron & Steel 
Controller. 

The reasons for the non-supply of these items by the Iron & Steel Con- 
troller are not readily available at  this stage. Apparently it was 
due to the inability of the producers to roll these section in 
adequate quantity to meet the demands." 

2-58 In  reply to a question, the witness stated that the fabrication 
programme was controlled on the basis of priorities set by the Railway Board. 
The Rail\zeay board were satisfied that there was no inexcuseable delay on 
the part of the firm in supplying the material. 'The Committee enquired 
\vhether fabrication ~ v s s  to take place as and when the? indicated to the firm. 
The Chiannan, Railway Board. stated "These fabricators have a certain 
capacity. Now the)' have a surplus capacity. At one stage the i~  capacity 
was short. \+'hen we placed the order, we practically booked their entire 
capacity. LYe used t o  change i t  from time to time watching the progress 

various works. By constant negotiations and keeping liaison with them 
we even maintained an officer at  Calcutta-\t'e went on adjusting so that our 
lvor-ks fa, as possible did not suffer for want cf girders." 

2.59 The Committee pointed out that by Ianuar)., 1966 only 2 girders 
and parts of three other girders were supplied and thereafter the Railwa" 
Board had modified the order. 'I'he witness stated that by january, 1q6fj 
they were not very keen that these orders should be fulfilled. The r e p a e n -  
tative of the Ministry of'Railways also stated that six girders were not urgently 
required and so they had reduced the number. 

2.60 The Ministry ha1.e explained in a written note that : 

'Qwing to  the general financial stringency the Railway Board had 

* issued a directive i n  December, 1965 t o  all the Railways asking 



them to critically examine their regirdcring p r o g r a w a ,  with 
a view to  deferring some of the works. After reviewing their prw 
grammes the Railway decided to  take up only mgirdering of badly 
corroded spans of Dehing Bridge on Tinsukia-Ledo Section and to  
postpone the work on the remaining bridges, as thcy were not 
considered very urgent and could be postoponed in view of the need 
for economy." 

2-61  The Committee enquired whether the Ministry of Railways were 
sure that the firm received materials only fcr 2 girders and parts of three other 
girders. The Member (Engineering), Railway Board, stated "We are sure 
of that". On  being asked whether they took up the matter with the Iron 
and S tee1 ControIIer, the Addi~ional Member (\+'orb), Railway Board, 
stated that this was discussed every quarter at  Calcutta with the representative 
of the Iron & Steel Controller. 

2-61 In  reply to  a question, the witness stated that the bridges for which 
these girders were programmed were completed during 1962-65 and that 
was by making use of certain girders which became surplus from emergent) 
construction that was going up. 

2.63 I n  reply to a written query of the Committee the Railway Board 
have furnished the following note indicating the latest position of the matter : 

"In July, 1967 the following tentative settlement for closing the case 
was arrived at  in consul~ation with the firm : 

The firm will not d o  any more fabrication excepting ?hat t h q  
have already supplied (vi;., 5 complete spans and components 
for incomplete spans amounting to 44-38 tomes;. 
Such of the surplus steel available with the firm on the order 
which is certified by the Director of Inspection as usable for ether 
structural works will be taken over by the Railway. 
The cost of such of the steel which is pitted beyond tolerance 
limit and consequently not certified as acceptable by the Director 
of Inspection will be borne b?. the firm. 

(d) There shall be no other financial repercussicns on either side. 
Arrangements have been made by the Railway with the Director 
of Inspection of D. G .  S.  & D. t tr inspect the remaining stock 
of raw steel available with thc firm on this order t o  detennirie the 
quantity which is usable and ccmld bc taken over by the Railway. 
As soon as this inspection is completed the Railway will be taking 
further action to settle the terms finally with the  firm and to carry 
out necessary adjustments in the matter of  payments under the 
contract. Unfortunately, however, due to further labour troubles 

the firm has declared lock out since the past 3 mcnths. I t  hac) 



thereforc, not been possible yet for the Director of ~ n s p c c t i d  
to arrange for the inspection of the raw steel. As soon a5 the 
firm reopen their shops the inspection will be anangcd and 
no difficulty is the expected thereafter in settling the matte 
finally as already agreed to  by the firm without any financial 108s 
to  the Railway. 

2 -64 T h e  Committee note that the number of girders ori%prrlIy 
ordered from the firm for fabrication in 1961 was eighteen but was- 
reduced to only eight in January, 1966. The Committee stress that 
the requirements of girders and other costly materials should be 
made on a realistic basin keeping in view the need for ecoromy. Tbc 
commaittee also consider that, if closer liaison had been h e  with 
the Iro o & S tee1 Controller and the firm, it should have been pessib 
to ensure timely sapph.y of all the matching steel sections required 
for the fabrication of girders so as  to obviate delay. The Co- 
suggest that a periodical review should be made of all 0mtr-g 
orders which involve 'on account' payment so as to ensure that hPd. 
in excesr of the amount required for the materials are not a d v a ~ ~ d  

r firm as has happened in this case. 
2 - 6 5  The Committee would also like to be apprised of the 

settlement with the firm in this case. 

j l . i s tm Railway-Los~ due l o  procurement of deject: rv bearing plates-Para 25- Pages 
32-33. 
1-66 The administration incurrcd an cspenditure of Rs. 2.47 lakhs in 

prcxuring 'I'wo Anti-creep bearing plates (h i .G. ,  \\-hich were fc,und to be 
defictivc. An order for the suppl? of ; 5,000 plates was placed tin a firm by 
the L)ircctor Ge~icral, Suyplies and I l i ~ p s a l s  in April, 1962. The plates 
were duly inspected b! an officer of the Director General, Supplies and 
Disposals and despatched betwccn Jul) , I 962, and Ifarch, I 963. A total 
of 74,880 plates were received b? the consignee. namely Depot Store Keeper, . \l.estern Railway, Bharatpur, between 9th August, 1962 and 6th hfay, 1963. 
go per cent pajtnents for the supplies were made on the basis of inspection 
conducted b) the officer o f  the Director General, Supplies and Dispcsals 
arid the balance 1 0  per cent payrncnts on the basis of certificates issued by 
the Dcpot Store Keeper, as pro\icIed in the col~tract. 

2.67 iVhcn the platcs were put on the track latcr in hlay, 1963, certain 
defects were noticed. A preliminar~ report was made to  the Director General, 
Supplies and Disposals on 31st id), 1963. A detailed report was, however, 
made tml) on 5th func, 1964, that is, more than a year afrer the receipt c f 
the last consignment and 22 months after the receipt of the first consignment* 
After a delay of 7 months; fhe Director Ceneral, Supplits and Dispsals 

where the defective plates were lying so that re- 
inspectian of the stnrcs could be arranged. The locations were advise$ to 



tbe D L s t o r  General, Supplies and Disposals after a furthw delay of 7 m o n t h  
A joint inspection carried out on 25th November, x 965 (not attended by the 
firm's representatives) revealed that there were a number of technical defects 
and 54,393 plates were doclared unfit for use. Tbe firm was thereupon asked 
to  remove the defective plates by the Railway Administration on 29th Decem- 
ber, 1965, that is more than 3 years after the receipt of bulk of the supplies. 
The firm replied, in April, 1966, that they were not prepared to  take them 
back. Subsquently, in September, 1966, a further quantity of 8,780 plates 
was reported to  be defective. 

2 68 The Ministry of Supply, Technical Development and Material 
Planning, stated to  Audit in November, I 966 that under the terms of contract 
the consignee was empowered to reject the stores if they were not in confor- 
mity with the terms and conditions of the contract in all respects and i t  was 
for the Railway Administration to  report the supply of defective stores within 
a reasonable time. I t  was further stated that since there was a long delay in 
taking up the matter, the claim against the firm would not be legaly sus- 
tainable. 

2.69 The Railway Administration stated to  Audit in December. 1966- 
that the consignees' responsibility was limited to the receipt of the supplies 
in good condition and not of any technical inspection of supplies, the res- 
ponsibility for technically passing the supplies being entirely that of the 
Director General, Supplies and Disposals. It was also stated that a total 
amount of Rs. 28,552 due to the firm in respect of other contracts had been 
with held in September October, 1966 against the total value of the defective 
plates amounting to Rs. 2 . 4 7  i akb .  

Faulty Inspection 
2 - 7 0  The Committee enquired about the defects found in bearing plates. 

The Member (Engineeringj, Railway Board, stated that the holes in the plates 
were not of correct size to  take the s~ ikes  and therefore, the) could not be 
used in the manner they were supposed to be used. No taper was also prc* 
vided for the two-wa) drive key. 

2 - 7 1  Asked why t h o ~ e  defects could not be detected at  the time of inr- 
pectlon by the o%cer of the Director Gcnc ral, Supplies & Disposals, the 
Additional Director General, D. G. S. 8; L?., r e ~ l i i d  "This is an instance of 
f a u l ~  inspection undoubtedly. 7 here is no defence to that. We have taken 
necessary action 00th against the firm and o l r  ofl;cers who t r i ppd .  I 
entirely agree ....................................... that our inspection in this 
instance was not in order." The firm had bctn suspended and disciplinary 
action against officers was pending. They had not bctn able t o  complete 
tbc pcocaedingm as the case had been seized by the Swcial Police Establirh- 
mast. He addd that the Directorate General, Supplics and Disposals 
i q ~ t a d  nearly h. 500 t o  600 crorcs worth of gocds every year. In this 



process a few mistaka did occur. In order to miaimise tfie occurance of 
such mistakes, the ins~ection was done a t  t w o  points-one at tbe despatch 
point and the other a t  the destination point. I t  was admitted that the ins* 
pcction made at  despatch point in this case was faulty and they sh odd have 
detected the mistake. The other ins~ection a t  the destination had been 
Purp osely put in as a condition of the contract, I t  had been there for decades. 
The inspection at the destination overruled the impecticn at the despatch 
point according to the terms of the contract. The witness read out the  
following lines of the contract : 

6 6 Any approval which the inspector may have given in lesvect of these 
....................... stores, materials or other particulars shall not 

bind the purchaser ..................... and not withstanding any ap- 
proval of or acceptance given by the inswctcr, i t  shall be lawful 

.................................... for t h e  consignee of  the stores to  reject 
the stores on arrival at the destination, if i t  was found that the stores 
supplied .................. are not in confrlrmity with the terms of the 
contract in all respects." 

2-72 The Committee desired t o  kno\\. whether any \$'arrant) Clause 
was included in the contract. The Department of Supply have stated in 
a ~ ' r i t t en  note : 

"In th is  case, the A]?' placed was governed b y  the General Conditions 
ofcontract  (D. G. S. & D-68) which do  not provide f c  r a Warrant! 
Clause." 

"Para I 32-C o f  the hlanual of Office Procedure for Supplies, Inspection 
and Disposals prcn-ides that in cc-ntracts gcnerned by rhe General 
Ccdi t ic  xis o f  C:( ntract (D. G .  S. & D-68 tvhich do not contain 
a il'ar-rant). Clause, a \ \*arrant~.  Clause should be mcludcd as a 
special condition in all cases where defects can come to light only 
 hen the sttres are put to use and not befclre visual cr even 
laboratory inspecticn. I t  also provides that a IC'arrant) Clause 
should invariably be provided in c~nt rac t s  for perishable stcrts 
and in case of' biol(gica1 and other prodi1i.t~ to pro\-ide 
safeguard against losses on account of deteric ratic 11 within their 
stated period of uotency. Ttwse instructions were further arnpli- 
fied to make thesc applicable to a numDer of specified items and 
&taring Plates are not covered thereunder." 

"In regard to this uarticuiar item, supplies are to  confimn to  prescribed 
syecifications and drawings and it is consideled that dtfectir if an)., 
should be considered capab!e of k i n g  detected at the  time of ins- 
pection. 'l'he stores were reported defective in the follaring ns- 
p n t r  as a result ofjoint inspection b) the Railways as mll as Director 
of Inspection, D.G.S. & D. : 

(i) Round Spikes not pauing through in number of ~ L t a .  



(ii) No Tapper provided for two way drive of k y  on bigger jaw tide.: ' jiii) Too much sand &king with the result that r in PO'  tapper is 
not obtained. 

(iv) Not properly fettled all over. 
(v) Draws, B'ow Holes, sand inclusion exists in number of plates. 

(vi) Uneven surface at the bottom portion. 

It is considered by the Inspecting Wing that most of the defects as enu- 
merated against t i )  to jvi) above could have been detected bs  an 
experienced Inspector if proper care was exercised. However, 
certain casting defects stated against (v) above, if  not apparently 
visible on the surface, but inherent in thesection, ma) not be,detected 
at the time ofinspection. In  view of the above, i t  was not considered 
necessary to incorporate an express warrant? clause in respect of 
the item in the tender enquiry jcontract." 

2.73 On being asked \+.hat \+.as the status of the officer who inspected 
the Additional D. G .  S. 8; D. stated that he was an .Assistant I~upecting 
Officer. 

1 - 7 4  In reply to a question, the witness stated that at the time of ins- 
pection, no payment was rnndc, but 90 per cent of the valuc o f  the contract. 
was i)ayab1e on ?roduct.cm of t\$w documents-one the proof of lrlsi t.c tlon 
and  the other the ;)roof of despatch. 'I'hc balance was payable, aftel the 
consignee certified that tic had received the goods 111 good condktlon. He 
stated : "In this case pa!aments were made because the in~jlect~on {In our 
side was faulty and the contractor was ahlc to get a satisfact n r e p  ~t f l  om 
t h e  consignee." 

2.75 The Committee enquired who were the officers rcsponsiblc f i ~ r  the 
inspection at consignee's end. The witness stated "In this case the ylatcs 
were receiived by the Depot S:ore Keeper. He did not inspect thew plates 
according to specifications; he just cheked the number and ccrtifietl thal 
the plates were received correct t o  the order." 

2.76 In rejdy to a question, the Member (Engineering; Railway Board 
stated that normally for sophisticated articles the) carried out a sccond ins- 
pection. But for ordinary plates and things which were in common cue, 
no sccand inspect:on was carried out except a t  the time of use. In  a majority 
ofcases (99.9% cases) the goods purchased through Llirectc r General, Sujqdics 
and Disposds were alright, 

2.77 On being asked why DGS&D took seven months to enqdre  where 
the plates were lying, the representative of the Director General, Supplies 
& Disposal sta ted  "When this complaint was received in our organisation, 



$be paper got mixed up with some other c'.ocumcnts. It came 'lo light when 
the i'CmkdCZ' was received by us. . It  was a loose sheet of paper. We approa- 
<ched the Railway to let us know the location where the second. inspection 
could be carried out. They took about eight months to answer that". The 
Member (Engineering), Railway Boarc! statec! "Tbere has been a delay in 
advising thc location where the plates wcre lying. This is vtry much regret- 
ted. T h q  had to find out from P.W.Is. zs to where the platcs were lying 
along the lines, then they had to compile that infcmnation ar.c! forward i t  
to the Director General, Supplies & Disposals". 

2.78 The Committcv r.nc~i:irec! whcther thi-ee year's period was not 
excessive in finding out the c!efccts and informing the firm. The Member 
(Engino:ring,, Railway Boarc!, statcd, "I very vuch rc.grct that there was 
this dclay in informing thi. l;GS&D about thp place \+.here the plates were 
Iy ing. The delay of nearly a year was because a joint inspection was arran- 
ged as pointed out already in November, 1965. Then only, we wrote to the 
firm to take back those plates". In  rrply to a question, the witness added 
that first report was sent on 13th May, 1963. Then the Controller of Stores 
made a leport to the 1)irector General, Supplies 8; Disposal on 31-7-63. 
A detailed report was sent t o  the  DGSBtD on 5-6-1 964. The joint inspection 
was done in November, 1965. 

2.79 Thc Committee rncpircd whether the specifications sent by the Rail, 
ways to the L)GSB;D for the purpose of platrs ivcre ackquate, proper and tho- 
rough. The Mcrnkr  (Engineering!, Railivav Board, stated that the cpecifi- 
cations Iswe thorough and adequate. The\ had r-ceivtd these k a r i n q  plates 
from other suppliers according to these spccifications and there were not 
defects. 

2 .80  The Committee enqui~  ed whether i t  was not worthwhile on the part 
of the Rai lwa~s  to test onc platc and find out i'hether the bearing plate \ v ~ s  
according to the specification. Thc hiember ;'lfechanical), Railway Board, 
stated, "If one sanlyle out of 75,000 is tested, i t  would not be necessary that 
all thc 75,000 plates would be correct. Also, the dimensions that apply in 
one case may not apply to the other case". 

2.81 The i+.itness added "\4%cn stores arc purchased they are accepted 
on ont inspection. Thc second clause, i . c .  the second inspection is indicated 
there as a further safeguard so that in case anything is discovered deftctive 
at a later date i t  can be sent back. If the store is not in conformity with the 
specification then tbe purchaser or the consignee has the right to rcjcet. 
But it is r clause which will not applp in every cast. If i t  is to apply then it 
will mean double inspection. To have double inspection of every store that 
"I purcbscd will be so C X P C I I S ~ V ~ .  It will also lead to divided responsibility. 
Thc first inspection carried out is the inspcction that had to be dcmt in a rci- 
tific manner and in a complete manner so that the purchaser gets satisfjlclorp 



goods. But there may be an odd crrst that the article rupplicd xqy not con, 
form to  the requirement of the consignee. That is why another clause to 
tbe effect that notwithstanding the substance of the article about the inspec* 
tion, the firm supplying will remain responsible for any defective supplies 
arranged by them even after the inspection has passed thm. It is only a 
saving clause. As my colleague pointed out, we cannot afford to have double 
inspection of every article-this might cost Rs. 3 crores -when our annual 
purchases run to Rs. 300 crores. Having double inspection of all the purchases 
would be absolutely impossible and unnecessary". 

2.82 Thc Committee enquired whether it would be possible to revise 
the procedure to ensure that before payment was made, a proper inspection 
was carried out. The Chairman Railway Board. stated that it would be too 
expensive and would not be practicable. 

2.83 The Committee enquired the amount paid by the Railways to the 
DGSB;D as commission for making purchases on their behalf. The Member 
(Mechanical), Railway Board, stated that stores worth Rs. loo crores were 
purchased through DGS&D. At the rate of half a per cent on the value of 
goods for inspection, the amount would come to about Rs. 50 lakhs. 

2.84 Asked whether the Railways could deduct the commission in cases 
 here faulty inspection had been carried out by the Director General of Sup- 
plies and Disposals, the witness replied "It is a big transaction bnd the material 
is inspected and charged according to the rate that has been accepted by tf e 
n i t .  Whether the Ministry can recover the amount from them or not 
is a point which will have to be decided between the Ministries". Thc 
representative of the DGS&D added "The Railways are quite secure in this 
matter. In  the case of defective stores replacement should have taken place 
without further fees on them. Since trouble has arisen, they may feel that 
the money the) have paid for the stores is lost. Actual l~,  they are within 
their rights to get a replacement and tk,ey are not losing anything". 

Recowty of Cost of Piam 
2.85 The Committee enquired the position in regard to the recovery of 

cost of the defective plates from the firm in this case. The Additional Director 
General, D.G.S.&D., stated "The firm has declared to-day that they bavc 
nothing to do with it. The legal position that we have taken is to see that we 
recover the cost". 

2.86 Asked wbetber there was any way of withholding the payment to 
the firm by the DGS & D in the other contracts, the witness replied, "We 
have advised the Pay and Acwunts Officer to withhold the money. We 
have not been able to gt t  very mach out of that except Ra. 5,000 or &. 6,000 
and Rs. 25,000 againat the railway contract". In repl) to another qucation, 
the witness atated that out of the loss of Rs. 1.47 Iakhs, the scrap value of the 
plates war IL. 1.a5 h k h  and t b d o r e ,  tbe net lass might come to Rs. g5,ooo 
only. 



2.87 On being ukcd whether the defstivt plates had kcn replaced, 
tbs wibnw ~tated 'This firm which supplied defective plates hs, not issued 
raplacrrment". 

9.88 At the instance of the Committee, the Railway Board have furnished 
a note stating the latest p i t i o n  about rectificationlreturn of the defective 
plate8 to the firm, I t  is stated: 

"A trial order for rectification of 40 bearing plates at the rate of Re. I 
per plate was placed on a firm at Bharatpur, who have since completed 
the job and it is seen that the plates are now usable after rectification. Fur- 
ther action is not, however, being taken just now to get the remaining plates 
rectified as the case is with the Special Police Establishment. EJo bearing 
plates have been returned to .................. the original supplier". 

2.89 The Committee find thzrt the W w a y  Artministradon had 
to incur an expenditure of Rs. 2.47 hkhs on the purchase of bearing 
plates which were hater found to be defective. 

2.90 The Committee are distressed to find that the inspection 
by the Ofiicer of the Directorate General of SnppUes and Disposaks 
war admittedly~faulty and that the Railways too took ddivtry of the 
bearing plates without ~ n y  critical examination. These def~ults  
in essminatian are aU the more surprising as the Department of 
Supply have themselves stated that most ot'the deiects subsequently 
found 44co~ld have been detected by an experienced Inspector if 
pwper care wr s exercised". 

2.91 The Committee a r t  rlso sarprised to 6nd that while the 
representative of the DGSBD stressed w evidence that inspection 
at the demtfnation overruha iaspedon v.t the despatch pint ,  the re- 
presentative of the Mlnistry of RmQu ays opined that r second bspec- 
don for ordinary plates and things which were in common use 
was not practicable. Whereas tbc Committee agree that a second 
detailed inspection at the consignee's end might resdt ib avoidable 
duplication, they cannot view with equanimity the practice that the 
canslgntes saould accept stores without any inspection or after a 
perfunctory inspection. 

2.92 They desire that this aspect may be esamined furtber by 
Government with m d e n  to evolve a suitable procedure t~ d e g o u d  
Governments interests at the time of delivery. 



2.94 The Comm&tae wadd to be a p p d d  af h ~ m l t  the 
investigations made in the case. by tZls Special M c e  Estabtimhssnt 
and the action taken against the f irm and the offlcerr fooPd at haah 
for neglect of duty. 

1.95 The Committee also maggert that the Ministry of R&ayl 
should examine whether or not, in cases where inspection of storer 
by DGS&D proves defective, any &spection fee should be paid. 
The Committee would like to be apprised of the result of such an 
examination. 
Southern Raalway-Purchase of a dflective Locomotirr~ Weighing Machine-Para 2 7 

PP. 33-34. 
2.96 The Director General, Supplies and Disposals placcd an order 

in April, 1961, on a firm for the supply of a locomotive weighing machine 
costing Rs. 1.29 lakhs to the Southern Railway for the Hubli Workshops. 
The  components of the machine were received at Hubli between December$ 
I 961 and December, 1962 and thc machine was erected in February, I 963. 
The trial weighrnent conducted by the film's representative in the presence of 
the Inspecting Officer of the Director General Supplies & Disposals disc1os:d 
inaccuracies in the weighments. The result of test was advised to the firm 
on 21st February, 1963 by the Railu-ay Administration and on 2nd hfarch, 
I 963 by the Inspecting Officer ofthe Director General, Supplies and Disposals. 
The firm maintained that the sum total of the reading during test was correct 
in all respects and they should be issued final inspection note. They ivcre 
informed on I 3th April, 1963 that final inspection note could be issued only 
when the machine \\.as handed over in good working order. Thc mattvr rela- 
ting to the rectification of the defects remained under correspondence and 
as a result of subsequent tests carried out in May, IC& and November. I 965 
the weighing machine was finallv rejected by the Inspecting Officer of thc 
Director General, Supplies 8; Disposals in December, 1965. 

2.97 A sum of Rs. I -04 lakhs, being 80 per cent cost of the machine' 
had been paid to the firm in the year 1962 on the basis ofprc4iminax-y inspec- 
tion and proof of despatch under the terms of the contract. The firm has not 
taken any action so far to replace the machine. 

2.98 With regard to preliminary inspection of hcomotive Weighing 
Alachine carried out by the D.G.S.&D. which later on proved faulty, the Dy. 
Director General (Inspection), D.G.S.D., stated during evidcnce that the 
machine could not be effectively inspected bcfore despatch. It had to be 
i nspectcd initially in components so that the firm's payment was not hcld up 
unduly. As per the terms of the contract, they released 80% cost of the 
machine on the strength of initial inspection and the Frm'r assurance that the 
plant would be alrigbt after erection. The balance 90% was ta be paid to 
the firm afttr the machincry had been installad, tested and found to be in 
warking order. He added that this was one of tbe methods of inspection and 
payment and it was working satirfktorily in most of the cases, 



2.99 Asked whether &cy could get back 80% of the amount already 
paid in case the ftnal inspection proved that the machine was not suitable, 
the witness replied in the affirmative. O n  being asked whether the amount 
had been recovered in this case, the witness stated that it had not been reco- 
vered. This was the only firm which manufactured weigh-bridges in India and 
they had been given opportunity to rectify the defects. The Additional Direc- 
tor General, D.G.S.&D., added that they had been trying to recover the am- 
ount but they had not succeeded so far. At the same time, the) were making 
efforts to get the defects rectified by the firm. 

2.100 The Committee pointed out that it was more than four year since 
this machine was iris'talled. The witness stated that in the last few months on 
account of troubled conditions in Calcutta, the firm's premises had been closed 
down and they had asked for further extension of time. Asked if the machine 
was not rejected finally in December, I 965, the witness stated ' * .  . . . . . .efforts 
were made to get the machine rectified after that and they are still continuing". 

2.101 In reply to a question, the witness stated that in order to make a 
risk purchase binding, i t  should have been made within six months of the issue 
of the rejection memo. During that period they were hoping that the fkrm 
would be able to rectify the defects. He added that if the firm failed this 
time, too then the). would be able to take advantage of the breach and makc the 
the risk purchase within 6 months. 

2.102 The Committee enquired whether there was any risk of losing 
80y1; of the cost already paid in case i t  was decided not to accept the machine. 
The witness statcd "There is a certain amount of risk because the financial 
position of the firm does nor appear to be good. We have been continuously 
worq4ng the Pay & Accounts Officer, Calcutta, to let us know how the matter 
stands. In  the  last message, 1t.e ha rt- recrh-cd, \+.e are informcd that the firm 
is in some fituncial difficulties apparently because there are some inc me-tax 
dues also t o  he recovered from the firm." In reply to a question, the witness 
stated that only a few davs ago, t h ~ v  came to know about the deteriorated 
financial condition of the f irm. ~ s k r d  whnher aolvencv of the put) .  at the 
time of purchase t\.as verified, the witness stated that bvhenever a purchase 
was made; the Purchase Officer had to look into the registration bd~. He 
atldcti that the registration of the firm \\-as continuously reviewaed after taking 
into consideration income-tax verification certificate, financial repon from 
bankers o f  the firm, prtlicc report and inspection report M hich certificed their 
capacit! and capability. 

2. I 03 The Committct asked \vh!* it took one year to get the components 
and instal the machinc. 'fie h ie tnhr  jlfechanical), Railway Board s~atcd; 

"Actually the nlachirx \\.as rccrived by I 3 December, I 961 at Hubli. 
It was found thcri da t  the c a t  iron side frame was received in d9m- 
aged condition. The f ~ r m  was told about this and thty had to pro- 
cure it beforc thcy could replace it. They replaced this thing on 



12-gbn. Then they also supplied the dial g h  which ware not 
received earlier in December 1961 and the macbiae was crcc;tcd in 
February, 1963, is . ,  within a pc6od of about n man* from the 
date of receipt of all the components". 

2.104 The Committee enquired whether any verification or inspection 
was done as to whether all the items had been despatched. The Addl. Director 
General, D.G.S.&D. replied "The items which the firm sends from time to 
time are not verified by any agency of ours. It is left to the honesty of the 
firm to despatch whatever they had offered for inspection. There is no 
watch and ward officers sitting in the firm's premises to make sure that they 
despatch eveiything which they offer for inspection.. . . . . .If whatever they 
had claimed did not tally with the R.R., it would be fraudulent". The 
Chairman, Railway Board, added "In the R.R. all the items are not men- 
tioned. Simply it is stated that such and such a machine is sent, the weight 

9 3 qf the machinery etc. 

2.105 To a query whether it was possible to have trial weighments befole 
February, I 963, when the machine was erected, the representative of the Rail- 
way-Board replied that it was not possible. "This is a machine for weighing 
locomotives. Actually, platforms are erected on the track itself and the 
locomotive is placed on the platform". 

2.106 The Committee pointed out that a few cases had come to their 
notice where after inspection, the goods as inspected were not despatched and 
asked if the inspection side of the D.G.S.B;D., could not ensure that what 
they inspected was actually despatched. Alternatively, the Committee asked 

a bond should not be taken from a firm that they would despatch 
&at was being inspected and in case of failure to do that, some kind of penalty 
or might be asked from the firm. The Addl. Director General, 
Supplies & Disposals stated : 

r a i d  this subject myself in one of the our internal meetings. &'e 
could not conveniently devise any method to kecp a check on what 
is actually despatched, because that ~vould mean keeping a watch 
and ward for which we need any army of staff. It was not found 
practicable, despite the U.P.C.C. cast- in front of us. It was thought 
that the cast of controlling this fraudulent practice tvhcrevcr it is 
occurring would be very much more than the practice itself, but 
I would certainly reconsider it". 

2.107 The Committee asked if stnnc drastic action like stopping busincss 
\\?ith the firm might have s<:mt effect, the Addl. Director Genchral, Suypiics 
& Disposals stated. 

b41 entirely agree with you, because therc have been a few other instances 
which perhaps will come to your notice a little later of similar type, 
and it is worrying us very much that this infection seems to be s p a -  
&g, 4 wc are loolring for some practical and workable solution". 



2.108 The Committee rre perturbed to ftrd that the I m a w t i v e  
Weighing Machirc erected $February, 1965, h a m  not b workty 
since i t n  instahtion a d  the firm which supplied the Machine has 
wt mo fhr recdtied the defects. 

2. I og When the trial weighments conducted in Febrrrary, I&, 
dimdomed inaccuracies in weighmento, the Director General, Suppltcs 
Qc Dbposals, should have either got the defects recdfied promptly 
or rejected the machine and recovered Rs. 1.04 lakhs advanced to the 
firm, representing 807, of the cost of the machine. The net result of 
the delay of five years is that due to the financirrl condition of the firm 
deteriorrrting during the period, recovery of the amount already paid 
has become problematic. The Committee desire that immediate 
steps should be taken to get the defect recti6ed. In case the firm 
is unable to r e c w  them, action should be initiated to get the money 
back from the firm. 

2 .  r I o As  same cases have came to notice where the s1pp1ying 
firms did not despatch in full the goods as inspected, the Committee 
suggest that the D.G.S.&D. sho~ld  explore r pmcticable and worhbie 
solation to ensare that whatever goods are inspected +re in fkct 
dempatched to the consignees before payment representing 80% 
of the cost is made. The possibility of taking a b o d  from the sup 
plying firms or of taking prompt deterrent action like oaspcnoion of 
business and effecting recovery forthwith of the o m o ~ t  invalved 
together with a penalty may also be examined. 

Southurn Railway-Unsoti~ factory working of tmporlrd C'enlrlfsrgal Carting 
Maclrines-Para 28, t p .  34-35. 
2. I I r 'I'wo vertical type centrifugal castirq n-tachirres \h.ere imported 

by the Adnlinistration at a cost of Rs. I . - I7  lakhs for the iron foundary of the 
Locomot ivc Workshops, Perambur. 

2.1 I 2 The machines, o n e  big and the other small. were received on 
I 3th December, 1954. The bigger nlachirle was erected in October I 95 j in 
the iron foundry and commissior~ed in hiarcil, 1961, after a delay of over five 
years. 'l'he smaller nirrchine was erectcd in January, 1gj6 in the brass foun- 
dry and cornrnis~io~led i l l  \lay, 19j6. E \ m  after coxnrnissioning 130th the 
machines, r t y u l s r  jobs on production basis could not bc ti~me. A proposal to 
t ranrrfer m e  of the xnachines to  the Workshops at Golden Rick did nt,t find 
favour with thexn as i t  was found that the vertical type was not suited to their 
requirements. A centrifugal casting ~nachine of the horizontal type was, 
howcvw, manufactured for the Peranlbur Workshops departmentally at a cost 
of Ra. 18,382 and it was commissiorled in March, 1964, White the perfor- 
mance of this machixlc has ken satisfactory, the two imported machines p u p  
chased at a cost of Rs. I .+7  l a b s  have nut Lttrl put to u x  on a production 
tasia b~ far (January-I 967). 



n. I I 3 The Committee were informed that two vertical type centrifugal' 
casting machines were procured from a German firm. These machines were 
meant for producing castings by a different process. This process was not 
in use in India. According to this process, the castings produced were of a 
superior quality, homogeneous and close-grained and the productions increa- 
sed. The smaller machine could cater for the lower range and was required 
for the brass foundry. The bigger machine could cater for higher range 
and was to be installed in the iron foundry. The intention was to use the ma- 
chines for non-ferrous as \\ el 1 as for ferrous products. 

2.1 14 The witness added that this type of machir?e and the method of 
operation of the machine was entire1 y new to India. On the receipt of these 
two machines, it was discovered that the bigger machux was provided with a 
motor which was not of adequate capacity and it loas giving troublc. The 
firmwas informed about i t .  While rectifyirlg the effect they found that the 
motor that had men supplied was not of adequate capacity. They, therefore, 
placed an indent for a ne\\ motor which was to be obtained from abroad. 
The motor of a higher capacity was x-ceived from a foreign country and it 
was installed. Certain tests were carried out. Then it was discovered that 
there were difficulties that wen being, encountered in the extraction of the 
castings. When the mould was cooled there was skin hardness on the outer 
surface. Those particular defects were not so much because of the machine. 
but because of the special technique that was required to be used for the ope- 
ration of the machine a ~ . d  obtaining satisfactory castings. For that purpose, 
they had more or less to resort to their own mources and their own technical 
knowledge, which was o f  a ,general nature rather than of a specific nature 
in the matter of operation of this type of machine. They were able to dis- 
cover an improved method for the smaller machixse. It was converted into a 
horizontally operated machine ar?d was now working successfully in the work- 
shop. But the bigger machine was creating some trouble because the cast- 
ings ,vere of 'a larger diameter arid were very heavy. There was a tenderlcy 
for the cas tincgs to get stuck a~!d  difficulties were experienccd in extracting them. 
He addrd : 

"With t h e  eEi)rtq that are being made thcrc IS progress and most of  the 
difficulticts that \sere bcirlg experienccd have hcvn surmounted. 
There are only a few odd things that are left ar:d wc have cvrry hope 
that they will also be solved. I t  is expected that we should try to 
put these machines into commission as s 1 m 1  as possible." 

2 .  I I j 'The Commit tee enquired whether the difficulties arose h c a u ~ ~  of 
difference in climate or difference in  material. 'I'hc witness stated "No, it 
is not that." 

2.1 16 In reply to a questiw., the witness state that they had received all 
the instructions from the firm about the method of' operating thc machines, 
"In fact, we have written to the representativa who are sitting in Germany 
but it  is is question of implementing all t h m  instructions and co-ordinating 
all the processes.'' 



9.1 r 7 h k c d  whether any other public undertaking was uaing this cas- 
ting method, the witpm stated that no-bpdy was using the bigger machine. 

2.1 18 Asked whether the suitability of vertical type centrifugal casting 
machines for use in railway workshops was properly examined before placing 
the order, the witness stated that when they had placed the order they had 
no experience with centrifugal casting machines or centrifugal casting. The 
firm that supplied the machine had been in business for 25 years and they had 
recommended vertical type. 

2. r rg With regard to the centrifugal casting machine of the horizontal 
type which was manufactured at Perambur Workshop, the .witness stated 
that the machine was actually manufactured for Golden Rock. He adckd 
that this type of machine was manufactured much later than the time when 
thr rnachine was purchased by  the Railways. At the time when the vertical 
t).pe machines wcrc yuchased, they did nnt have any  experience either with 
tlw horizontal type or with tt:e vertical type. 

2.120 The Committee are unhappy to note that two vertical type 
centrifugal casting machines imported at a cost of Rs. I .  47 hkhs in 
December, 1954, could not be put to use on account of lack of technical 
knowledge to operate them, and it is only recently that the small ma- 
chine has been put into operation. They regret that for about fourteen 
years the Ministry of Railways went on experimenting with the 
machines and efforts were not made either to get a technician from 
the supplier or to send some one from the Railway worluhops to get 
training at the works of the suppliers. The Committu hope that in 
future whik going in for a new type of machinery, it will be eoourad 
that the s t d  to operate are available or wiU be made available and be 
fatly copvemant with its working a d  use. 

2.121 During evidence, the C o d t t u  were idorrned that mest 
of the difiiculties &st were being experienced in respect of the smond 
machine had been surmounted o ~ d  that it was expected to be cammir- 
doned soon. They would like to be idotmed of the progress made jll 
this dirccdom. 

N o r t h  Railway-Loss due to dcfectiuc srrpplics of lubricating o i l  for urc in 
Loconotius -Para 29, page 35. 
2.122. Scwr~ Diesels locomotives procured from a West German firm 

at a cost of Rs. 44 lakhs, and commissioned during 1961-62, had to be put 
out of s m i c e  k t \vcm April and October, I 964 as their crank shafts developed 
cracks arid pittings. I~~vestigations revealed that these were due to L?ftrior 
qhality of l u l r i ca t i~~g  oil supplied by thc Inca1 agents of a foreign fkm as 
the additive u~nten t  was statcci t o  bc much lower than that specified for this 
grade uf oil. The question of  clainung damages from the firm is stated to be 
under consideration. 
3-4 L. 5.168. 



2.123 To put the locomotitres'6ack in strtrice two ordeb f o ~  crank shafts 
and other parts w&e placedx on' tlie ~ k s t  German firm in ~ i c e m b c r ,  1964 and 
July, I 965 involving a total expenditure of Rs. 2.48 lakhs in foreign currency. 
Part of the material against the first order meant for o11e diesel engine was 
air lifted at  a cost of Rs. f ik  e thousarid to reach Bombay o~ 2 I st May, I 965. 
'The material air lifted, however, reached the Diesel Loco Shed of the Nor- 
thern Railway onlj. on 6th August, 1965 and one engine was re-commissiorred 
on  30th August, 1965. The material shipped by sea reached Bombay on 
q r d  June, 1965 but reached the Shed only on 6th August, 1965 and 4th 
September, r 965. Five engines were re-commissioned between 24th September, 
1965 and 13th January, 1966. The material against the order $aced in July, 
1965 was received in May and July, I 966 but the seventh engine was ready for 
commission only in January, 1967. Avoidable delays appear to ha\ c occured 
in procuring the material and re-commissioning the en+~es. 

2.124 'The Railway Administration did n o t  also test the lubricati~g oi l  
supplied by the firm at any time before the defects came to notice. I t  was 
stated to Audit that no detailed tests on brandeci lutwicants \$ere carried out. 

2 .  I 26 111 r(:s~r,itcie to  a qucry, thc witncxs statcd t h a t  ~ r o  tcfict was carried 
out on brandcd lubricants. However, he added tbat it ~vas l~cir~g teted now. 



: 2.127 In reply to a question, the,wi tness qtatcd that the additive conten$ 
.was not adequate but there was no adulteration. In reply to another qucs- 
tion, the witness stated that they had stopped using this particular brand. 
They were wing the other h a n d s  which had been accepted by the Re- 

'search Design and Standards Orgarhation after tests, 

2. I 28. In reply to a query, the wi tries: replied that the damages had been 
claimed. The  amourrt of damages was approximately Rs. 5 lakhs. He 
added that the letter was sent t o  the firm eome time hack and two days ago 
a letter Neas received from the firm repudiating the claim. 

2.129: I11 regard to the launchil?g of yrnsectution against the firm, the 
Ministry have stated in a note :.' 

"The matter has Ixen cxan~ined. The  Law Officer o f  llorthen) Railuay 
has advised that on the basis of the facts of the case it appears to be 
;i case of  contractual ol~ligation and of Civil 1iat)ility apd he does 
not think that there is any cogellt cvidence to fix u p  criminal liability 
of the  firm for fraudulent at tion 011  their part and as such no  criminal 
proccetlir~qs car1 t,e suc.cc~sfully la~,nc.hed against them. 

2.130 The Committee are concerned to mote that seven Diesel 
Locomotives procured from a West German firm at a cost of Rs. ep 
kkbs and commissioned during 1961-62 bad to be put opt of service 
between April and October, 1964, as their cra~k-shafts developed 
cracks and pittin - 5 due to tbe use of Itabricatbg oil of inferior quaLity. 

CIIIII.rr 

0.131 They desire that the Mbistry of Railways should benefit 
~ & p e r i e n e e  gained in tbir care and take adequate precnutiwe 
to ensure tbat the lubricating oils used for Iocomotives confbrm to 
the prescribed specifications. The Mibistry of Railways sbodd make 
full use of their Research and Imspection Organisations to obviate 
recurreace of sucb cases. 

a .19  The Committee wou\d like to be apprised of the action taken 
to recover the darnages claimed from the suppier of lubricathg oil 
.in this can. 



required. The witness added that by a mistake in the documentation, the 
Stores Organisation, unfortunately, failed to connect the material. Whtn 
the Northern Railway sent a telepram to the Central Railway askine them to 
supply the material, the Central Railway replied that was not traceable. 
Therefore, the horthern Railway had to o ~ t a i n  the particulars of despatch 
from the sup~liers. After getting particulars from the suppliers, they informed 
the Central Railway. Then only the Cer.,tral Railway was ad:  to locate it. 
Ir) the mean time, the material which was shipped had also arrivcd. 

2.134 I n  a note, the Minist~y of Ra~lways have informed that the Ge- 
neral Manager, Central Railha), has beet, asked to fix responsibilit) and take 
suitable action against the officials 1, h o  committed rnista ke in  documerr tat ion. 

2.135 The Committee regret that due to a mistake committed 
by the oiiidah of the Central Railway in documentation, the Nor- 
thern Railway could not for several months get the c r a n k - s h ~  for 
the ~nmncptd locomotive which was airlifted from West Gerxnany by 
pay* sight of Rs. 5,000. 

2.~36 The Committee expect the Ministry to take suitable action 
against the officials found at fault. 

Il'cstern Rai1wa)-Extra expendiiurf due lo Juilure rf (I ionlractor-Para 33--  
Pages 37-38. 
2. I 37 The offer of a contractor for the supply of 26.2 lakhs cft . , o f  ballast 

at a cost of Rs. 5.46 lakhs from the Railway quarry at 'I'ajpur was accepted 
in July, 1963 on a single tender basis, after i t  was found that the lowest rate 
for the supply obtained in the tenders called on three previous cccasic ns was 
very high. Though this contractor was not on the approved list, his credentials 
were not verified More accepting his offer. 

2 .  I 38 The contractor started the work in O c t o k ,  I 963. It was stipula- 
ted that he should complete the entire supply in two years, by September, 
1965. After 13 months, it was noticed by the Railway Administration in 
November, 1964 that he had supplied only 1.75 lakhs cft., of ballast against 
the proportionate supply of 14 lakhs di., which should have been made by 
him by that time. As it was considered that at  this rate the contractor would 
not be able to supply the remaining quantity within the stipulated period, 
alternative arrangements at his risk and cost were made in January, 1965 to 
obtain 23 lakhs cft., of ballast, involving an extra expenditure of Rs. I .c6 lakhs: 
Against this amount only a security deposit of Rs. I r,969 was available with 
the Railway. 

2.139 The Railway Administration stated to Audit in October, I* 
that the question of having recowsc to legal r d r m  was under their cxamina- 
tion. 



a . h p  The Committee &sired to  know whetbcr the Rules pro* that, 
%&a a matract was awarded to a contractor who war not on the a p p s r d  
list, steps should be taken to *certain whether he was capable of e~recuting 

' *he order, The Member (Engineering), Railway Board, stated "Rules provide 
for that. But in this particular case, it is left to the discretion of the competent 
authority. After all theat works like supply of sand, bricks etc. which do not 
require any special experience and the engineers used their discretion and wbtn 
they find that they are unable to get reasonable rates from experitnccd CJT 

approved contractors, they use their discretion and give the ccntract to new 
contractors though their credentials are not in their possessicn." He  added that 
a calculated risk was taken in such cases. 

2.141 In reply to a question, the witness stated that the schedule of rates 
was revised from time to time. At the time when this schedule was current, 
there was a contract for the supply of ballast at  two per cent abcve the xheduk .  

2.141 The witness informed the Committee that in the three I c ~ e s t  
tenders, the lowest quoted rates were 61 x,,, 65%, and 84% higher than t 1 e 
schedule of rates. The contractor, in question, was givcn the contract a t  
46% above schedule of rates. 

2.143 The Committe enquired whether they had made any enquiry to 
ascertain that a properly priced tender was not rejected as being high. The 
witness stated that an enquiry was made and they found that the rates at which 
the contract had been let out was lower than what had k e n  quoted at that 
time in the rejected tender. 

2.1.2.1 In  rcply to a question, the witness stated that they had rcrt h e m  
ablc to gct any more money from the rontractcir except the :ccuri~y drpc s l t  
of  Rs. I 2 , 9 6 9  because his \\.hcreatmuts \\-ere not known. He added that they had 
not h e n  nhle to trace him. I,ettcr{ \vere i\.rittcn t o  him but thcsc had hccn 
returned by postal authoriric\ sayinq that the adrlrcs:ce cc ulcl nt t 1 e t i m  id .  
I n  rcply to a qucstiun, thc \+.irnc$s stateti that last ivcck thty ha1  !cnrnt that 
the contractor \\as supposed to be in Jabalpur. They had a>ked the Pclice to 
%race him. 

2. I 45 Thc Chmrnittee enquired how such a big contract \\as given to him. 
The  witness stated "He lvas a partner of the contractor working for the Rail- 
ways, and this firm had been working for quite sometime. At this stage. he 
gave his own tender and the tender was competitive?and thcrtfclre, the crdcr 
was placed with himr He did not work in Railways before the actual work 
was given to him. He was a partner of the another firm." On being asked 
whether the comtractor paid any Income Tax, the witness stated that he did 
not pay any Incon~e Tax. 

ax46 The Committee regrtt to note that the Western R.ffwry had 
to h r  an extra expenditure of Rs. 1.86 1JIha in getting the work 
oonrplctcd as the contractor who was entrusted witb the wark of 
mpplyhag a6.s W a  &. of ballast at a cost of Rs. 5.46 k)thr frilled ts 
-ldYk 



2.148 In evidence, the Committee wen informed that the Rdwrry 
Admidstration had now come to know the whereabouts of thin Can, 
tractor, The Committee would Ilke to know the actdon taken ogrriint 
the contractor to r d s e  the extra amount spent on the complcdoP 
of the work. 

2.149 In connection with the construction of a Defence siding at Dclhi 
Cantonment, a tender for earth work at the rate of Rs. 227 per thousand cft. 
was accepted by the competent authorit?. in August, 1 6 3  on grounds of 
operational urgency, though the Tender Committee considered the rate 
obtained as "unreasonably high" and recommended invitation of fresh tcn- 
den. The work was to be completed by the m d  of February, ~~$34. The work 
could, however, be completed only four months later as necegsary drawings, 
concrete slabs and girders could not be supplied tc) the contractor in time. 
There was a further delay of about six months in the constructicn of' the 
approach roads by the Defence authorities. 

2.150 The rates for earthwork in the area during the same pericd were 
considerably Iowa ranging from Rs. go to Rs. 163 per t housmd cTt . Adc pt ing 
the latter rate the additional expenditure on the crxecution of this work came to 
Rs. 45,000, 

2.151 The Committee desired to know the reasons for the delay in supplying 
necessary drawings, concrete slabs and girders to the contractor epeciali y 
when the work was one of operational urgency. The Mcm bcr (Engineering', 
Railway Board, stated "There was no specific reason fur this particular thing. 
But this delay occurred just in preparation of drawings, ctc., for the bridge." 
The witness further stated "when the Defence was not ready with the a p  
proach road etc., the engineers of the Railways felt that thib ccluld be delayed 
and thought that there would not be any serious consequences, if they were 
to  supply the drawings later." As regards the rates for earthwork, the witness 
stated that even if they had allowed more time to the contractor, the rater 
would not have come down. He added "Our experience has been that mmy 
imc we reject the tenden and invite tendera afresh the rates go up because 



of the general increase in. wages. We never thought that we would be able to 
get a lower rate than this when the work was so urgent and the, time that was 
given to the contractor wam limited to the working seasQn for the earth work" 

2 . ~ 5 2  The Committtee pointed out that the contractors had quoted 
higher rates as "Operational urgency" was mentioned in the tender. The 
witness stated "It was not mentioned in the tender documents like that. The 
rates for earth work are not comparable. I t  is only a question of lead and lift. 
Depending on this the rates can vary considerably". In reply to a question, the 
witness stated that in Delhi every cubic foot of earth work has got to be 
brought from miles away. 

2. I 53 In response to the Committee's query, as to what were the reascns 
for not calling fresh tenders for earth work though the Tender Committee 
considered the tender rates as "unreasonably high" and recommended calling 
of fresh tenders, and what were the prevailing rate? for earth work in that area 
with particular refereme to similar lead and lift, the Ministry of Railways 
have stated in a note : 

"Though thc Tcndcr Committee hae recommended calling fix fiesh 
tenders since i t  considered the rates as 'unreasonably high', nb 
negotiations were called for in view of the c,peraticnal urgerwy of 
this work and the Administration did not consider that it would 
be possible to reduce the rates sufficiently by camying odt 
negotiations with the tenderers based upon their past eqmicnce 
with them." 

2.154 The Railway Board have statcd in a note (Appendix \'I1 that rates 
of earth work paid during April rq63 to Ikccrn ber I q63 varied frc rn Rs- 
98.48 rc) Rs. I 09 and Rs. I 2 4 .9 )  per thousand cft depending on lead c f 2 to 
4 miles and lift ($'-I  3 ' ) .  

2 .155  Askcd, during evidence, whether therc was any cperatit r.al ur- 
gency, the representative of the hlinistry of Railways stated 'The Defence 
Sfinistry askcd as to cc,mplcte the work very urgently. There \vere so many 
letters and telephone calls from them. \Vhen our Engineers I oticrd that the 
Defence Department itself ~ v a s  not ready with approach roads etc. they slac- 
keneJ thc work a little." At the irlstance of the Committee, the Ministry of 
Railways havc furnished copies of letters received by them fiom the Pciinistry 
of Dcfcnce (Apperldix 1'111). 

2.156 In rcply to tr question, the witness statcd that the lowest tender was 
not accqtablc hcause thc pctfomance of the contractor was considered to 
be unsatisfactory. He added that the difference between the two tenders was 
only Rs. r,po. 'I'hc Additional hlcmber (Works', Railway Bcard, statcd that 
the total mount of the tendn was Rs. 2.20 lakhs. 

2.157 Asked about the reasons for delay in wmplcting the work, the 
witness statcd that contractor finished 80% of work within three months. 
For the remaining work the contractor had to wait fiu drawings of bridges 
ctc, The work wa8 comphetod tm ag-6-r& 



0.159 The Committee regret to note that when the Miahtry of 
h h c e  was presring the -way Board to give top priority to tMm 
work, they did not colmplete the ammtruction of approach roadr in 
time. The matter needs exambadon by Government. 

*x6o The Coxndt&ee are d o  to accept the plcr of the Railways 
.that, even if they had g h a  nmre b e  to the contractor, the rat- 
wodd not have come dowm u fkP4 for oompMion of w r k  i. ont of 
the miia frdmrs detennfnfpl the ntem of errtbwork F d e r ,  the 
Rlflwap. thunmelvem had girea r contract for earthwork at Rs. 
-0 per thouuPd ch. irr bhy, I- involving an average lead of 
g to 4 dks  rrrrd Likr 8' to IS'. A w a d h g  of thi. coatract in August, 
1963, @ Rs. q per thousand Cft. thudore, appears to be on the high 
ride. The PIImmittee on, therefore, inclined to ry~rcs with the vicwr 
of the T d n  C d t t e t  that the rates were CtllllC(IUOPlb1y highD 
a d  fiesh tenders should have been callui for. Theme excessive rates 
resulted in an avoidable expenditure of Rs. 45,ooo. 

Western Railway-Extra exfiendzturc due to prorision of additional bridges-Para 36, 
page 3 9 

2.1 61  .As part of the Guna-Wiksi Construction Project, the r\dnii~!is- 
tration awarded a contract in September, I 962 fbr the construction o f  I 7 minor 
bridges as prrtvidld in the final location surve)' at a cost of Rs. 4.07 lakhs 
on the, section between Sinduria and Karanwas ( 1 6  miles;. It was subsrqucntly 
realised that I 6 additirmal minor bridges werc also required to bc constructed 
on the section. The construction of these additional bridges was t-ntrustcd t o  
another contractor in September, 1965 at much higher rates involving an 
extra expenditure of Rs. I .05 lakhs. 

2.162 The Railwa) Administration cxplaind that "the ntccssity for 
modifications to suit some minor site conditions always arisr as the bvork 
progrcgses chain by chain". The Administration further statcd (November, 
I 966) that construction of 2 of t he additional bridgcslhad since been clroppcd 
6 i as they were not found 10 bc rcquir cd on subsequent rc~scssment." 

2. I 63 The Committee asked the reasons for such a wide variation k t -  
ween the number of bridges provided in the final location survey and the 
number actually tcquircd on aubscqocnt asmsrnent. Explaining rhc pmition, 
the Additional Member (Wort)  stated, "This final location swvq was fat 
a length of I 2 0  milea and thia was done brting a sbrt  pcricd of fou Y t 4 



montha". He added, "Waterway would not have bean well demarcatad in 
tb,~ first instance. Some additional waterway is necessary during the nrccutioa 
A l i t tk  more effort could have been made." H c  admitted that "in this c i ~  
shere was a little lack of thought in fixing tbe waterways. 

2.164 When asked as to why h a 1  location survey was not made properly 
and in sufficient detail, the witness replied, "A little more : care could ham 
bccn taken in the final survey." 

2.165 The Committee asked whether there was any co-ordinz~k 
between the Railways and the State P.W.D. The witness stated, " N o d y ,  
the engineers of the final location survey keep themselves in touch with tbE 
local P.W.D. and other officers, and the practice is that after the final location 
survey is completed, a list of the bridges in each terrain is also sent to the 
P. W. D. for approval." He further added that initially the State P.W.D. was 
also consulted and they had agreed to these provisions. 

2. I 66 When pointed out that i t  took 3 years to assess the exact number of 
bridges on this span of I 6 miles, the wi tness replied, "The need for additional 
brfdges was found out after the monsoon of November, 1963, and by that t i m ~  
tbis Guna-,Maksi became a low priority project." 

2 . 1 6 7  The Committee asked about the basis on which the requkement 
of bridges was determined. The witness rcplied, "The cngincers. after a dc- 
tailed inspection, at times take the revenue officials along with them during 
the irlspection, to fix where thc water-ways are required for irrigation p u r p  
ses. SO, normally, an increased provision does not become necessary after 
the find location survey." 

2 .  r 68 T h e  Committee asked u ]lcther the Rail\sx?- authorities had taken 
into consickration the intc*rc*st charges and thc block up of thc r a p i d  invest- 
ment as a rcsult of dclrtsirlg this pro-jt-ct for a number of years, the witness 
~ t : ~ t c d  "\Vc ha\-c t o  process tht. various \rc,rks ,rc cording to the* at.silability 
of f u ~ i t l s  mid tmiiu~t.  thc  f w d  positio11 I S  tight, ivc are slowing i t  down, and 
this wi l l  IN: cq)cnrd i n  corijunctiorl \vith Jhurld-Kandla."' 

2 .  I &j I t  \\.a?; also stated I)?. thc Fin;u~r ial Conirni,osioner Railwaysj 
that so f ~ l  as t l w  i r t twe~:  pa\mt8nt and the liabilit\ ot'the Railwa).s was con- 
cerned, O I I  ihc r1c.w li1it.4. . !wy started paying interest on their completion. 
When pointctl OW that I r  \ \ ,  c tiw-payer's nloncy \\.hich ivas k i n g  lost b?* way 
of interest, thr tv i  tncss s...r r c ! .  "'That has to br admitted. M'hcnever, capita 1 
b ir~vcs:cd and wc do nor gtBr at:v immediate uti1;sation of it, thcre is a loss 
of intrrcst arid wc rimnot deny that ." 

s. r 7 0  Lxplaining further, the: Financial Cummissicmer stated, .' . . . . Bcca- 
wc of thc slowing down of' the increase in traffic, a lot of our walks program- 
me had to be rephasd.  This is an cxamylc of the same kind, and the plan- 
ning was done at an earlier stage on the atirnation of a much higher level C# 

traffic which unfortunately did not materialist." 



a - 2 .  r 7 I Asked about the Mud amount spmt on the Guna.Maksi project, 
t h e  witness sfated "about Rs. 6.5 crores of the totalestimated cost of Rs. g.6,' 
crorts bad been spent". As to the probabie time of .completion, the witnerr ' 
stated that now it was a low priority project and depended upan the availability 
of- funds. They were synchronising its con~pletion with the Jhund-Kandla 
broad gauge line. 

a*xp  The Committee regrct that the survey of the Project was not 
conducted thoroughly, with the result that in an area of 16 miles the 
requirement of bridges assessed at 17 at the time of hd euwey had 
ta be increased to 33 at the execution stage and this resulted in extra 
Upspdtture of Rs. 1.05 lakhs. 

2.173 Tbe Committee stress that final location surveys should 
be carried out with the utmost care to obviate ray chances of impor- 
tant works like bridges being left out. 

s . 1 ~  Tbi Committee note that the Gum-Maksi Construction- 
Pro&& which was taken up in 1961 has already cost Governmeat 
Rs. 6.50 mores oat of a total estimated cost of Rs. 9.6 crores. The 
Project has, however, been relegated to a lower priority in view of the 
dmp in the estimated level of mffic and its completion is now being 
oyndvonised with Jhund-Eandla Broadguage line. The Committee 
wnsider that if a thorough investigation of the t ra5c potential a d  
eumomics of the project had been u n d e d e n  in the beginning, the 
construction could hove been so phased as not unneceswu-ily to lock 
up capital for a long time. 

Wesfem Railway -Extra Expenditure due to execution of work wifhou~ soil explora- 
tion-Para 3 7, Page 39. 

2. I 75 In connection with the re-  nod el ling of Ahmedabad station, a 
contract for providing goods shed, platfbrm, roads, circulating arca, compound 
walls etc., was aharded on 4th June, 1962 without exploring the s o i l  with 
trial bores etc., though it was known to the Railway Administration that the 
land on which structures were to be provideci was a filled up tank. In July, 
I 962 the contractor was informed that the soil, where the go& facilities were 
proposed to be provided, was very unstable upto a great depth and hence 
changes in the items of work to be cxecutcd for foundation were nccesrraqy. 
The contractor took the stand that he did not have the necessary equipment 
to execute specialicd items like pile foundation. He was alkwed to execute 
some earthwork and the compound walls and all the other i t e m  of work 
wem got executed through other contractors on mucb higher rates. Thwc 
included s k i n g  of platforms and circulating areas, The extra expenditure 
on such item of work which were originally entnurted to the first contractor 
come to RJ. 82 thousand. 



2.476 T'he Committee desired to know the reasons why ihL. contractor 
was'not 5nfortxicd when the contract was awarded in his favom that special 
type of foundation was required instead of telling him after a month. The 
Witness state, "We knew it was a tilled up tank but still we had seen certain 
buildings already built in that area with open foundation. At that rime 
did not know that we would have: to put in pile foundation, but ultimately 
i t  became ntcessary when we carried out the horings." In reply to a quest:on, 
the witness stated that initially the specifications and the scope of w ~ r k  were 
decided on the hasis of ordinary open foundation. 

2.177 On lxing asked as t o  why the conlract was awarded before ex- 
ploring the soil, particularly when the existence ofa filled u p  tank on the land 
was known to Rail~vay Administ rat ion, the wi tness stated that there were 
other constructions also in thc area and all these \ \we \vith open foundation. 
Therefore, it was t h k q h t  that i t  \voulc! be possible to bui!d the \val!s \\ith 
open foundat ions. 

2. I 78 When asked \vhcther thc loac! on thc soil \\.ith a singlc,'d.c)uble 
storeyed building i\.oulc! Ijc of the samt. pl-op,,l-tion as in the case of g o d s -  
shed and platforms where wagons had also to ix shunted, the witness stated 
"Ntbar the track i t  w i l l  be n~uch  more.'' 

2. r 79 The Chairman, Railu av Hoa~ ci aiso stated; '.The information was 
that this tank had heen filled up 30 years ago and therefore they thought that 
it must have been settled tlotvn. But as you rightly said, i f  more care: had been 
taken t o  do soil explotation. it t\.ould have been discovered earlier. A11 that 
can be said i r i  cicfencc is tha t  because i t  was t d l 4  up a long time back and 
them were othor huiltiing$ existing on thc site tht-s thought they could do it." 

2. I 8 r Asked \\ 11) thc origird contractor \\ '2s allou.t*d t o  execute onl!. the 
cornpourd \\-ails and sonv. eal (h ivork ,  the ii.itwss stated that before the con- 
tractor actually srartcd t ht* \$ ork, variot,~ aspects \$ c l c  considrr ed. The 
contractor \\;is rnactt: t o  do thc \voxk which \\as uithin his capacity. Sinct the 
ratrs q u o t ~ t  h y  him \ \we vcry conipet itivt: and i t  Lvas it-It that i t  \vould not be 
possible t o  get such work exrc-uttc! through other  agencies at a lesser cost he 
tvas allo\~wt to proceed \~\.ith those itcnis only. 

2.182 The Conirnittee desired to kno\\ the reasons as to why those items 
of work which did not requirr any specialised cquip~l~cnt  were also taken 
back fiom this conttic'or and were given to anothtr at a much higher rate, 
the witness statcd "\.+'hen i t  \\,as discoverecf that onlv a part of the work could 
In: exccutcd by this contractor anti tne other part bas beyond his capacity, 
he w u  k d  whether hc was prcparcd to do certain items whicb were quite 
seperatc from the pile foundation work but which could only be cxecutcd 
a h  the goods wharf had been completed, he said that he could not h t  
till the goob wharf was completed." 



2.183 Rekrriw to tba rates of coatraca the witma stated, T h a  rates 
;at which be (the *st contractor) carried out a part af the work on. the b i g  
of renders originally invited in 1962-4-6-1962-were g per cant abovc the 

. schedule and according to the other contract it was 61 pm cent above the 
schedule. The difference is 52 per cent." 

m.181, The &mmittee a m  ean.trrincd to note that, before iavitbg 
tenden and awardtrg a contract for the work, the Railways did m t  
carry out emmeatid jjllvoefislfiOns. It is all the more sarprising that 
when it war known that the structures were being provided on a 
flttd up tamk, PO 8011 teotm were made axxi the wmk was taken ap 
an the amsumption that buildings on open fmndrbonr esi.tsd 
the area. 

1.185 Tbe Committee suggest that the -way Board s h o d  issme 
rabble irutmcdams for soil exploration being carried oat at sites 
wbfch are located on filled-up tanks  or hollow ground so am to avoid 
m y  ch-ger in the design of foundations and structure at a later date. 

h t h  h h m  RLilrog-Extra r x p ~ t u r c  dul to erroneous compihticm of dakr at the 
t tmc of calling for tm&rs-Para 38, Page 40. 

2.186 An agreement for earthwork in one of the sections of the Hijli- 
Balasore doubling was entered into, in April, 1gb4 with a contractor at  a 
cost of Rs. 9.55 lakhs, pro\<ding for 60 l a k h  cft., of earthwork in cmbank- 
ment a t  Rs. 75 per thousand cft., and I I lakhs sft., of turfing at  Rs. 35 per 
thousand sft., besides other items. In December, 1964, it came to notice that 
the  quantities of earthwork in the tender schedule were wrongly exhibited 
due to "a clerical mistake". The quantities to be actually executed uerc thcn 
assessed at 98 lakhs cft., of earthwork in vmt~ankmenr and 1 4  lakhs sft., 
of turfing. O n  being approached to execute the enhanced quantities, ~ h c  
contractor expressed his inability to undertake isork in cxccss of'the agrcr- 
mental quantity. The  section, for xvhich the contractctr had quoted unifol m 
rate<, was thereafter split into two sub-sections and hc was allowed to txecutc 
the work in one of the sub-sections. The orhm sub-scction, a let out to another 
contractor a t  hiqher rates (Rs. 97 per thousand cft., for earthwork and Rs. 38 
p:r thowand sft.,  for turfing! involving an extra expenditure of Rs. 83 
thousand. 

2.187 Asked during evidence, \vhy the mistake could nor be detected 
before invitation of tenders, the witness stated: "This clerical mistakc c)ccurrc.d 
in transcribing the whole thing from the rough sheets into the fair sbccts and, 
unfortunately, it did not come to notice till after the tender had been accepted. 
I t  came to notice only after the tenders WMC accepted." 

2.188 Thc Committee desired to know the reasons fora'kcepting high- 
rates for esrtbwork in the  sub-section let out to the new contractor. The 
witness stated that the rates fm earthwork depend upon the lead and the lift -. ~ n v d v e d  in carrying out the work. kcawe the quantity increased from the 



original figure of 60 l a b s  cft. to 93 lakhs cft., even if tbc cantractor had; 
hown earlier that tbe quantity would be so bigh, be would bave quoted. 
higher rates. The contractor quoted higher rates because a longer lead was 
involved. 

1.189 The C o d t t e e  stress that greater care should be taken 
in cornpiladon of data so that tenders are called correctly and 
awarded in the best interests of the State to avoid any extra es@- 
ture being incurred due to revision in calccllsrtions. 

South Eastern Railwq-Extra expenditure due to variations in the quantities o f  
work -Para 39, Pages 40-4 I . 
2.190 The Administration had incurred an extra expenditure of Rs. 

69 thousand on account of revision of the quantities to be executed in a wcrk 
on a section of the Korea Coal Field Constructitn Prctjcct. A contract fcr 
this work valued at  Rs. 7 .  I 4 lahhs approximately \\.as a m  arded in Kc\ cmker, 
I 962 on the basis of open tenders. The quantities to be executed were subse- 
quently enhanced considerably in respect of ji , excavation in cuttirg and 
the side drain requiring blasting for formation (,frcm 7 lakbs cft., to 14.97 
lahhs cft. J. and cii'l eartht\ork in cxca\aticn in rcck requiring hlasrirg fc r 
bridges ,,from 0.20 Iakh cft., tc) 1.26 lakhs cft. , thus increasing the n l u e  of 
the work to Rs. 9.24 lakhs. I n  respct of tbese items the loww tenderer, to ~vhcrn 
the contract \\.as awarded, quoted higher rates than other tenderers. IVith 
these and other variations in quantities the above tenderer ceased to be t ke  
lowest, the value of thc ~ * o r k  done at his  rates k i n g  higher than the \-alue 
at  the rate\ of thc second 10u.est tenderer, ~ h o  became the I ~ v e s t .  The 
extra expenditure of Rs. lq thousand bas mainly on account of changes in 
quantities under bridge \\ urk. 

2.191 The Administration stated , h o t e r n k ,  1966 J tha t  these varia ticns 
w ~ r e  due to a decision taken to provide an arch bridge a t  a site u,hcre origi- 
nally only a hume pipe bridge was to have been provided. This change, it was 
stated, was made in view of the demand of the local civil authoritics who had 
bccn pressing for a road over-bridge. 

2.192 Tbc Committee asked whether the estimate fi.r the work prcvided 
for a road over bridge and if so, whether the same was taken into acccunt 
wbile inviting tenders. The witness stated, "The (stirnates provided f i r  a 
road over-bridge for wkich the cost was about Rs. 90,000 but tbat was cot 
included in the tender that was issued." 

2.193 The Committee enquired as to when it was decided to  provi* 
an arch bridge and why the decision could not be takm before b i t i n g  tenders. 
The  witness stated that the decision to have this over bridge could be taken 
only aftn the site was inspected by the local authorities in February,' 1963.. 
The witness further stated that the local authoritics were demanding it even 
at the time of tenders but the actual site and the details for it could be fina\ised 
only in Fctmaary, I 9%. 



2.194 Asked. wben there was a demand from. the local au~bolitits to 
construct an overbridge, why the Railway authorillies did not do it behrc the 
tenders were issued. The witness stated that fur including in' the tender tbt 
actual drawing and quantities should have been worked out. That could not 
be done unless tl-e site and the details could be fixed. He further stated: That 
the  exact site for the overbridge itself was not fixed b a u e c  the alignment o 
the colliery area i~self could not be finalised. 

2.195 The Committee were informed that no contribution towards the 
cost of the bridge was made by the local authorities, as  when a new line was 
constructed it became the duty of the Railways to provide crossing facility. 

2.196 The  Committee are unable t o  understand why the  c o n e  
truction of an over bridge was  not included in t h e  tender when i t  
had been provided for  in t he  original estimate arid the  local authori- 
ties had  also been pressing for  it. 

2.197 The Committee feel that,  had the  Railway approached the  
local authorities and arranged for  early inspection of the  site, extra 
expenditure of Ro. 69,000 incurrvd on  account of the  revision in tlie 
quantities of work t o  be executed in this project couM have been 
avoided. 

,Vortheast r rontier Rai lwq  -Infructuous c.~ptndrtrrru otr lfrr construction rf dicjcl 
Shed-Para 42, Page ;a. 

2.200 Explaining the rcawns for  dimantl ing thr shed Iit t~r c t i ,  rhc 
witness stated, expected that thmc will I= incrczwcd traffic. M'c built 
it in cxgectation of an increased tran'k. But that  traffic did nor mcrteri#\k. 



So, we tried'6us b a t  to make w e  of it and, eventually, transfared tbe shcd, 
which is a steel structure, to Siliguri Diesel shed wbere we have an oil rtfiQjng 
plant." 

2.201 When asked as to who was responsible for preparing tbe data on 
which the Railway authorities based their expectations which did not prove 
to be correct, the witness stated, "These are a part of a scheme for impr wing 
traffic facilities on a certain prcmilie of increase. A number of facilitlea were 
plovided, even this very yard costing Rs. 22 lakns. The I<  co shed costc only 
Rs. lalrh. I t  is nqt always possible to accurately forecast the increase in 
trafficH._ 

2.~02 The Committee ore concemtd to find [that intmctmar~ 
crpcnditure of R.. mooo,.'- was incrrrred on the erection of a diesel 
locomodve shed at Damnapmr which was later on found to be super- 
 POUS US. The Rdl-yt~ r l s ~  k r ~ ~ m t d  - erpcpditnre oT Rs. zs kkbs 
on the development of the yard at Ihunanpur but its utiliortion is 
not commensurate with the expdture  incurred. 

2.203 Tbc Committee would like in this conntction to draw 
attention to tbe obsemtions made in para 2.16 of th& 2 ~ 4  Report 
(Fourth Lok Sabha) in which they had strongly deprecated the tern- 
dency of tbc Railways to go in for works withotat critically - 
their economics. Tbe Committee stress tbat before incrvriry beavy 
expenditure on works, the Rdways s h o d  h e  a re1LLilltlc assess- 
meat of t d c  requirements and potentialities SO as to avoid i ~ -  
~ c t u o u m  espemdit~~re behg incurred as has happened in the present 
case. 

2 . z t q  'I'hc* l l  inistn of Rc~il\\.;t\ s ,R.II:\\ a\  Bo,~ivl' clccicIrcl to rtdttcc the 
air-qucc ln  011 t.irlk ~. , lgorls t h r r r b ~  iricrc,isin~; thr c'irn ing c;zpac~t\. '1.h~ 
c1t.c. t \ r c , r l  \v,rh to In.( or~ic t.tTcct i \  c I'ronl 1 s t  ; \ ~ I . I  I ,  IOt iQ but the Rn~i\\-a\ .!timinis- 
tral~orn ad\ i d  csrlirr in I k c c n ~ t x r ,  1962, to issue suitablt instnlctiorls 
to thc stall' SO t f l r i t  the ire  sti it chatxcs in accordance \.r-~th t h ~  IT\ i s c l  can-).ing 
c a p ~ c t t v  can  be Icv~ed. 'I'hcsc ~nstnictmns were, hmse.e\w, q ~ v m  ctkct to 
otll\ frorl. 1s t  !j~.prct~~l,cr. 1963 or1 Sorthc,tst Frcmtirr Raiiway and tmn~ 20th 
.-!tlyttst, l!W Ii,r is.(;. \ \ ' , t p ~ r r >  .in(\ 1st Oc tohcr, \'%ti3 for  hi.(;. I\c'agans' 
or\ Srruthrrn Kail\va>, I T S U ~ C ~ ~ I S  1x1 10s ot XI t ' n ~  10  t h ~  R~ihva!.~ t ~ t ; l I l i ~ ~  
&, 2.N l d r s .  O n  !$urtlicrr~ R.u~w.L) though instrlictioris ~ ' t r e  issued to 
rcvisc thc urq illg c . ~ ~ I . L c I ~ \  u'ilh cII'cc~ l i0111 1st Aprrl ,  1963, t h t ~  have rbat 
\,?erl itnplcmcntcd in .r\ 1 thr $(,it i crr l$  I T S U ~  t ins i f1  10~s ot' re\ C n u C  of' ]EIX 1 .32 
lakha. 



P.W At the instance of the Coxxunittee, the Miniary of R.ihany~ h.ut 
fbnrishai a mote on this para. It is stated in the note : 

<(The delay in revising the carrying capacity to conform to the m i r d  
space was a case of a lapse, for which the Northeast Frontier Railway 
and the South- Railway haw been told to fix reaponaibility". 

"This was not a case of any lacuna in the laid down system or procedure 
but a cast of specific lapse, for which individuals are responsible.. 
The only possible step of discipl inar). action against those responsible 
is being taken". 

"So far as the Northern Rail\sxy are concerned, the Administration took 
suitable action on Railway Board's order of Februaq, 1963. I t  
was the staff at Shakurbasti and His.ar who failed to comply with 
those orders. The  undercharges have k e n  debited against the staff. 
.At the same time, efforts arc being made to rccover the amonnt from 
the Oil Companies". 

L & I t  may, in this contest, be pointed out that the undercharges il l  respect 
of'traffic from Kandla b k c d  under thc "ll'eight Onl\~'\svste~n amou- 
nted to Rs. 1,20,9'37.50, but wxne o\.crchwgcs would ha\*c t o  be 
adjusted against these undercharges. Shakurbast~ and H ~ m r  in- 
voice freight charges on the through distance from Iian<fla to the 
B.G. destination. At thc close of each quarter, accounts arc struck 
between the Railway and the Oil Con?panies. 'l'hc dlficrcncc betwe- 
en the quantities rcccivcd from );andla during the quarter imder the 
"IVeight Onl)" invoiccs and the quantities rccorwgncd to B.G. 
destinations is got at  and on this diffcrcnce, the Oil Corr~panics are 
charged freight from Kandla to Shakurbasti Hissar at the ordinar) 
tariff rate. If the quant i tics shown on  the invaiccs issued h m  Shakur- 
b t i  lHissar had k e n  the =\vised caming  capacities, the quanti tics 
left o m  would have been correspondingly less. Thc refund of 
freight charges due to the Oil Companies has been worked out as 
&. 99,293.90. The net amount of underciiargcr, would thus come 
to Rs. 21,703.60". 

a q  The Committee note that on the Northcast Frontier a d  
~ R . l l u r r r y s r c d o n i s ~ t J i c e n ~ t  J1thorr,reaptmdbls 
fe tbe &lay in the imoplemsnt. t h  of the orders of the Railway 
barr& 



2.ao8 'I&e Committee &ad from the note that, in the caw of Nor- 
thern Railway, though the Administration had taken suitable action 
on the Railway Bard's orders, the s taB  at Shakurbasti and Hi.sor 
failed to comply with thome orders. Thin resulted in undercharges 
and the net amount of underchor-ges due from oil compmies in Ra 
21,705. The Committee note that a o r t a  are btitg made by the Nor- 
t h  Railway to recover the amount. They would like to know the 
pro(~t.s made in recovering the amount undercharged. 

Westem Rai lway--Loss  due to payment of lrcary claims on account o f  loading o f  cons- 
g n m n t s  in open wagons-Para 48, Pages 47-48 

2.209 The Administration paid compensation claims amounting to Rs. 
1 .40 lakhs on account of loading cement booked ex-Sawai hiadhopur to des- 
tinations on Northenl Railway in open wagons. The extant instructions of 
the 34inistry of Railways Railway Board j lay down that commodities such as 
cement which are highly susceptible to damage by wet must under no c i r  
cumstances be sent in open wagons unless proper1 y protected with tarpaulins. 
46 Box (open) wagons loaded with cement were, however, devatched in 
December, I 964, ex-Sawai 3iadhopur without tarpaulins. The cement 
suffered damage b!. wet resulting in pa>ment of compensation claims arnoun- 
ting to Rs. 97 thousand. Ccrncnt loaded in 66 other Box wagons covered 
with tarpal11 ins alx, suffered danagc b) wet by the time the wagons reached 
their destinations rcsul t ing in pa?.rnent of conqx-nwtion claims amounting to 
Ru. 13 thousand. 

2.210 The .Idministration stated that the loading was done in open 
wagons as there was shortage of covcred wagons and the local ccrnrrlt facton 
accumulated stocks be!mnd their storage capacity and threatened closure of 
their plant. in  respect of the 66 wagons covered with taqxulir:s i t  was 
stated that damage had possibly occirmd because of tarpaulins shifting cn 
route and water seeping in. 

2.2 1 I The Comn~ittcc asked why 46 open wagons b a d 4  with cement 
were despatchcd without tarpaulins. The  Chairnxm, Railway Board, stated 
that in 1964, they were loading cement in open wagons in non-monsoon 
months. 'The Central Railway loaded cement in 2,054 open box wagons. 
Norrndl) , t%'estern Railway had sufficient numbers of covered emptics received 
f- the Northern Rriilway. But during the winter mo~iths there were a 
temporary accumulation of covered wagons on the Northern Railway. It 
rtsultcd in a shortage of cowred wagons on Western Railway towards the 
end of November. The cernent f,bcton in Saw& hlndhopur was in difficulty 
becaure i t  was not getting t hc required niunbtr of cove& wagons. In thew 
cimmmcq the Railway :lutharities at Sawai X l a d h o p ~  loaded the c-nt 
in open wpns.  The tDrpru l i~~r  s n t  for from Bulsar did not wi\r in time 
a d  tbc m s  wcrc standing for two days. Although the wagons load4 



with cement were detained for arrival of the tarpaulins, but they did not 
arrive. Whatever they could get from the station locally, they utilised to 
co\.er Some wagons. 

2.21 a The witness further informed the Comimttee " .  . . . . . . . . . It  
was then thought that instead of keeping these wagons, unnccessarily, they 
could be despatched without k i n g  covered with tarpaulins, this being a non- 
monsoon season. This was our mistake. Our hopes, however, fi~iled and 
there wverc rains. \$'hen thc wagons were on thr rno\-r. solnc 01' tlic open 
wagonsin ~vtlich cement was loaded sutfercd from \vet ; ~ n d  the cement got 
dama~cd rind compcnsiltion had to be paid. I c;rn only submit t h a t  normally 
ail care is taken in thc transport of ccrnent i~nd  durinq thc ! ~ r ~ r s  I 962-63 
to 1965-66. thr arnount of cornpcrlsation paid on accollnt of ctbrncnt has ranged 

1 9  from IS':, to '3j0/, of the total freight ean~ed  on ccrnetrt traffic . . . . . . 
2.213 In repi! to a question, he Surthcr stated that i t  w.as a c~ues~ion oS 

utilising the open wagons that wcrc there and thereby kccping thc capital 
investment to the minimum and also to avoid cross haulage. In such cases 
sometimes, the damagr occurred but this damage should bc \vcighcd against 
the savinqs which had been affectrti due to not h;l\.inp this cross hau1ar;e an 1 
unneceswn. hold up of open wagons. I t  also h c l ~ x ~ l  in uti1is;ltion of the invest- 
ment to the fullest possible rxtcnt. 

2.214 The Com~nittee asked whcthcr iin) action \+.as taken against thc 
persons res-pnsiblc for violating the standinq orden of the Railu.a> Roard 
to the cffect that under no circumstanccs cement \vould Le scnt in open \ \ . , ipns  
unless properly protected by tarpaulins; and thereby entailing a loss to thc 
Railways. The Chairman, Railway Board, replied. "There is no doubt. 
I admit, that the instructions issued b!, the Board were not strictly followed 
. . . . . . , . . .The Board consider that in this case the failuw can tx excllstd. 
Necessan. instructions to avoid the recurrence of suc h cases have been issuetf". 

2.21 j In reply to a question, the rcprtsentative of the Railway ha r t1  
stated that the normal targetted time taken b?, wagons to reach the <tmtination 
was from 6 to 7 davs He also stated that once the \vagoris wcrc  in transit,  
i t  was not possible to state as to when and where the ctamagc t o r &  pl ,~ce.  
Xlortoxw, the Rain Resister for t h a t  period wan also not mvailablc. t\'hen 
a~ked whether the offcen of the Railwa?.~ had an authority to act against the 
rules in their discretion, the witness stated, "If the circumstiu~cts M, warrant, 
if he can justify hi9 action then hc can go beyond the rules. . . . . . . . . .But 
there i n  no written rule for this purpose". 

2.216 The Committee asked as to who took the decision in this caw to 
iq;nore the standing instructimn of the Railway Board, The Chairman, Rail. 
way Board suted that the decision ww taken by the Operating Headquarten 
ofthe U'eatem Railway in Bombay. They instructed the Divisional Superin- 
tendent. Kota that these were special circumstanccs and that hc could pcm~it 





been taken into account in the records of the station. Next day, that is on the 
27th January, the wagon was found placed in a siding a t  Varanasi instead 
of in the Goods shed and i t  was also noticed that the number of wagon had 
been altered and the destination changed as Chiheru. 'TIx unloading clerk 
issued a Memo to the Yard Foreman for placement ofthe wagon in the Goods 
Shed but it wasnever done. 'I'he matter was not investigated further, but three 
days later the wagon was despatched from f'aranasi to  Manduadih from where 
i t  went to hlughalsarai on 8 t h  February, 1965 arid reached Chiheru on 16th 
February, I 965. It  rcmairied unclaimed at Chihcru till 27th February, 1965 
when i t  was sent for unloading to Jullundur City, where i t  was found to  contain 
only 40 packages o f  cotton yarn cuttings, without any marks. 'l'he Railway 
Administration paid compensation claim3 amount& to over Rs. I lakh for 
the goods stolen from the  wagon. 

2.221 A criminal case registered by the Governmcnt Railway Police six 
months after the event, in August, r 965, is statcd to be still  untfcr in\.es;jgatir.n 
and the departmental enquiry ordered in February, 1966 a year after theft 
came to rio'ice, is statcd t o  be still  in progress (October, I 966). 

2.222 The Committee asked reasons for delay i n  registering thc crirnirlal 
case and in ordering a departmental enquiry. 'I'hc C: hairman, Railway 
Board stated, "'i'his is a thorougl~lg bad case .... . . . .. ...... t i n - c  was a conspiracy 
and the leader of this conspiracy was dismissed Guard 0 1 '  Llanapur Ili\.iaic.11. 
A lot of negligence has happened 111 th~s a s c " .  He, however, adttecl that 
as a result ofthe qecond theft ofa  similar naturc 111 .Ipril, 1967, certain people 
had been arrehteci and the stolen property hacl Ixen rccc)\,crcd f i c m  them. 
The first case was al\o being worked ttut. The witness statcd that in thc  f i r s t  
case, the \ragon was diverted t o  Chiheru. 111 thc second case i t  was dlvcrtcd 
to  Alwalpur. The people arc supposeti t o  be the samr; the brain behlnd both 
the cases 1s one and the same. B , t h  the c a w  ha \ e  k n  registered. 

2.223 He added, "So far a3 the first C;ISC w a s  conccmed, I might duo 
say that the staff was negligent in not regihterrng thc rase and was trying 
to ~ a l m  off the baby f'ro:n one scctlon to the  other, sayinp that the theft dtci 
not take place in Sfoghul Sarai but elsewhere and so on. The RPF has 
also been tackling this casc as  a m u l t  of the  enquiry, w e  haw already punished 
eight per&, and five a r t  under rhargcshaet fcx tcrnc~val from actvtcc. So, 
we are taking vr3 strong actinn a p i n q t  thew per~ple. I makc r w  bones about i t .  
This was a very bad case and a n u m k  of the staff got mixed up ilr this 
case and there has bun thcer neqltgerlcc". 

2.224 In  regard to thc rcrrreclial measures takcrl t c ,  avoid rccurrcncc of 
such thefts, the Railway Board in their note have statcd : 

This  theft a r m  out ofa criminal conspiraq in which sornc of thc rail\\.ay 
staff appear to be invc,!ved. 'I'herc is no defect in rules or arid if the 
staffhad rrdlowed thc correct ptc~edureh the fruition of this conti 

could kavc bben prevented. R r  yornl alcrtirig R.P.F. staff I C ~  



be vigilant to prevent such conspiracies and taking disciplinary 
action against those responsible for failure to follow the concct pro- 
cedure no other remedial action is possible. In addition, stress has 
been laid on quick follow up enquiries and investigations in such 
cases Y O  that the culprits can be brought to b ~ c k  and such crime 
may not be committed with impunity". 

2.225. The Committee regret to note that the M w r y s  h d  to 
pry compcasatioa of over cpnt lakh of rupees in this case due to thdt 
of the coptents of a wagon. It was only when a similar tbrrh w;r* 
committed a second time that the culprits d d  be broagbt to book. 
They feel that the occurrence of much cases not only leads to a less 
but also sJuakes the d d e n c e  of Railway users. The C b n d t f e  
expect the Railways to take deterrent action agaimst d1 those f d  
at riult to avoid the recurrence of such cases. 

.Worthern Railway-lnfructuour expmditr(re on lcasc of land f o r  Amr i t<ar  IVorksh+ 
Para j 1 , P a p  49-50 

2.226 In July,  1961, thc Railway .\d~rrinistration decided t o  lease lar:d 
rneasurinq 61,ooo sft., from thc hIur~ic.ipal Gmunitiee, Amritsar, fcir str&g 
thc raw-materials required for thc yroyr~seti manufacture of' I .or,o four -wh~led  
w,~gor!~aaltd joo Box typc \tfal;ol!s ir. Aniri tsar Wurkshrips. 11: Jar u a v ,  1562, 
i t  was ilccided that 500 of these four-whcelcd wagons wt,uld tx rnanufactlucd 
at Jagiullu-i. The land was acquired ih January, 1963 at armual rent of 
Ru. 3,840 and :r further ex~.xl~ciirurc of RI. I .6; l a k h  i n  yrt,\-iding roads, 
sidings iitld other structures t hercol, war i r ~ c u ~  rcci. 'l'hc land and the struc- 
tures w r c :  actudly utilised only f;,r stur iug a f tw itc~ns trt'm;iil~tenar)ce storcs 
(weighir,~ arxout 951 tons;\. 

" 2 2 7  111 N o \ w d ~ r ,  I ~ J ,  i t  \\ ,I\ dec~ded t o  nlanufazture only I z?  
four-whcelcci w.rgons at .4rnrit\rrr ntrd the rest at Jagruihri; but n t i  action k r a s  
takcsi t o  surluxder the liu~d. Instcad, the lease was cxtt~tded upto 3 1 s t  Sfarch, 
196j. 'I'hough it \\as fclt i r l  D ~ c c n l t ~ ~ ,  I C $ ~  that there was ~lcc-csit?. to 
cxtcrid the lea= i c y o x d  grst hiarch, 196j, the h ~ a l  decision t o  lclinqu~sh the 
la11c1 was taken cm.ly i n  Scptcmlxr, I 965, after a delay o f  g nmnths. 'I'he laud 
\rah c\.rutu,rl 1w)dcd over to tfic hfuniciyal Commit tec after i* fur-thcr 
delay o f  6 111 n~ths. 'I'he espcr~ditwc or1 riisnlilntlir~g the str ucturcs was about 
Sj. fj  t l~c~usand. l'hc infnlctucw csper~diturc inrurrcd t )I] the lease of land 
a t d  constnlc-t~on o f  sidit19 ,lstc., \\as Rs. 1 .41 l a b s .  

2.228 'I'lic Rail i~ay Adn~inistraticm stated ,Decemtxr, 1966:, that ~ h c n  
+ h e  decision to divert the rnarlufacture of a part of the order of f o u r - ~ ~ k l c d  
wagons Has taken, it \+as riot possible to diwrt  the materials already ordered 
for delivtry at Amritsar. It  was further stated that the land was also ~rquircd 
Tor srorin~ n,goo pin of wheclxts required in conucction with the Hagtrn uii 
ding programme of the R e h a y .  



2.229 I t  mly be stated that as the material was despatchcd"by the Eastern 
Railwa). i t  should have been possible to divert the snnlc to Jqadh1.i ~ E c r c  
they were actually required and, in any  case, the material was not stox cd on 
the leased lauil at  Amritsar. 'I'he qucstio~l o f  storagc of \I hei-lsc ts  was not 
take11 into account ei thcr at t lie time of  taking a dccision to  lcasc t hc  land or 
a t  the time of nc!u,il acquisition. The proposal 01'storirig them at Arn~iisar 
was made by the :\drninistration only ill Octobcl, 1963, that is long after the 
land was takcri  or^ lease, but did not find fav tw with the Raiii+;b!. Board. 



for want of other witable accommodation, unloaded irtside tkf: 
w ,rkshop area. l'heac cor>.struc:tior! materials uero eitl r;r rcquired 
1.0 1 x  issued for day-tt 4ay,pr.oductio11. rqui rcmet~. t>  [ in  1 1  t. (.asp of- 
BOX & some '0' type wagorlsj or  were required t o  Ilc handled for 
or~ward  despatch to Jagadhri ( i t 1  the  caw of' '0' type u.ap)r.s). 
T h c  Leased lapd beir?g situated about 700 yards from the main depot 
and workshop premises, it was considered more expedient L(I keep 
construction stores requiring frequerb-t hand1ir.g in  he main wrjrkshop 
area anrl t o  kecp stores requiring inf'r c q u e ~ t  handling 01) ihe I c a d  
larlcl. Ac.c.ordingIy, such of' thc rnaintcr~ance stores which required 
to be h; i !d l t~d  not s o  fl .cc~uerttl~, werc kept the lcasrti 'sod. Agai r~f t  
a nol.~li;lI stockitlg capacity of 1600 t o  I ~ o o  tr,Illies thc stores stc,cked 
in this arc;; wcrc oftht:  order of '  rooo to11nes i . ~ .  the uti1isai:cl. waS 
up11 I ;kboul 6( 1 %  of capaci I) . 

2 . ~ 3 . j  The Committee comoidcr that if plPnaiag brd been done in 
depth, there would not have been any occ~sloa to drrsticdly reduce 
the programme for the manufacture of four wheeled w a g o m s  in 
Amritur workshop from 1,- in rggx to 500 in 1962 IPd only 11t7 
in rg63, By proper plranlng, it s b d d  have been possible to obviate 
tbe i n k c  tuaus cqemdlturc of Rs. 1.48 lakhs bcud in tlLLbg a 
least rdditiasul l a d  frcun the Amritnrr MunkEprcI Committee rrrrd 
h prwidlng r o u i m ,  midipgs mad otber strPctutcr tbereom. 



GENERAL 

3. r Tht Clomdttee have not made ~ d o ~ ~ r ~ o b r a r v a t i c u ~ r  
in respect of some of tbe patqpphs of the Audit Report (Rail- 
ways), 1@7. They expect that the Railway Board will none the lerr 
take notC of the d j ~ ~ ~ r s i i m g  in the Committee a ~ d  take much action 
as is fmud neceosary. 

NEW DELHI; 
.4pil I 9, r 968 

Chaifra 30, 1890 (Saka' 

51. R. MASANI, 
Chairman, 

Publi; l lccounl~ Comtnittrc. 



APPENDIX I 

( R f .  Para No. I .  55 of the Rcportj 
Bxplanatory hotes on excesses over Voted Grants and Charged Appop~iations during 

I 965-66 (Para I I [Pages I 4- I 6) Audit Rpport Railwqs, I 9671 

General 

Only4 Voted Grants namely grants No. 2, j, 8 and 15  were exceeded 
duril~g the year 1965-66 and there was no excess under any of the 'Charged' 
Approd priations. As stated in the Audit Report itself, the excesses "are compa- 
ratively small ir, each case", k i n g  less than half of one per cent under Grants 
h. 5,8  and 1 5  and 2.8:'; undcr Grant No. 2 {~ide Annexure I) .  It has 
explained i n  detail tinder Grant h o .  2 that the excess occurred primarily due 
to adjustment made with the A.G.C.R.,  seve-ral months after the close of 
the yc-ir i .e.  in Juw,  1966 for a n  amount hiRhcr than anticipated. 

DB.ailed e~pl~inaticms, grant b y  qrant, arc furnished below :- 
I .  Excess of Rs. I 0,20,480 under (;ral:t St ). 2--~escn~c--Miscella- 

Iieous R-zilway Expcnhturc { I r l  rc1,ttion to the Vfwd  Final Chant of 
Rs. 3,63,64,000) --2.8 I %. 

a)  'I'his qrant, a? i ts  r~~lrnc si~nifies, covers cxpcn&turc on a multitude 
4 r f  itemli like Survey,, the Reseal-ch Degiyr-~ a1.d S ta~dards  Organisation which 
is attachcd t o ,  !jut n o t  part o f ,  the Liivistry arid other Central Establishmen15 
dc.ili:i# wi:h p rd ) l cm~ affh t i t .#  thc wc)rkipg of rhc Railways as a whole but 
lrot part of' the !tfiuist~ y -like the Railway Inspectoratc, the Cht ra l  Bureau 
of I.~vzitigation, rhc Railw,ly Liaison Officc arid the Staff Collegc at Barcda. 
the c ~ s t  of Statutory Audit t o  namc8 ortly a Set,. 

(b) 'I'trc cxecss of Rs. r o lakhs was o\.er the &la1 voted p a ~ t  o f  Rs. 363.64 
lakhs (inc1utlir.g a toke11 suppltnie!~tar-I* grant of Rs. onc thousand taken for 
obtai~~ing Parlianicr!tars approval for the clectrificatioxi of  a section o11 one of 
the Z ~ J T ~  Railwiys'i. Thc excess was, chieflv under 'M isc. EL\tablishments' 
a i d  t~:.curr~d h:crtuw, the debit raised by the rl.G.C.R, or1 account of the 
Railway$' share ofexpenditure ~elatir?g to the Central Bureau t r f  Investigation 
(trtticr than the cost of the Railway Section Ogi.crs which is borne directly 
by the R iilways) w.19 about Rs. 1 4  lakhs more than thc provision for this item 
of  Rr. 31 . 5 2  lakhs in the final alloinlent which was made on the basis of the 
R e v i d  Ettirnotcs furnished by the C.B.I. themselves, 

Thc original provision of Railways' sham of this expenditure advised by 
the C.B.I. (including the cost of R.S.Os which as explained abwi  s directly 
b )r nc by the  roil^ rip) Has Rt. 35.2 7 lakhs or excluding the cost o fR . s . 0~ .  
Rs, 31 .36 lakhs; the cwm~ondirrg revised tstimatc was Rs, 35.34 \&IS and 



due to the inability of the C.B.I. to aavise final estimates for the year at the end 
of the financial pear, the revised estimate of Rs. 35.34 lakhs war adopted for 
the purpose of final modification estimate8 which includecl a provision of Rs. 
31-52 lakhs for the expenditure on the C.B.I. excluding that for the R.S,Os. 
Incidentally, although the debit is normally adjustable tIwough thc Rcselw 
Bank of India, it was not adjusted before the Bank's books were closed towa~ds 
the end of April. I 966, but was raised only in June, I 966, for p ro f~~ t  ma adjust- 
ment in the year% accounts. 

.bothel. smal l excesh o f  R,. 80 thousands occurrcd becausc the adjust- 
ments under ".Miscellaneous Charges" in respect of eliniination o f  paise fr om 
the Provident Fund Accounts of the Railway employees was more f han ex- 
pected; this adjustment could not be assessed earlier with greater jl~c(.~sion 
as the amount had to be worked out with referencc to thc individual accounts 
of over one million railway employers subscribing to thc Railway I'rc,vidcnt 
Fur~d. 

As shown in rl~inesw-es I and I I .  tlic vst-as actual iy . cqti I 1r.p : ( - 1 1 - 
sa!ior~ i 4  Rs. 1 0 . ~ . + . 3 5 5  'after taking i r r t c ~  account c-ertain crrcuww~ ntliustn~t.~i~.\) 

jfblarion t f ,  the' \ .~trd y m ~ t  o f  Rs. ~ , G . ; , ~ ~ , o o o  or 2.8,;%. 

(b:i The excess was the r ~ s u l t  o f  heavier expcnditu~~r. i:i! on shop ancl slmi 
repairs on the  basis of the actual conditirm r ~ f  the s t c d c  takcn up for repairs 
towards the claw of the year and also the itrc-rcase in  p r i c m  niaterials which 
cfiuld not lx precisely a+scssed even towards ~ l t e  close of the )'car (28 Iakl~s,, 
(iij hea\kr cxpcrditurc ( n stores for tltc r q a i r  arid ~naintmanc.~ (11 '  Elcc~iric.al 
a rd  Signal and Tclc-Communicatifin aswt5 due t o  more stclres I.)cing uwd t o  
make up train lighting tlcfici~ncies, increase in the price,. of the rnatcrials and 
heavier receipts than expected of iertain materials i ( , ~ i ~ r d s  t1.c (.It FC of the 



year (20 lakhs), and (ii i)  the aggreagate r d  fluctuations in adjustments t o  the 
stock adjustment account in respect of differences discovered in the course 
of verification of stock, revision of prices o f  materials etc. ( 7  lakhs). A small 
txcesq of Rs. 4 lakhs each also occurred on account of (i j Increased cxpendi- 
ture on repairs to icrvice and residential I~uildings, hridges etc., ( i i j  supply of 
certain materials indented for 1966-67 but received during the year contrary 
to expectat ions, and (iii) more expenditure, actually incurred for the  re-(,pen- 
irig of' a line tfarnagcd in t h e  Septcmher 1465 hostilitic\. 

The almve excesses wcrc partly offset I)y savings resulting from less en- 
psgerncnt of tamporary labour and non-operation of certain posts ;; lakh: ) .  

(c;  A s  shown in  Annexurcs 'I '  anti ' I I ' ,  the excess actually requiring 
tcgularisation is Rs. 6G,7~,13!) (after taking into account certain erroneous 
arijustmcnts) i l l   lati ti on to t l ~ e  \.otecl grant of Rs. !,78,7i,1.+,000 o r  0.37%. 

I I 1. EXWA of K\.  f 1 , 4  H,6 1 6 urlrier (;rant S r,. 8-Re\-enuc-\Irorking 
Exl)cn~c-s-(J~~crat '~t~ otl er  than stafTmri fuel 'in relat'on to the 
\ otcd final grant of Rs. 34,31 ,oC,ooo,-0.2 4%. 



(c) After including the amount of misclassifications indicated in Anncxur c 
I and 11, the excess actually works out to Rs. 9,55653 in relation to the voted 
grant of Rs. 34.31,08,000 or 0.28%. 

IV. Exccss o f  Rs. 80,31,640 under Grant No. r g-Open Linc Works- 
Capital, Depreciation Reserve Eund and Development Fund (in 
relation to the Voted Final Grant of Rs. 5,33,82,3g,oo0)-0*14%. 

(a) l his grant covcrs (i) Expenditure charged to capital on additions to Rail- 
way assets like Rolling Stock, Machinery and Works and on transactions under 
Stores, Manufacture and Mi:ccllaneous Advances (Suspense), (ii) Expenditure 
charged to the Depreciation Rc3rn.e Fund on the replacement of such assets, 
and [i i i)  Fxpenditurc charged to the  l)c\ elopment & und on arnenitia for passen- 
gms and other railwa? users, staff welfare works, incrodirig ths c o s t  df 

quart ers for class 111 and Class I \ '  staff cc,sting al,ovr Rs. 2 5 , ~ ~  each and 
u~remunerative operating improvements costing Inore t h a n  Rs. threc lakhs 
each. 

(b) The net excess of Rs. 80 lakhs occurrcd on the Ckntral (48 lakhs l .  
the Eastern (35 lakhs,!, the Northern (2 1 lakhs r ,  the North Eatern i.12 l a k h ~ ' ~ ,  
the Northeast Frontier (43 lakhs), and !he \Vestelm (73 lakhs) Railways and 
the  D.L.\I7. (pq lakhs) : this was partly o f k t  by sa\ ~ n g s  under the Southcrt~ 
(49 lakhs), the South Eastern 166 lakhs: Railways lxsidc5 t h r  C.L.11'. (8 1 

lakhs' and the I.C.F. (84 lakh$!. 
(cr The detailed heads of grants under which the excess occurred wx8 

"Stores Suspense" 4'65 Iakhs), 3lanufacturc Suspcnsc (43 lakhs I ,  Rolling S l w k  
(27 lakhsi and ot ber Works (12 lakhs') and was partly r,ffsct by savings under 
3Il~cellaneous ;Icivanrcs ,j j lakhsl and Dwelc pmcnt k u r d  \Vorks ( t 4 lakhq~, 

id '  S t o m  Surpmc: 'I'he excess of' Rs. 65 lakhs under Stores Su~pcnsr 
waschiefly cm account of miwe materials being rcturncd from tL'orks and M h r k -  
shops to Stock towards the closc of the year (82 lakhg) [Xorthenl (48 laktls:, 
Western ( I < )  lakhs) anc.1 X o r t h ~ t  F,cmticr 115 lakhsj] and Auctuatiorts i n  
issues adjusted w~thin the grant (28 lakhs), [Vb'estcrn lakhu'l, C.L.W. 
(25 lakhsj, Nort hcast E rontlcr (22 lakhs) ; partly rc;riuccd b y  No1 thern :63 
lakhs and Integral Coach Pactor). (6 lakhsj]. 'I'hcx cxcc~wu wcrc partly rlffwt 
by savinp on account of fluctuations in the adjustments uncier the head 
"Stock Adjustment Account" on the \Teatern Railway (go laktls) and in rm- 
pect c.jf adjustment rrf materials and debits thercfor (q Iakbs) [Chittaranjan 
Locomotive \+'orb (75 lakhs) and Intcgra\ (ioach fiactcry (41 lakhs); p.trtiy 
offset by increase under Northern (30 lakhq) and South Eastern (37 lakha,]. 
The balance of t  be excess war the aggregate of minor variat i one undcr manu- 
factured materials received for stock ctc. ( 1 4  lakh,).  

The cxaess of Rs. 43 lakhr under '.Manufacture Su?lycnw' war chic@ 
on account ofadjustment of heavy debitsfor custom du ty rcccivcd towards the 
cli:at of the year (67 Inkhsj[D.L.W. ( I  14 laM. j and I.C.F. (-47 lakhs)] 



manufactured stores sent for Stock on the Northern Railway being less than 
expected (36 lakhs). Thcsc excesses were partly offset by savings rcsul tin 
from fluctuations in issues to works ctc. within the grant (28 lalrhsj, [C.L.W. 
( I  7 lakhs), South Eastern (g lakhs), I.C.F. (2 lakhs)] and under drawal 
ofmaterialsfor manufacture ( 20  lakhs), [Western ( I  2 lakhs), C.L.W. ( I  I lakbs) 
and South Eastern (7 lakhs); partly offset by Northern (ro lakhs)] and more 
materials returned to storcs from shops towards tbe close of the year 
( 1 4  iakhs). 

The excess of Ps. 27 lakhs under 'Rolling Stock' was chiefly attributable 
t o  the Railway Board's hulk orders for the purchase of rolling stock and cccur- 
red owing to accclerated delivery of wheel sets and other component partS 
(r,o7 lakhs); partly reduced by less production of rolling stock '(25 labs), 
re\kion in allotment of stock (22  iakhs; , non-adjustment of certain payments 
made out of A.I.1). Loans ( 2 0  lakhs; and ~zon-receipt of certain debits for cus- 
toms duty (6 lakhsj. 

The cxcos of Rs. 1 2  lakhs under '\t*orks' was the aggregate of minor 
variations resulting from proglcss of works depending inirr--da on receipt 
of materials etc. 

' 1 % ~  saving of Rs. 53 lakhs under the 3lixellancous Advances--Capital 
wap, due chefly t o  :- 

t i ;  hs debits adjusted uncle~ this head for the cost of imported steel, 
m freight ctc., owing t o  the shipments and pavments bcmg aderred 
beyond the financid year contrary t o  expectaticm , I  I I 1akhs;- 
&stern Railway. 

; i i )  Leas ticbits adjusted uniler this ticad f tw imported materials etc. 
(2 I lakhs; .-4kntral Railwa).. . 

i i t i ,  Lcss Raw material issued for fabric-ation, towards the clrw of the 
year than expcctcct ( 1 0  1akhs)-South Eastern Railw.ay. 

' r b e  savings were partly offxt by  excesses on acccmnt of :- 

( a ,  More debits placed under Suspense for cost of imported materials, 
indigenous ~vlxcls, wagom and sleepers etc.. and customs duty, 
sea freight ctc. (39 1akhs)-Eastern Railway. 

(b) Debits relating to paynents made by High Cornmissinner, London 
not being clcarcd to 6x11 i m d u  for want of full partictdan (23 
1akhs)-Eastcm Railway. 

( C )  More  i ~ ~ t 1 6  of s to re  for fabrication etc. towards thc close of the )%ar 

(16  lakhs)--Eastern Railway. 

(d) Aggrcgnte of minor variations ( I  I lakhs). 



'The saving of Rs. 14 lakhs under Development Fund wae the rcsult 
of minor variations in the progress of work depending on the receipt of 
materials and debits therefor. 

.4s shown in Anncxures 'I' and '11' the excess actually requiring regula- 
risatiun is Rs. 77,85,167 (after taking into account certain erroneous acljust- 
ments) and is only o *  15% of the Voted Grant ofRs. 5,33,82,39,000. 

This has bee11 seen by Audit. 

;K. S. :I. Padmanabhan) 
Director, . ~ C C O U ~ ~ S ,  

Railway Board. 
3-6-1967. 



A.N,VE.YC 'RE i 

Sr. No. and .hJarnc ol(;ra!it 0 i 1  r a t  S i 1 1 . r  Firl;rl ()rant Exir~iciiturr F.xcc.ss Real ?;age of sage of r e d  
No. (;rant Excess Excess e x m s  (Col . . r t i  (GI .  7 8 to Col. 5 )  

illto account to Col. 5 )  
misclwifi- 

cations 



Grant No. 2-Reomus-Miscclloneow Expenditure 

S1, No. Particular. Amount 
Rs. 

I Excess shown in the Appropriation Accounts , . 10,20,480 
Add :- 

Expenditure relating to grant 2 booked under grant 16 I 3,875 
Real excess to bc regulariscd by Parliament r & 2 10,34,355 

Grant N o .  5-Rmmuc- Working Expmws Rspm'rs and 
Mointmnrt 

I Excess shown in thc Appropriation Accounts , . 65,13,624 

2 (a) Add :- 

Expenditure relating to grant 5 booked wder grant I j 3,21,236 
{Rs. 2,97,239'' and grant 13 (Rs. 24,000' . 

(h) Dcduct :- 

Expenditure relating to grant 8 &. 14,2 $3 , ~ r a n t  <j I ,60,724 
I,Rs. j,MO',grant 1 0  [Rs. 56,348 . ~ r i t r r t  1:3;?5,735 , 
grant r 5 1.Rs. 6,423) and d q m s t b  (Rs. 500; h m k d  
under grant 5. 

Real excess t c ,  br rcgularisec! by Parliarncnt I 2 + (a)-- 66,;4,139 
2(b;. 

Grad No. 8 -Rrrtnut- Working Exptn~cs-  - 0pc.rarion olhm 
r hon .t tqf d Jut 1 

t F;xccirtr shown in Apprctpriaticln Ac~ot~n ts  . . 848,616 

2 (a) Add :- 

Expenditurt relating ttr Grant 8 hook& under grant 5 1,35,749 
(Rs. r4,278,, grant 6 (Rs. 12,4691 and grant y 
(Rs. I ,og,ooz j . 

(b) Deduct :- 

bpcnciiture relating to  grant 4 booked under grant H . 18,712 



Grant No. r 5-Open Line W o r k A a p i t a l ,  Depreciation 
Reserve Fund and Development Fund: 

x Esrccss shown in Appropriation Accounts . * 80~31,640 

2 (a) Deduct :- 
Expenditure relating to grant 5 booked, under grant t 5 2,97,23g 

(b) Add :- 
Expenditure relating to grant 15 I>oc~ked under p a n t  5 50,766 

(Ks. 6,423) and grant t3 (Rs. 44,343) 
Real excess t o  bc regularised 1)). Parliament 1-2 (a) +77,85. I 67 

2 (1) j . 



(Ref. Para No. 1.78 of the Report) 

(Amount in Inkha of t u p a )  

Dare of h u n t  of Remarlo 
Name of the wotk commencement unsonctiond 

of the work expenditure 

2. Electrification or Igarpuri-Bl~usawd Ifarch.  1361 1 3 i . 7 2  Rs. 106.94 since ~ r -  
S e c ~ ~ o n .  regularismi. 

3. Bczwada-Ycrup.ilo)nm Doubling . February, 1961 6.52 Sirire rcgu lar i~d .  

4. r)ahl&d-Khanunarilcth Doubling . Scpccnhcr, 1x1 6.34  Do. 

8. & M a n  .M&-Bheraghat Doubling . .lugusi, 196 1 34.93 Do 

9. Salicllauka Road-Bohanr Doubling . 55.1rc h ,  19G2 W . i 5  Do. 

13. Jabalpw-.kbrtnl hu l l rug  . , July, 1962 8o.U I k r .  



Name ef the work Date ef Amount of Remrrb 
commmcemen t ununctioned 
of the work expenditure 

1 .  Additions and alterationr to Yard faci- Sctp., 1957 82-40 btimate under 
litim hDTP and Tala .  Board'. sanction. 

S.E. R l y . ' ~  letter 
No. AC/Y2i.4DTPi 
Tata dated 3 - 5 -  
1967. 

2.  New Rail Link to IIddia Port . March, 191~3 265.19 Sincr rcqrrlariscd. 



Central Railway 



Madanmahal-Bharaghat C)~ubl i~g . Jlnulry, I S 3  17.35 Rs.6.39rince rcgula- 
r i d  Balance to be . . reeJari~ed tbcougb C~mplction Repofi. 

HPbibgyl*qi-Miwrsd I)oubling . . XovtnrkQ, 18.49 Sinw regularid. 
1962 

Rrlaying I ~ ~ w c c n  1,skabarar-GKP Smember, 10.05 tirtimate uridcr \*ti- 
1 960 fication in b a r d ' s  

OW, (Wti  File 
No. 67, W-6 R\VT/ 
G4). 

Propmd .53 bnl IInsp~tal at BSP . junr, 192 1-66 Rc\.sscd F-%t;m~r IS 
undm pmparat ion. 

CXR k w t v n  !lajar trqarh ant! Iiindol Febauarv, IY(;3 1-87 Chmplct icul Report 
Rmd. trndrr prqma- 

llW. 



Bath eurrrir Railway-(md.) 

9. Domestic rater rupplp at CKP . . Korzrnk, 3.31 R e v M  estimate 
1957 undn prqzorat ion. 

10. .-\ugrncntation of water supply at JSC; March, 1961 2.86 Since ~.gulariwd. 

1 1 .  Providing working iacil i t  ies for coa- Much, 196 1 1-29 Since regularistd. 
ching r&eb at Tata. 

12. Proposrd 200 Units Typc 1 Qn. for june, IN2 3.19 Do. 
csstntial staff at BhlDhI. 

13. Track renewals of i 5  lb. rails in woo- March, 1963 4.96 Since q ~ ~ l a r i s e d .  
dm slrepcrs from mile 189-300 to 
2 10-526 betwten Onlajim. BhfDM. 

14. Thmitqti renmds of rails with W R  March, 1963 10.15 Sincr rrgularird. 
wddcd pne l  of 5 x 42 on existing 
IRS slrepers from mile 162.27 to 
167.33 l ~ t w t t n  MN-RND. 



P w ! ~ ~ N s  of unsanc~iancd~~nditurc m i n i n g  to d c  firidprim to Is1 April. 1963 pmding r~pul&h 
on 15-10-1966 

(Amount in Iakhr of-) 

Particulars of items Month in which Total R r m v b  
the umanctioned amount 

expend i t use held under 
hrrt inarrrrd ol jcction 

I .  House tax claimed by Lonawala I93 l 2.09 Appeal d e r d  to 
Municipality from 1931. Supreme W t  (mi1 File No. 

PX1/1462-TX/ 171 
18 . 



- A?P%NmXrn- 
(Ref. ParaNo. 2.200fthcRcport) 

Month- 
April '63 . 
M a y ' 6 3  . 
June '63 . 
July '63 . 
August '63 . 
September '63 
October '63 . 
November '63 
December '63 
January '64 
February '64 
March '64 . 
April '64 . 
May '64 . 
June '64 . 
July '64 . 
August '64 . 
Stptmnbcr '64 
October '64 . 
No\.ernber '64 
December- '6.4 
Jariua~y '65 
February '65 
.March '65 . 
April '65 . 
May '65 . 
June "5 . 
July '65 . 
August '65 . 
?kptembcr '65 
( h o l m  '65 . 
N o v m k r  '65 
I>ccrmber '65 
January 'G6 
Fchruaq '66 
March '66 . 



(Ref. Para KO. 2.20 of the Report) 
S & d m n t  showing the outturn of Aluminium Bronze FtCtings 

- ---- 
.Sl. Xo. Dacription Quantity manufarturd year-wise 'Total 

1%; 1% 
'L'pto 
March 

Yorr : - Fi~r puqwwc or . \uri~t para, tc~tal c)urtcmt ( 1 1  B.IW,.3;2 t i t l ~ n ~  .Innm.w- I \ -  
lmr m l v  I m l  tilkcn \r4l1cl1 r x r l t i c h  r l ~ c  iwtturn ant1 t i c y a r r t i  r ~ d c  f w h m  
Novanhrr. 1%1. 



(Bef. Para No. 2.20 of the Report) 

Stutrmml showing rrjsclion of Altmrinivm Bronze Fittings 

Drawing Drscription Totrl Rejrc-  selli in^ Total Wt. per Total No. 
So.  cutturn I ions pricc \.aluc of fitting of rejjcr~rd 

from F' rrjccted cutingta 
Nov., '62 tmg castings 
to Mar. 

'66 (Rs. 1 (Rs.) (Kg.) (Kg.) 

1120 Catenary Endinq Clamp 17,779 11.641' 18-21) 212,467 -585 6,810.57 



(Rcf. Para No. 2 a 4 3  of the Report) 

Grrespmdence exchanged between the Ministry of Railways (Railway Board). 
Ministry of Works, Housing & Supply and the India Supply Mission. 

GOVERNUENT OF INDIA 
MINISTRY OF RAILU'AYS 

(RAILWAY BOARD) 
.NO. 62/747/33,'Track ,!;LLI Ddhi, dOtCd 30/3 I -8-62 . 
The Director, 
India Supply llission, 
2 536, hfawd~wsets Avenue, 
JVashington 8 I3.C:. , 
U.S.A. 
Sir, 
SUBJECT : lnijmliotl arrengmrnt , , for  70,cmo M r / r l r  tom ordmd en M/s. 
.............. .for .rtlpp!y from (:onnda. 

2 .  ;IT 110 a i ~ . m g e n ~ ~ n t  is availal,lc u.ith the hf ~ n i \ t n .  of F\ 'orb.  Himsing 
anti S~ ipp lv  f i ~ r  ~nspection in Gnatla, and ar t h m  r.uis w i I I  have to bc 
irupcctcti b\ arl indrgcndcnt C)rbanisatictn in Can,tc!a. ~t 1s sugyestrd t h t  
!.ou may plra \ r  nl;ikc neccssn? arrangenxrrts f c ~  thc lrlqprctlcrl: of thae 
rails by an a g w q  of repute at a cornpctith e ratt it, car lv ,u pfisible. 

You arc rcqucstcd to please take expeditious action in the matter and 
ad\ ise thc I k ~ d  as early as possible. 

Youn faithfully, 
&Sd. R. C. CHETW 

Qv. Piwtm (Track), RJY. Bwrd. 
Chpy Forwardtd to Slvi R . N. Sarma, Dy. Director General (lrupccti~n)~ 

Officc uf thc 1l.C.S. 8: D.. Parliament Street, New Delhi, Tot inftumatiua. 



NO. 16(.) REFERENCE RAILWAY BOARD'S LETTER NO. 
62/747/33/TR4CK(-) PRESUME CONTRACT FOR DINSPECTION 
OF RAILS ORDERD ON FTNALISED ( - 1  ADVISE FOREIGN EX- 
CHANGE INVOLVED TOWARDS INSPECTION CHARGES(.) 

(Not t o  be cablei) 

Gqq forwarded in confirmation ttr : 

I~ircctot, India Supply h k n ,  2536, Xiassachusscts Avcnu ,  \Isahin- 
gton, 8 J X ,  U.S.A. Tor information and ncccssary action. 

M. R. C. C H E W  
&. Diru&w,'TrOr;t, Roilrclsy Board. 

&py d Wfqrm No. ED/INS:+w dated 14tb Scpternlxr, 1962 

from 1.83f., Wprhulgton. 



GOVERNWENT OF INVIA 
hlIN IS'I'RY OF RAILWAYS 

(RA~LNAY BOARD) 

'I'hc Ilircctor Ccncral, Supplies and  I)isposals, 
Patliamcnt Strcer , 
jVtw Drlhi. 

(FOR ATI'EN'I'ION O F  SHKI R. N. SARAIA) 

Refertnrt : Advance letter of Acccptcncc . 62 747 i33,Ttack 
chtcd 2 5-8-62, placed on Slessrs hperjay h i v a l e  Ltd. 

An order was placed on 3li.ssrs.. ............... rldc Advance lcttcr of acct- 
ytanct: quotccl ahovc (copy cnclosedj fctr supply from 3Imsrs.. ................... 
c t f '  70,twr) A[. tons o f  I 0.5 11)s. Section Rails (52 Kg). As there \ t a  no anan- 
Rcmrnt i v i t t r  your (hpnisat ior i  fttr inspection of  such material in Canada, 
the  IS.., Washington waq askcd lo i n v ~ t r  quotation from the Indepen- 
dent I n s ~ ~ c t i c m  0rgani.utiorr and  finalkc the inspection r)f thmt rails at a 
('orrrpctiti\.c rirtc. Ffc has since info.rrncd that he: i h  ~tnaldc to arrange the 
irrspct-tion. I '  Railway .Atit-ixr tc t hc High C'A~nrn~isskn of India 
I r r i r i  t i  I s  ~ r q ~ ~ r s t c d  si~nuftanrously t o  firrtl (but if 'tnw-sigtlt; 
i r u j x c ~ i c , ~ ~  o f  thrsc- rails can 1)c ~micr raken  by hi111. it'(: have since rca i \cc j  
intilni\tion f ; u m  kin, t t u 1  he car1 carry nut t h r  mrr-sight insprctitrn of rails 
untlcr his 0 \ \ ~  arl ilngcrrwnr. H u t  in sirw of thr rrfi~siil no\\ rrc~ivt-c! from 
I.S. A ¶ .  , I\'il.;hir1~*<111, arrangrrncnt t r f '  wtrs ight  inspect icm by the Rail\\,a)- 
Ad\.i(icr 1% 111 I)c of rro help l o  us. 

3. '11~ tirw sets of tcrnplates of the uection of rails sent by 
hlrssr, ......... ..to thc h a r d  through limns . . . . , . . . . . . . w  ere mt torht &, 
I)ircetr,s of Inspri tion, Bhilai 1): !r)i1 uMfcs ytmr I t t t t r  No. I.C.-I irq-s%~ 
dt. I I - c & .  ' I  h.ivc : t~ncc httrl rcturnci! h\ Shri (1. $1. ,-ti, 
1)v. 1)ircctor r r L  1ri.rpclct ioli >let. , Bi\i14tr duly apyrwed under hit 17.0. 
Icttel- &. R '1'ct.h. ~,'.28zo 01' r 3-yfh. Arrangcnicnts arc k i n g  made to 
return both 11~cw ti-n~platcs to thc' f i l m  fibs firrthrr action. 



1g6a.  You ore, thcrehrc, rquerrtcd to make arrangements immediately so 
that your Inspector may be in Canada before they start rolling. 

Sd. 
R. h4. SAMBAMOORTHI 
Joint Dimtor (Track) my. Bd. 

.No. 62 747/33,'Tratk. New Dclhi, dufrd the I 71h &pkmbet, I 962. 

C opy to the Ministry of Works, Housing ind Supply, New Delhi (for 
attention of Shri D. Ku~narj with a request t o  arrange the inspection of rails 
in Canada as requested above. 

A copy of  the Advance Letter of arceptar~re refrrred to above, is enclosed 
for information. 

INDPURMIS 
WASHINGTON 

PII- I 5'25: ,'62 RAILWAY BOAKIYS CONTRACT STEEL I RAIIS 
ON!... . . . . . . . . . ( .) CABLE 1OLLC)WlXG INFC)KBIA'IYON(I j bWE:'I'HElt 
bf ISSION CAN FURNISH NAMES OF RELl ABLE: COhiMERCIAL 
INSPECI'ION AGENCIES IN USA OR CANAIIA AND RATE OF 
INSPECTION CHARGES LEVIEI) BY SUCH AGENCIES (1Ij ES'TI- 
?&\TED TOTAL INSPECTION. 



'India Supply Mission 
2 536 Massachusetts Avenue N.W. 
Waahington 8 D.C. 

No. D/INS/4 2 2 Datd the 3rd October, I 962. 

Plcasc refer to your  cable No. PII-r5(25)/6r dated the 1st October, 
1962, asking ns to  issue tender enquiry for in~pection of the rails ordcred 
by thc Railway h r d  with h1:s. . . . . . . . . .Canada. 

2. At present thcrc is only one copy available with us of IRSS Serial 
No. T- 12 -60 and I haw sent a cable today, requesting for additional copies 
of relevant specifications and  also details of independent metallurgical a n d  
chemical tests which a re  partirularly to bc carried out by the inspecting 
Srms, kforr :  tvc can go oat with the enquiry. 

g. I may,  hu\r.cver, bring t o  the noticc of the Jlinistry certain facts for 
thcir consiclerariori in  rcqpcct of ISXI undertaking this work. Our  past 
cxpcricncc rtgari!ing corrtrr~rrcial irlspection of Railwa) Bcrard's material 
has not k e n  very happy anti \ tc have in mind a specific case of the riiiluav 
slerpers whci.c, i f  ~ h c  &,arc! had dcprltecl their own inspectc>ro. e \r o ~ i d  not 
have t>ccn irivol~c.cl' iri a situ,stion \\ hic h tla, since devclopcc! a n d  over \! hich 
we could nor havr full control. Tutce More tha t ,  in 1957 and earlp r 959. we 
arrangcd for thr ir1sptc.t ion of rails supplied by 51 's.. . . . . . . and  u~illsed the 
srrvicrn o f  a c~~mitnrrci,rl inspection timl \t.hich is rtputed ro be ,he larger  
and lxst  ~n t h c .  l)uginc?is, but still thcrc have k c n  subsequent complainrs 
from the K,rilwavs that all t s a s  n r b t  t o  thcir satisfaction. 

Q. 'rhc Mnis t ry  I S  a l r tady aware that 1 S h I . h ~  no tiepartmental m a n g r -  
ments for inspcctirm ard t h a t  the Ministry had ~ n l o n l m i  the h i u a )  am$ 
that i t  was not for the ISM to  arrange inspection either departmentally 
or through m y  c o m m r r c ~ a i  agency. They werc further advised that names 
of suitable cornr~~crcial inspectim agencies may be asccrtainrd franl the IShf. 
Washington but th-  ISAf woulci not undenakc any rrsponsibility for the 
acts of ornisbi~u 0 1 .  (.o~nrnission on the part  of such a~enc ic s  [&linistr?; of 
WH&S Iettrr Yo. 1'11- I 3(1):61 dated the 2 7 rh >larch r 961 refers]. The 
ISM has alreadb for\\.ardcd a list of inspecting agencies to the Railway 
Board. In  thr ~ ~ Y C I I I  c a w ,  it should habe been ptwibie for the Railway 
Board to invitc trncicrs for inspection of thcsc r i i s  and place the contract 
thcmsclvca. 1 1 1  h c l ,  thcy are in a \-cry adrantapus position to deal direct 
with thc insprtting ~gvnc.ics, in giving clarification about the specifications, 
requited t a r s  o r  o t h c ~  rrlatters they consictct p r o p  for correct supply of the 
mortrriale. Routing irispcczicm enqui ry through IShl and thncby involving 
triangular rorrcspondct1c.c and consequential clclay docs not appear to be 
oeccrsary or ildvimble. 'I'he IShf would have txe~i very gldd to help the 



Railway b a r d  to arrange for imptcdon if some departmental inspectors. 
had k e n  attached to this office. In this connection, I would like to invite 
attention to letter No. RA/STEEL/RAILS/CANADA dated. the rnth 
September, 1962, fi om Shir P. C. Kapoor, Rail\va) Adviser to the High 
Cornrnissionrr fol India, London, (Copy attached) regarding this rnaiter. 
I t  will hc clear from this letter that the Railway Board arc not satisfied with 
the inspection done in the past and hc has suggested that i t  would be advisable 
to arlange for the services of Canadian Railways for inspection of thc rails. 
Shri Kapoor has also mentioned that a Dy. Railway Adviser would tx 
visiting Canada off and on to generally supervise thtbe inspections. It is 
clear from this that the Railway Board are anxious about proper inspection 
of these rails and are prepared to incur tho c w s t  in the repeated visits of thc 
D\-. Railway .Mviser from London to Canada. 

5. I \wclld, therefore, strongly urgc for consideration of the Ifinistry 
that the ISM should not be asked to arrange for conmcrcial inspcction, but 
instead the work may Ile taken over by the Railway Hoard who may, if necc- 
ssary, either depute their o\%m inspector or uli tile loan of an inspecting 
officer from thr  I>GS&D. 

\\'irh regards, 
Yours sin(-crcl y, 

sd, 
V. Y. AG.AK\VAL 

Shri B. D. Kumar, 
Deputy Secretary, 
Ministry of 'Cl'HbS, 
.h Dclhi. 



ANNEXURE VII 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

S V B J F ~  : Placing o f  rontract b)l India Supply Mirsion, Uhrhinglon, on LAc 
bas;$ of ticgotiation carried out by iht  Minis try  of Railways from 
India . 

They ilrr fur~h , . r  ~w~urstc- t l  t o  i w l *  nvccssary irr.rtl.irctions t o  India 
Supply ,\Ii$sic-tr, \ \ ' , L s ~ ~ I ; L : I ( I I I ,  101. I h r  ~ w ! . w t ~ t  o r d ~ r  on hf 3. . . . . . . , C.S.A. 

Stl'-{M. 31. CFIATTERJEE), 
Joint IItrc-c lor, R!v. Slnrrs ;Dro.),  Riy. Bwrd. 

End. : Onc 

To 
The hfinirtry of \ V O I ~ ,  1Iousi::g and Supply, New Dclhi-I. 

8 - 4  t s.168 



Copy of India Supply hlissior, Washingtoll., letter Nv. 'I'R 5559, dated 
3-2- I 96 1 ,  addressed to Railway &)a1 d. 

Subject : Indian Railways Globlml ~e\-elopmcnt-cum-~~~~cr~~i~-~mc~l t pro- 
gramme: No. G.P. 2o(Dev) 1960-GI POMW 0p:iated Tie .-. 1 ampcrs. 

Please refer to your letter ho. 6r/RS(D)363/ng, dated 24th January, 
I g6 1 , addressed to -, with a cc py to us encl~~ii t ig  an advancc 
letter of acceptance of tender issucd by you to hf'5. 
Before we take any action to issue a formal contract y u i ~  will haw to send 
us a draft form11 colitract and also get specific authorisaticr, from lhe 
hfinistt-y of PY.Y. & S. or  an cd!iccr of thc I.S.31. to sic71 thc for - id  contract. 
Under the vrescnt delegation of powe~s  purchasc (.fficcrs in I.S.>I, arc authoris- 
ed to s i g n  only contracts in resDect of purchases made b y  rhctn. 'I'hey can- 
not sign contracts in  respect of tenders invited in lnclia, ~ ~ c g o t i a r i o ~ ~ s  corr- 
cfucted in India and advancc acceptance issued i r ~  11idin. \I hcncvcr an  
officer of the I.S.M. siyrls a contract on behalf oftht. I'rr.rdcrit hc acccptr 
responsibiilty for the proprietor y of rhc ccwtract. I n  r his cnsc ) ou would rim- 
cede that thcre at c no tncans by which he can so satisf! hirnvl f 1~ fore he sign8 
the contrzct. I n  siqnmq a cc~ntract of  this  naturc I.S.11. \rcl\lltl 1 ~ '  rncrely 
siguing a documwt wilttout acceptinq any resp ui~ibilrt?.  'I hi> is IH,I nmlly 
not conmnplatcd in the purchase procedure. M'c arc wpm atc.1:. H.I I I  itig to 
the hluli~tr). of R.13. & S. qivinq our comments on this. Brf( I C  \rr  arglr the 
draft  fvrmal colttract wc would require specific tr~cler\ t r f  rhc h I l r l~>r ly  c f 
M .H. 8; S. authorisinq us to siqn such a con1 rac r . 7 1,r R;,i'\, I?( :lrLi ts 
requcstcd t o  kindly rcfir this matic1 t o  hliirl<tr! ( , 1  11 H.&S. 



Government r f Inriia 
hflnistry of Works, Hmsit g and S L ~ ~ J I ~  

No. PI1-13(1 ) / t i [  Ncw ik lh; ,  the 27 M rch, 1961. 

Su6joct : Placing of Contract by India Supply \fission, Washington 
on  thc Insis of negotiations carried out LJ. the h l in i s tn  of 
R;ii!\va),s from India. 

'l'hc ~~nclc:rsil;ilrcl is dircctcd to rcfer t o  thc: 31 inistq ol Rai1u.a: s (Rail- 
way 130itrcl;~ Ofiicr .\lentorandurn KO. 6 1 ,RSl,r):, 363 29, darcd the 28th 
Fctrru;ir!., I !Nil,  on the above sut$xt and to statc that the matter has &en 
m-cxamirlrd vet-?- rilrcfi~ll!. ant1 i t  hils txcn clrc icled that iir future \\-here 
ttndcn an. cnllcc! for by thc \linistr) of Railways and.or advance ..I Ts. 
are inuccl by t tmn ,  rhc forn~al  contract should dsr, bc j h c e d  11). them 
instc;lfl of' thcir arkillt; thc. I.S. > I .  or the I.S.D. to issue the for111a1 .-I 
I n  thc the. IS11 and the IS31 have txcn placing frmnal contracts aqainst 
tcntlcrs c;il ICY! fi)r t,). tht. Railtvay b a r d  iind aifvarlcc :I Ts issued 1,). them 
I N I ~  i t  h;is Iwrn f ; ,~~n t i  t h ~ t  such 3 p r w c d i ~ r c  has lccl t o  ctw~plicatiorrs anti 
diliitiorl 01 rcsj)c,rlsihilit!. :lccortiingl?, in futurc I.S.D. and I.S.11. \\.ill 
not ~.ESIIC ~ O I - I I I ; ! ~  ;\. '1's ;rgninst tcnrlcn called for I )?  thc h l in i s tn  of Railun! s 
(R;l;ltva! ISo;ir,l . 'I tlc,rc- tvould, ho\\.t \ rr, 1 ~ .  no cA?jt.ct iori t o  thc. wn.ict ?j 

of ISl), I S\1 I X I ~ I S  I t t i :  , s t d  for arrar~ging h i 1  11.t nts. j :i? TI cnt a114 ir~qwctit,n. 
Tt rn:1?, f~lr t f i r r  I,(-. riotcxl th.it IS11 h ~ s  no dryurt~trcnta! a.rarrgcmrrrts c ~ r  
ins~:rcctioil ; r r l c l  i t  \\,o~llcl. thcrrforr., not tx ~ I I S I ~ > I C  iOr t lrt  11- to  arr.illit. ii:>- 

Iw~tioI l ,  rittlcr t lqurtn\ t -n~cl l ) .  or t hrc>ul;h an!. c .<mr~~c  rcisl ;;kt nc? . 11 
nc crk+\r;rr~ , n;r11 c, r ,I truit.:\)lc CoII 11 crtir.i iris1 t c i i n  asc 1.cic s n,;t! be T,TCC~- 

tainCtl f'rc)rll tfIc I.S. 11. , \ $ 'mh in~ tun ,  b ~ t  thr I.S.Sf. \ \ ~ u i t I  llot imdc rr.&e 
all) ~ s lKHls i l , i l l [~ .  li)r tile acts of omission or ccm~11:i~sion on the pan of 
such agcncics. 



APPENDIX VI1 
(Ref. Para No. 2.  154 of ihc Kcl)ort) 

Though the Tender Commit tce has rccomnlmdccl cnl ling for fnsh 
tenders since i t  c o n s i d e d  the rntcs as " u n r c i ~ ~ ~ ~ a b l ~  high", nu negotia- 
tions werc called for in view of the operational urgtnc! of this work and the 
,Sdministration did not consider that it  \voultf lx possil,lc t o  reduce the rates 
sufficiently b!. carrying out negotiations with thc tcndcrcrs based upon 
their past experience with them. 

(Date of r \ \vard of Contract-- 15-4-63 . 

(Date of Award oi Contract- 22-548' 



octroi and a1 1 other charges. C'ontractor to make his own arran- 
gcmcnts for the earth required and nothing extra on any account 
whatsoever will bt paid to the contractor. 

Rs. 109 per 1,000 cft. 
(Date of Award of Con trac t--3 1- 12 -63, .  

In the case of the contract undcr reference, the Contractor 
made his own arranF;c~rlents for earth and, therefore, lead, lift, 
etc., are not available in the recortis. 

For the work untfcr consitleratioti, contract for which was awarded 
on 20-8-63 the lowat tenderer hat1 qivcn a data 01' earthwork t\,ith 6 miles 
lead in support of his rate arlcl at that t ime.  i t  \\.as anticipated that the earth 
will have to Le brought o \ m  a lead of 6 rr~i lcs .  



(Ref, Pdra No. 2 .  156 of tllc Report) 

( I )  Copy of Ministry of Dfintr'~ D.O. ,%. 4501 1 / I  /Q3 (IS'cd)/ 
1 727-S:'Qi 14'-I), da&d 29th .Vo'ovcnlbcr 1962, b Director of Chi/ Enginuriy, 
Raibwy Board, New Dslhi.  

I may in\.ite your attention to your Officc 3lt.morandum No. 611 
WP/W.MTj'73, dated the 21st I\f 3y 1962. rqarding prm-ision of cavcrcd 
accomn9J ztio2 for '-4' a-1 1 'B' veh~clcs in \'ehiclc Depot, Dclhi Cmtonment- 
Railway Siding. 

(a; Railway Platform . 2 20,000 sr4. f t .  each, 
(bi Railway Ramps . 4 o ~ 5 , 0 s q . f t . c ~ t ~ .  
$ 1  Railway l i n e  S main tn the Rail\va)* Gotc d 

4 Loop inlridc the d w t .  



.(d) Crane Provision and installation of 1 x 50 
ton overhead crane at one of the 
Railway Platforms br lifting 
heavy machinery and unfit 'Ap 
vehicles which cannot be t d  
ctown. 

The Railway works i n  qucstiorl arc of operational urgency. I shall, 
thereforc, be grateful i f  a-)i)ro~irnat~ cstimatcs urr fi~aliscd on 'To;, Priority' 
and the work is taken in h ~ q d  in aqticiimtion o f t h u  arlmi istrati~c apprcval 
at the cad lcst . 

Plcase rcfcr to your 11.0. 1c'ttc.r No.  61 l V ' 2  'M' 3IT173, dated the 
221d A!,ril, 1963, rcqardinc, pro\ isior~ of covcrcd accommodation for 'A' 
it l r l  'N' vcl1ic.ic5 111 l'rhiclc I)rpot. Dcihi Car~tonment. 

3. r'idr \.ow Tj.0. lrttrr rr.!i.rrvc! 10 i n  parik A ~ X W T .  i t  has i ~ c n  stated 
the cost ofthc \\.ork now c. -orrw5 to Rr. 12 iakhs. it* crane cantr?. for hand- 

l ing t ) rc  ]lc;r\'). nurtorials is ; t l sr~  t o  1 ~ '  jln)\.it!(.rl .IS c!c.sirrd \)? thc I k p ) t  ;rllthori- 

tics. 

j. these rai iwq.  works arc rnnnectccl u i t h  the pmsent emergency, 
I shall tw gratchil if  t h c . ~  i l r t  t.lkrtl i r i  hantl tirgcrltl! in anticipation of' 
irc~mini~trirri\t appnn+;i\ am1 .YE'S filln1isr.d C ~ I I  '1'OP PRIORI'IT. 



I shall be grateful if you will kindly let me know whether the worb have 
since been taken in hand. If not, the urgency, of this may be stressed on the 
Northern Railway authorities. It is also, requested that the progress may 
kindly be communicated to us by the 30th August and by 30th October, 
1963. 

( 5 )  C:op,y of Minisrfy of Dcfrnct's D.O.  No. /JS(Q)63 dared 2 2 n d A u p 1 ,  
1963 lo .4ddilional Membcr (I lrorks) ,  Railruay Board, Xeu Delhi. 

Kindl?. xfcr to ?.our lctttr No. 61M'2/WhlTi73, dated 30th May, 
1963, addressed to thr C'.c.nrral AIana~cr, Northern Railway, New Dcl hi 
with a copy endorsed to this, XIinistr) regarding provision of covered ac- 
commodation for 'A' ;\wi 'R' vchicles in \'thicle Depot, Delhi Cantonment. 
Jacob has a\rend\- Ixcn inrorrned for thr nrr;ency of this requirement for opera- 
tiowl reason\ in o w  D.O. Icttcr No. 4501 1 1 3W(Il'estj/456-S I )  
(W-I', dated 5th :\upst 1963. lye: alu. informed that the work on site has not 
yet comrnencd. I shall Ix qratcfirl i f  ).ou ~vould give the matter ).our persor~al 
attention and havr the work tnkcn in hand immcdiatcl>. 

Piease rcfcr to your T1.O. :cttcr No. 61 12'2 IVh1'1' 73, clatcd the 16th 
.August, 1963 rind Shri D. N. Chopra's 11.0. Nu. Gl.I\'2/U'M?', 73, dated 
the 31 st .4uqust, 1'363 rc~;artiing provision of' cot~cmd accommcxiatian for 
'-4' and 'B' \-chicle D e p ~ t .  Dcl hi Chton~ncnt .  

In your 11.0. let'cr No. t i 1  \V2  lV\1'1' 73. riirtcd thc 22nd April, lw3 
).'ou intimated t11 t t  tht. c m t  of t h c .  \\.I lr k anvmrr tcd to Rs. 12 l a u s ,  as the crane 
gantry foi hantliinr; thc hrai.! n~arcsi,slu is r r l w  to tx provided. !'+jccrdty 
for this wa5 acccpted and con\ r.>*c.d 1)). us to ! ou m'dc our D.O. No. 4501 1 ;I/ 
QnV [{Vat ,  ,'854-S 'D \Vork+I , tliltcd rhr 18th .\l;ty, 1963. ?'he I)ivirionitl 
Superintendent, Northrrn Railwa). Rikiincr has now intimated in his I).(), 
No. 7Uv-72, datcti the 13th .Irlqust, 1963 ropy attached) his inability fitr 
the provision of 50 ton critnc. I *ha1 1 I* e:ratcful i f  you will kindly insrrtirt rite 
authorities conccrncd to make n c c t m r y  provisicm in the Approximate Fa- 
timatts, which am yct Ix funcucicd to this Ministry. 

An early rcply will tx appwciatctl. 





3. I -42 Railwa)-s . . 'I'he Committee are surprised to find that there were savings under 
a number of Grants In spite of the procedure adopted by the 
Ministry of Railways that "the Supplementary Demands arc 
king framed on the basis of information available right upto 
the middle of January and that if any reduction in requirements 
txcomcs cvidmt by about the third week of February, i.e. subsc- 
qucnt to the presentation of the Supplementary Grants, the 
amount of Supplementary Demands already presented is reduced 
accordingly or the Supplementary Demand is cven withdrawn if 
such a course is indicated." 

'l'he Commit tee fkel that if the procedure outlined above is strictly 
enforced there should pot be any occasion where the provision = 
made in a Supplemcntary Grant proves unnecessary or greatly a 
in evccss of requirements. 

D o .  . The Committee fcel that, with a little more coordination with 
the Central Bureau of Investigation, thc Railways could have 
got the derails of debits I llrcly to be raised against them during the 
ycar. 'Ilw (:ommittee hope that the Railways will maintain up- 
to-date their liability Hcgistcrs so as to avoid a recurrence of 
such cases. 

Do . . . 'I'he Committee fecl that there is scope for improvement in the 
preparation of repair cstimates, which should take into consi- 
deration not only the actual condition of the stock likely to be 
taken up for repairs, but also the likely increase in prices based 
on past cxlwriencr. 'I'he Ccmmittee hope that the Railway boarti 
will take suitable measures to prepare repair estimates more rea- 
listically so as to obviate such cam in futwc. 



Do. - The Conunit tee find that access expenditure occurred under Grants 
Nos. 2,  5 ,  8 and rg during 1965-66. The total exms expenditure 
during this ycar anwuntcd to Rs. 164.49 laMs after taking into 
account a surn of Rs. 0.35 lakh representing certain mis-clasifica- 
tivns in the accounts. 'l'hc Conunittee regret that excess expend& 
turc has continued to occur during the last three years, via, 
1963-64, lybd-tij and rgb5-66 on Grants Nos. 5, 8 and 15 despite 
the hrct that large amounts were obtained by way ofSupplementar); 
Grants towards the close ofthe year. The Camlittee feel that had 
a proper asscssxucnt k n  niadc about the expenditure to be in- 
cured 0x1 repairs to various assets and purchase of stores at the 
tirue of preparing estimates for supplementary grmts, these ex- 
cesses could  ha\^ trct.n avoided. The Railways should also keep 
up to dare their liability registers so that they are able to keq, 
a watch over the liabilitieb to be met by them during the year. 
'l'hc Cc,~timitlce stress that all eflbrts should be made by the 
hl inistry of Ritil\\ay~ to keep the expenditure within the funds 
granted by Yar1i;inlen t . 

. 'l'hc Committee rccornnlcnd that, s u b k t  to these obcrvations, 
the cxccss cxpcnditure of Rs. t,b.+,qg,314 under voted Grants 
Nos. 2, 5 ,  8 and 1 5  incurred during 1965-66 be regularised by 
Parliwiient in the manner prescribed by &ticle I 15 of the 
Constitution. 

. 'I'he Committee consider that unless iwrk is actually conuncnced 
; ~ l l r l  expenditure incurred from the provisions made in this behalf 
by Parliament, it should not be treated as a work it1 progress. 

'I'tlc Corrunittce carmot but express unhappiness at  the gross delay 
tvhic11 has occurred in thc execution of this operational scheme 
for provirion of 'l'okcnlm Block working on 'Barauni-Kaitbar 
Sect~on' on the North Eastern Railway. Thcy consider that if 



the wwk had been properly processed, there would have been 
no occasion to rwh through the work at this late stage to cope 
with t hc increased traffic. 

8. I -79 Railways . . . The Committee are glad to note that out of an expenditure of lb, 
105.90 crores held under objection for want of estimates, excess 
over estimates and for miscellaneous items, the Railways have 
been able to regularise expenditure to the extent of Rs. 69.12 
crorcs leaving an afnount of Rs. 36.78 crores which is required 
to lw regulariscd. The Committee stress that the drive for clearance 

, of itcrns held under objection should he sustained and alf these 
Items cleared at an early date. They ah0 desire that suitable 
action should be taken to ensure that in future work is not under = taken without santion to detailed estimates by the competent cu 
authority where work is started on an urgency certificate it should 
tx ensured that  the dctailecl estimates are sanctioned wiihm 
a tencronahle period. 

Do. . . As regards work involving excess over estimates, the Committee 
desire that the revised estimates should be prepared where neces- 
sary and the sanction of a competent authority obtained to settle 
these matters expeditiously. 

D o .  . The Committee are concerned to note that lcsses amouhting to 
Rs. I@ lakhs were adjusted during 1965-66. They find that 
out of the total loss of Rs. 184 lakhs, the loss of Rs. 64 lam wmj 
due to accidents and Rs. 50 l&s on account of thefts. 

Do. The total loss attributed to thefts registered an incrasc of . 
ib. I 9 lakhs or 6 I % over that of the previous year. The Cs-et 





Q .aq Railways . . The ~ommitteerneed hardly add that when a new itcrn is taken up 
for manufacture, whether as an import substitute or otherwise, 
the manufacturing units should not only ensure its quality but 
also reducc the avoidable rcjectiong through better workmanship 
and supervision. 

12. n.36 D o .  . The Committee regret to note that the Ministry of Railways failed 
to amend tbe original delivery c lau~e  in March, 1956, when the 
order placed on the firm was modified, with the result that tbey 
had to incur an extra expenditure of Rs. 9.51 lakhs on account 
of payment of West Bengal Sales Tax instead of the concessional 
rate of Central Sales Tax applicable in inter-State sales. I t  is also - 
strange to note that the normal procedure of documenration for g the despatch of coachcs was not followed at the time of taking 
dclivctry between Septenher, 1960, and August, I 963. The Com- 
mit tee  see no justification for this omission. 

2 37 Do . . T h c  Committee note that the question of l a y  of State Sales Tax in 
the second case is at present pending before the Commissioner 
of Sales 'Tax, Calutta. The Committee, therefore, do not desire 
to comment in detail on the procedure f~llowed by Railways. 
The Chmmittct would like to he apprised of the final decision in 
the case a d  the action taken by the Railways in pursuance 
t hcrmf. 

' 3- '49 Do . * . 'The Committee find from the Ministry's I ote that the firm furnished 
a Performance Guarantee Bond for the prescribed amount in the 
corrcct profomla on 28th November, 1962, when it was required 
to 1~ furnished by 8th October, 1962. The firm hrnished a Per- 
formance Guarantee Bond for the first time on 8th hovcmber, ~ g h ,  



i t . ,  one month after the date prescribed in the contract, and no 
adequate reasons have k e n  given for this delay of 
one month. In thee  circumstances the Corni t tee  
feel that an extension in the period of delivery should 
have been given by reserving the right to levy liquidated 
damages. The failure to do so resulted not only in foregoing 
the recovery of Rs. 2 I ,  I 40, being the extra expenditure incwred 
by thc Railwa-ys, but also in payment of customs duty of Rs. 8.44 
lakhs on the Import of rails. 

Do. . . 'I'he Committee note that the number of girders originally ordered 
from the firm for fabrication in I 96 I \\as eiyhteen but was reduced 
to only eight in January, 1966. The Committee stress that the 
requirements of girders and other costly materials should be made 
on a realistic basis keeping in view the need for economy. The 
Ctrrnmittee also considtr that, if closer liaision had been made 
bith the Iron 8z Steel Controller and the firm, it should have been 
possible to ensure timely supply of all the matching steel sections 
required for the fabrication of girders so as to obviate delay. 
'fie Committee suggest that a pcridical review should be made 
o l '  a1 l outstarlding ortlel s u hich involve 'on account' payments so 
as to cIl9ure that fi~ntb i n  excess of the amount required for the 
r,l;\terials are not advanced t o  a firm as ha3 happened in this case. 

2.65 Do. . 'I'he Cornrnittcc would also like to be npprisrcl of the final settlement 
with the firin in this case. 

'5. e.89 RPiJwaysDeptt.of Supp ly .  , 'I'hc Colnmittec fhtl that the Railway Administration had to incur 
iul exrmrditure of Rs. 2.47  lakhs on the purchase of bearing plates 
which were later fow~d to be defective. 



-90 Railways k p t t .  of Supply. The Committee arc distressed to find that the inspection by the 
Officer of the Directorate General of Supplies and Disposals 
was admittedly faulty and that the Railmays too took delivery of 
the bearing whes  ~ i t h o u t  any critical examination. These 
&faults in examination are all the more surprising as the Depart- 
ment of Suvdy have themselves stated that most of the defecta 
sumequntly found "could have been detected by an experienced 
inspector i f  promr care was exercised". 

Do. . . 'The Committee are also surprired to h d  that while the rmrcscll- 
tativc nf the D.G.S.&D. stressed in evidence that inspection at the 
destination overrules insuection at  the despatch point, the re- 
presentative of the Ministry of Railways opined that a second 
inspection for ordinary plates and things which were in common 
use was not practicable. Whereas the Committee agree that a 
second detailed inmection at  the consignee's end might result in 
avoidable duplication, they cannot view with equanimity the vrao 
t ice that the consignees should accept stores without any insmctim 
or after a perfunctory inspection. 

Do. . . They desire that this aspect may be examined further by Govern- 
ment with a view to cvolve a suitable procedure to safeguard 
Covrtnunents interests a t  the time of delivery. 

Do. . . ' 1 k  Committee are also unhappy to note that due to unusual dday 
by the o6cc  of the D.G.S.&D. and the Ministry of Railways in 
investigati~~g defects and taking up the matter with the fEnrr 
within a reascmahlc time, the replacement of bearing plates 
has oecnme difficult. Thcy desire that the D.G.S.&D. and the 
Railways should makc sure that the delay was not deliberate. 



Do. 

. The Commi ttce would l ike to be apprised of the result of the i n v d -  
gations made in the case by the Special Police Eata!diahmat and 
the action taken against the firm and the ~fficcrs found at fault 
for neglect of duty. 

. 'I'he Conunit tee also suggest that t hc hiinistry of Railw ays should 
examine \+hether or not, in cases  here inspection of stores by 
D.G.S.&D. prows defective, atly inspection fee should be paid. 
'T'hc Committee ~ o u l c l  like to he apprised of the results of such an 
cxaminat ion. 

. 'I'he Ct~mmittee are perturbed ttr find that the Loconlotwe Neighing 
h.iachi~)e erected h Feljruary, 1963, has not k n   ork king since 
its irlstallation ant1 the firm which supplied the Machine has not 
ru) far rcctificd tlic dcfccts. 

c.L 

. Wlren the triiil wcighnXnt~ ~oncluctcci ill February, 1963, disclosed 8 
i l~;rc(:uri~~i~s i n  wcigtirtients, thc Dir'cctor Gcneral, Suaplies & 
Disposals, st~orlltl have either got the defcts rectifies promptly 
or rejcctcd the n~acliir~e and rccovercd Rs. I .04 lakhs advanced 
to the firm, reprcse~ttirig 80% oi'the cost of the machine. The 
2,ct rmult of the &lay o f  five ycars is that due to the financial con- 
&tiorl of the fur11 deteriorating during the period, recovery of 
t ! ~  arnoulrt alrcacty paid has become problematic. The Commit- 
tm desire that irnmcriiate: steps should be taken to get the defects 
rcctifict]. In case thc firm is unable to rectify them, action should 
fx initiated to get the money back from the firm. 

. As sot-ne caws have come to rrotice where tne supplying firms did 
 lot despatch irr full tile goods as il~spectcd, the Committee suggest 
that rhc D.G.S.&D. should cxplore a practicable and workable 
rnlution to ensure that whatever goods arc inspected are in fact 



St. 191 

despatched to thc consipccs before payment representing 80% 
of thc cost is made. 'I'hc possibility of taking a bond from the 
supplyinp firms or of taking prompt deterrent action like smpen- 
s i ~ n  of ~ U S ~ I I C S S  anci effecting recovery forthwith of the amount 
it~volved together with a penalty may also be examined. 

Railways . . 'I'hc Co~nmittec are unhappy to note that ~ H O  vertical type centri- 
fugal casting machines irnporteu at  a cost of Rs. I .47 lakhs in 
December, I 954, could not DC rmt t o  use on account of lack of 
technical kno\\ledpe to operate them, anu it i? only recently that 
the s1ml1 ~nachine has k e n  put into operation. They regret that 
fi)r about fourteen years the Ministry ofRaiI\t,iys went on experi- 
n~cntir~g ~ \ i t h  the machines and efforts bere not made either to - 
gct a technician from the supplicr or to send some one from the 2 Railway workshops to get training at the works of the suppliers. 
'I'he Conunittee hope that in future b h i k  going in for a new type 
of  machinel y, i t  bill k ensured that the staff to operate are avail- 
able or will bc made available and be fully conversant with its 
\torking and use. 

. During evidcncc, thr Committee were infot med that most of the diffi- 
culties that were being experienced in rmpect of the second 
machine had becn surmour~ted and that it was expected to be 
Cornrniaioncd soon. They would like to he informed of the pro- 
gress made in this direction. 

Do. . 'I'heComnitteearcconcernedtonotethatsevenDieselLocomotive~ 
prncurcd from a West German firm at a cost of Rs. qq lakhs and 
commissioned during I 96 1 -62 had to be put out of service beheen 
April an ci October, I 964, as their crank-shafts developed cracka 
and pittings due to the use of lubricating oil of inferior quality. 





- -  - - - -- - 
P .  148 Railways , . I,\ evidence, thc Cc~mrnittec were informed that the Railway Ad- 

ministration had now come to know the whereabuts of this con- 
tractot. The Committee would like to know the action tgken 

the contractor to realise the extra amount spent on the 
completion of the work. 

21. n.  158 Do. Dcfencc . G~mrnittcc note that the contract for earthwork ~ h i c h  was 
awarded at higher rates on the ground of operational urgency, 
was delayed by four months as the Railways did not supply 
neca5ary drawings, concrete dabs and girders to the contractor 

1 ' 
on t hc plea that the construction of approach roads by the Defence 
was very much behind schedule. 

2 .  '59 Do. . . The Committee regret to note that when the Ministry of Defence 
( was pmsing the Railway Board to give top priority to this work, 

they did not complete the construction of approach roads in time. 
E 

The matter needs examination by Government. 
Railways . . The Committee are unable to accept the plea of the Railways that 

even if they had givcn more time to the contractor, the rates would 
nut have come down as time for completion of work is one of the 
rnain factom determining the rates of earthwork. Further, the 
Railways themselves had given a contract for earthwork a t  
Rs. I 24. go per thousand cft . in May, I 963 involving an average 
lead of 3 to 4 tniles and lift 8' to I 3'. Awarding of this contract in 
August, 1963, @ R9. 227 per thousand cft. therefore, appean to 
be on the high side even. The Committee are, therefofe, ioclinad 
to agree with the views of the Tender Committee that thc r a h  
were 'unreasonably high' and fresh tenders should have been called 
for. Thew excessive rates resulted in an avoidable expenditure of 
h. 45,000- 



22. 2.172 Do. . The Committee regret that the survey of the Pro~ect was not 
cnntluctetl thnroughl!.. wilh the res~ilt that in an area of 16ltniIes 
the rcq~rircmcrlt c ~ f  bridgc aswssea at z 7 at the time of final 
sunq had to he irlcreaseci to 33 at the execution stage and this 
multed in extra expenditure of Rs. I -05 lakhs. 

2. L73 Do. . . The Committee stress that find location surveys should becar- 
ricd out with the utrnost rare t o  obviate an) chances of important 
works like bridges being left out. 

2-174 Do. . . I h c  Cornmittre note that the Guna hiaksi Construction Pro- 
ject wbich \\as taken up in 1962 has allead) cost Goternment 
Rs. 6-50 crores o c c t  o f n  total estimated cost ofRs. 9.6 crorts. 
The Projcct has, ho\\cver, been relegated to a loiter priority 
i n  view of the drop i n  the estimnt~a Itvel of t r A c  and its corn- 
plctior) is noh h i r g  s) 11c.hronisec1 \\ith Jhund Kandla Broad- 
gauge line. I'hc <:omrnittee considcr that i f d  thorougk in- 
,teatigation of the traffic ~oter t ia l  and economics of the project 
had hcen untlcrtakcn in t h e  beginning. t h e  construction could 
have k e n  so ph;~sed its not ~rrinecessi~rily to  lock up capital for a 
long time. 

23 st* 1p4 Do. .I he Committee arc  c-onstrainecl to note that, offore inviting tender 
ancf awarding n cwntract for the wortc, tbe Railwa)s did not 
carry o11t es~ertinl invcstipations. It is .11l the mare surprising 

that when it was known that the structures were being provided 
on a filled up  tar k, no soil tests were made anti the work was 
ta,Len up on the assumption that buildings on open founda- 
tiarrs existed in tile area. 

2 -  185 Do. . mc Committee suggest that the Railway Board should issue 
suitnhlc instrtirtior 4 for soil txpnln~at!'or being carried out at 
sites M hich art: loratetl on filled-up tanks or hollow ground 
so as to a\uicI an) chmgcs in the design of foundations and 
structure at a later date. 

. -- 



94. 1.189 Ra;lwa).s . . 'She Committee stress that greater care should be takm 
in compilation of data so that tenders arc called correctly and 
awarded in the best interests of the State to avoid any extra 
cxpenditute being incurred due to revision in calcuiation~. 

n j. a.196 D .J. . The Clommittec are unable to undervand why tbe construction 
of an over bridge was not included in the tender when it had 
txxn provided for in tne original estimate and the local authoritics 
had a l ~ o  been pressing fw i t .  

2 ' 197 Do. . 'She Committee fccl that, had the Railways approached the local 
authorities and arranged fir1 car]) inspection of the site, extra - 
expenditure of Rs. 69,000 incurred on account of the revision in 
the quantities of \+.ds to be executed in this project could have 
been avoided. 

26. 2 . 2 0 2  Do. . 'I'he Commit tee are concerned to find that infkuctuous expenditure 
of Rs. 49,000 \\.:is incui.red on the crection of a diesel lxomotive 
shcti itt Dalnanpur which was later on found ro be ~uperfluous. 
'The Rail\+ays also incurred an eupenditure of Rs. 22 lakhs on 
the  develop~r~cnt of the yard at  Damanpur but its utilisation is 
not commensurate with t h ~  expd lditure i~~curred.  

2.203 DQ. . . 'l'he Committee would like in this connection to draw attention 
to the observ,ttiws made in para 2 '  16 of their 22nd Report 
(Fourth Lok S;hh I) in which they had strongly deprecated the 
tendency of the R~ilways t o  go in for w Jrks withmt criticaIly 
erim'ning their ec momks. The C-tmmittee stress that befcre 
incurring heavy expenditure on works, the Railways' should 



make a realistic asstssment of trffic requiranents and potentia- l 

lities so as to avoid infructuvus expenditure king incurred as 
has happend in the present case. 

Do. 

Do. 

Do. 

Do. 

. The Committee are unhappy to find that the North-east Frontier 
Railway and Southern Pailway had to suffer a loss of revenue 
amounting to Rs. 2.66 lakhs due to delay in enforcing the orders 
of the Railway Board. 

. The Committee note that on the Nort-heast Frontier and Southern 
Railways act ion is being taken against all those responsible for 
the delay in the implementation of the orders of the Railway 
Board. 

. The Committee find from the note that, in the case of Northern 
Railway, though the Administration had taken suitable action , 

on the Railway h a r d ' s  orders, the staff at Shakurbasti and Hissar 
C failed to comply with those orders. This resulted in undercharges 

and the net amount of undercharges due frcm oil companies 
is Rs. 21,703. The Committee note that efforts are being made 
by the Northern Railway to recover the amount. They would 
like to know the progress made in recovering the amount under- 
charged. 

. h cerncnt was being loaded in open wagons: with a view to giving 
relief to the cement factory in this case. the Chmmittee feel 
that the Ministry of Railways should have wade it clear to ?he 
factory i11 question that the losses in trar sit due to the cement 
getting wet would be borne by the factory. They arc unable to 
understand why the Railways should have gone out ofthe way 
to help the factory by loading cement in open wagons and later 
~(et*ing involved in the payment of fompensationclaims amount- 
ing to Rs. I .qo lakhs. The Committee desire that the Ministry 
of Railways should examine further the legal positicn with a 



view to see whether in such c a m  in future they can be rdievcd 
from the liability of payment of compensation and whether the 
factory concerned can be asked to share the bsw. 

Do. 

Railways . . The Chmmittee regret to note that the Railways had to pay cum- 
pensation of over one lakh of rupees in this case due to t hd t  of 
the contents of a wagon. I t  was only when a similar theft was 
commit(cti a second time t h ~ t  the c~llprits could be brought 
to book. They feel that the ocurrcnce of such cases riot only 
leads to a l o ~ s  hut also shakes the confidence of Railway users. 
The Committee expect the Railways to take deterrent action 
against all those found at fault to avoid the recurrence of such cases. 

. The Committee consider that if planning had been done in d f 
there would not have been any occasion to drastically nx2 
the programme for the manufacture of four wheeled wagons 
in Amritsar workshop from I ,ooo in I 961 to 500 in 1961 and 
only 127 in 1963. By proper planning, it should have been 

ossible to obviate the ixlfructuous expenditure 
akhs incurred in taking on lease additional land from P 

Amritsar hlunici pal Commit tee and in providing roads, siding 
and other structures therron. 

Do. T h e  Commit tee have not made recommendatiom/observatim 
in respect of some of the paragraphs of the Audit Report (Rail- 
ways), 1967. They expect thiit the Railway Board wiH nane- 
the-less take note of the discussions in the Ccjmmittee and take 
such action as is found necessary. 
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